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LOK SABHA

Tuesday, March 30, 1971|Chailra 9,
1893 (Saka)

The Lok Sablia met at Eleven of the
Clock

[Mr. Speaker in the Chair]

MEMBER SWORN

Shri P. K. Mookiah Thevar (Ramanatha-
puram)

ORAL ANSWERS TO QUFSTIONS

Construction of Cuttack-Paradeen
Rail Link

_}.
SHRI CHINTAMANI
GRAHT :
SHRI T K. PANDA :

*16, PANI-

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Cuttack-Paradecp Rail
Link construction work s proceeding accord-
ing to the schedule ;

(b) if so, whether this will be completed
by the end of this year ; and

(c) the total amount of money spent so
far in the construction of this Raiff Link 7

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b). According to the present schedule, the
line is expected to be completed by the end
of June, 1972,

(¢) Against an estimated cost of about
Rs. 10.09 crores, an amount of Rs, 3.12
crores (approximately) has been spent 50 far
Qn this project.

2

SHRI CHINTAMANI PANIGRAHI :
Out of a total estimated expenditure of
Rs. 10 crores during the yecars 1968-70, only
Rs. 3 crores has been spent. According to
the original schedule this line was to have
been completed by March, 1971, but it has
now been extended to June, 1972. Is the
hon. Minister satisfied that the present
schedule of completing this railway line still
continucs or is there any proposal to defer
the time of completion further ?

SHRI K. HANUMANTHAIYA : I share
the anxiety of my hon. friend over the fact
that there has been delay. What I have
stated is that they have revised the schedule
from time to time according to the circum-
stances that have arisen, That is why I
have called it the present schedule.

In fact, it was not the fault of the rail-
ways. Onginally, the orc transportation
was for purposes of trade with the Japanese.
At onc stage, they backed out and then
Romania Came in, and now we are proceed.
ing with this. The Orissa Mining Corpora-~
tion has also backed out of its commitments
in regard to its contribution for the sidings
etc. Therefore, several factors have arisen,
I hope that the Railway Administration
would now stick to the present schedule,
namely the end of June, 1972. [ mysef
want to visit the place along with hon,
Members and see that the work is carried out
expeditiously.

SHRI CHINTAMANI PANIGRAHI :
I am grateful to the hon. Minister for what
he has said.  Since the progress is very slow,
I would reguest him to visit that area. I
would be very happy if the hop. Minister
would visit the area and sec that the work
is expedited. May I know why the propused
railway colony at Paradip which was also
to be constructed along with this was post.
poned, and whether that would also be taken
up along with the construction of this
railway line ?
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SHRI K. HANUMANTHAIYA: 1
require notice, When I go for the inspec-
tion, I will look into this matter also.

SHRI SURENDRA MOHANTY : Has
the attention of Government been drawn to
the fact that employment opportunitics to
the local people are denied in this railway
project ?

SHRI K. HANUMANTHAIYA : 1 my-
self subscribe to the point of view of the
hon. Member that local people must be
given the first preference in cmployment
because the unemployment problem has to
be solved in the area itself.

SHRI SURENDRA MOHANTY : That
is an axiomatic truth. It is just an expres-
sion of a pious wish. I am grateful to him
for that, But I want to know what stcps
Government are proposing to sce that the
local people get adequate employment op-
‘portunities in this project.

MR. SPEAKER : This is about the
construction of the line, whether il is ac-
cording to schedule or not.

SHRI SURENDRA MOHANTY : Itis
ancillary to that. If he answers it, it will
embolden us to pursue it further.

SHRIP.G. DEB: Do I take it that
further extensions of time in construction
will ot take place hereafter ?

SHRI K. HANUMANTHAILYA : I hope
aot.

Railway Saloon Facility

*17, SHMRI R.P. YADAV: Will the
‘Minster of RAILWAYS be pleased to state :

¢a) whether Government have any pro-
posal under consideration to withdraw
Railway Saloon facility ; and

(b) whether any steps have been taken
4o stop its misuse ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) No,
Sir.

(b) Poes not arise.

MARCH 30, 1971

Oral Answers 4

ot Ti%x wavT arey : ar a4
¢ fr oy wfasrdng s gk sy
¥ aw s@ § a1 WAAgT W@ W@
¢ F|r I WA-EAT B dEAd-Ee
# F7qd YA FT 0§ e § 7

MR. SPCAKFR : How does it arise out
of this ? Is the Minister in a position to
clarify ?

SHRI K. HANUMANTHAIYA : There
is no proposal to convert these inspection
carriages to passenger coaches. On the
other hand, wherever therce is an air-condi-
tioned coach, if there arc foreign or other
tourists who arc prepared to pay for if, we
place it at their disposal,

SHRIMATI SUSHILA ROUATGI : 1n
snite of the fact that Government arce trying
to enhance the factities to the common man
m regard 10 rattway ttavel and the railway
Budget deficit is shooting  up every year and
we ate still not in & position to provide
adeguate amenities to third class passengers,
could we not ask the people who can  afford
to travel in these saloons to pay a percent-
age, say 10 per cent, for the use of this
facility- - this includes M.Ps. also— which can
be put in a fund which can be utilised for
providing further facilities to the third class
passengers ?

MR. SPFAKER : Too long a question.
Are therc Saloons for M.Ps. also ?

SHRIMATI SUSHILA ROHTAGI : {t
arises out of part (a) of the guestion. Fven
if they do not withdraw the facility, at least
they can utilise a part of the proceeds from
it for the interest of the common man. So
it is directly connccted.

SHRI K. HANUMANTHAIYA : 1 want
to place the true picture of these saloons
before the House. 1 myself took the trouble
to inspect such carriages yesterday so that 1
could answer about the actual position, 1
saw most of these inspection carriages are
moving offices. The officers who travel
from place to place are expected to inspect
track and dispose of various matters arising
during the course of administration,

Therefore, it is not 30 much facility for
enjoyment as amenities provided for work
relating to administration. Only those per-
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taining to the President, Vice-President and
Governors are saloons in the real sense.
They are only four or five, and they arc
meant for dignitarics. Even if we abolish
all these railway saloons, it will not result
in any perceptible appreciation of our
revenues to bring down our losses.

SHRI ATAL BIHARI VAJPAYEF :

Psychological.

) F¥W T $GAT : TAF WFE,
7@ ¥ § 900 & 971 @ § A @
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SHRI{ K. HANUMANTHAIYA : | have
already answered the question, that these
amenities are meant for officers to do  work.
1t is not just to sleep the whole journey.
Therefore, it is not possible to implement
the suggestion that the hon. Member has
madc,

SHRI ATAL BIHARI VAJPAYEE:
What is the total number of saloons ?

CHAITRA 9, 1893 (S4KA)

Oral Answers [

SHRI K. HANUMANTHAIYA : There
arc different catagories : Broad Gauge—8-
wheeler  bogies-—143 ;  6-wheeler—~1; 4-
wheclers—341 ;  Metre Gauge—8-wheeler
bogies—164 ; G6-wheelers—42 ; 4-wheelers—
285. ‘Total : 8-wheelers—307 ; 6-wheelers—
43 ; 4-wheclers—826. 1 want the hon.
Members to know that this is meant for the
whole country, for all the railways put to-
gether. It is not for one place or one
region.

SHRI KALYANASUNDARAM : What
15 the basis on which the railway officers are
allowed to make use of these saloons, and
does the hon. Minister think that such a
large number of saloons is neccssary 7 I
can understand the necessity in the case of
officers who have to maintain the track, but
what is the need for other officers to make
usc of such huge saloons ? These 8-wheelers
are uscd only by high officials, So, what
is the basis on which the railway officers are
allowed to make use of this facility ?

SHRI K. HANUMANTHAIYA : As the
hon. Member, who has got large experience
regarding the railways, knows, there are
rules on the subject. If there is any misuse
by the officers, if those who are not eatitled
to them arc using them, and if he brings
such cases 1o my notice, I will examine that
guestion.

Pending applications for Indusirial

Licenses
*19. DR. KARNI SINGH : Will the
Minister of INDUSTRIAL DEVELOP-

MENT be pleased to state :

(a) the total number of applications
under the industrial licensing system which
were pending on 1he eve of the dissolution of
Lok Sabba ;

(b) the number of applications disposed
of after the dissolution ; and

(c) the number out of them which were
pending for more than one year, two years
and three years, separately 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : () to {c). A stutement
is placed on the Table of ihe House,
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Statemernt

(8) to (¢). With the announcement of
the mew licensing policy in February, 1970,
the number of industrial license applications
increased very considerably during the year
and a total number of 2226 applications
were received during 1970 besides 807 appli-
cations for COB licenses in respect of indus-
tries which had been delicensed prior to 18th
February, 1970, and which required a license
after announcement of ‘he new policy.
Together with some applications received up
to end 1969 and which have remaincd pend-
ing, the total number of pending applica-
tions on the eve of the dissolution of the
Lok Sabha came to 1937, excluding COB
applications. As against this, the position
of disposal during the period from 27th
December, 1970 to 10th March, 1971, is as
follows —

(a) Number of letters of intent

issued 161
(b) Number of proposals reject-
ed or withdrawn 241

Besides, 88 COB licences were also issucd
during this period, in respect of industries
which had been declicensed prior to 18th
February, 1970, and where the undertaking
had either been established or ‘effective steps’
taken for its establishment prior to this date.
Of the letters of intent issued, 116 related to
cases which were less than 1 year old, 42 in
respect of applications which were between
1 to 2 years old and 3 in respect of applica-
tions which werc between 2 to 3 ycars old.
As regards rejections or withdrawals, 195
related to cases which were below 1 year
old, 43 to cases which were between 1 to 2
years old and 3 to proposals which were
between 2 to 3 years old.

DR. KARNI SINGH : In the socialist
pattern of sociely that we have been trying
to build in our country it is no longer
possible to fight an election on a socialiist
system. You will recall that some years a
man like Dr. Lohia fought an election on
Rs. 5,000.

MR. SPEAKER : May I request to
come out with a straight question ? No
introduction,

DR. KARNI SINGH : The question
that 1 wish to ask the hon. Minister is :
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what was the number of licences twe months
prior to the e'ection date, and what was the
proportion of the licences compared to
licences given in & similar two month period
a year ago ? What was the yardstick applied
for giving these licences 7 Was it purely on
merit ?

SHRI MOINUL HAQUE CHOU-
DHURY : During the period 27-12-1970 to
10-3-1971, the lctters of intent issued were
161 ; licences issued numbcered 53, lLetters
of intent rejected or withdrawn were 241.
These were issued purely on the basis of
merit. During the quarter April-func 1970,
163 letters of intent were issued ; in July-
September the number came down to 91 ;
in October-December 108 letters of intent
were issued. If we compare these figures
there had not been any unosual risc after
the dissolution of the Lok Sabha.

DR. KARNI SINGH : I do not wish to
make any allcgations becausc 1 am an  inde-
pendent, no-party man. But thicre are some
rumours floating in the countrv. Is it
a fact that liccnces were griven o those
people who are prepared to help the
Congress Party by providing funds for the
elections on a percentage basis ? Since it is
against the rules to take money from com-
panics and business houses in what shape or
form was this aid taken by the ruling party
out of licences allegedly given under favouri-
tism ?

SHRI MOINUL HAQUE CHOU-
DITIURY : I can assure thc hon. Member
that no licence or letter of intent was issued
on the basis of any subscription being
realised for the Congress Party or for elec~
tions.

SHRI BHAGWAT JHA AZAD : The
statement does not give an idea about the
applications which had been screened or
whether therc was applications which attract
the Monopolies Act which says that no
licence should be given to those who have
got a large number of licences and have
concentrated economic power in their hands.,
How many such applications were there,
how many were rejected and how many are
still under consideration ?

SHRI MOINUL HAQUE CHOU-
DHARY: The total number of applications
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recelved was 2226, 807 applications were
for COB. The number of letters of intcnt
issued to larger houses during 1970 is twenty
including one COB. The number of letters
of intent issued to Jlarger houscs during
January-February 1971 is nil.

SHRI BHAGWAT JHA AZAD : They
are all in the statement. Arc there any
applications which attracted the provisions of
the Monopolies Act ?

SHRI MOINUL HAQUE CHOU-
DHURY : There arc cases.

SHRI R. S. PANDEY - Before issu‘ng
licences or letters of intent according to  the
Monopolies Act onc has to sce whether they
alreadv have bulk licences in respect of many
industrics. 1 want to hnow whether they
take into consideration the fact that Jlicences
should not be given to those who are
disqualiffed under thc Monopolies Act.

SHRI MOINUL HAQULE CHOU-
DHURY : Licences have not been issued to
any of the applicants who come within the
operation of that Act,

SHRI INDRANT GUPTA - S, 1
would like to put the same question in a
more specific way, 1 want to know from
the Minister how many of these 161 letters
of intent which hasve been issued, according
to the statemeat, have been issued to any of
the 75 monopoly houses which are listed in
the rcport of the Monopolies I nquiry
Commission. How many of these concerns
or houses figure among these 161 letters of
intent which have been issued ?

SHRI MOINUL HAQUE CHOU-
DHUARY : 1 have stated alrcady that the
number of letiers of intent issued to larger
houses during January-February, 1971, is
nil. No letters of intent have been issued.

SHRI INDRAJIT GUPTA : Your state-
ment says that this figure of 161 is for the
period from 27th December, 1970 to 10th

March, 1971 Not only January and
February.
SHRI MOINUL HAQUE CHOU-

DHURY : The number of letters of intent
issued to larger houses during January-
Febroary, 1971 is nil. The number of

CHAITRA 9, 1893 (SAKA)

Oral Answers 10

licences issued to larger houses during
January to 10th March--23, including 18
COB. Then, during the period from 27th
December, 1970 to 10th March, 1971, 23
licences including 18 COB Jicences were given
to the larger houses.

SHRI P. K. DEO : Sir, this is a very
important question...

MR. SPEAKFER : Your question is
always irnuportant. Yes ; 1 am allowing
you.

SHRI P. K. DFO : It is more or less
accepted that the landslide victory of the
Cnngress Party is a by-product of the licence-
permut-quota raj,.. (fnterruption). My state-
ment is corroborated by the statement made
by the Minmster, because, in that state-
ment...

MR. SPFAKER : May, I request you
to put your question ? No statement.

SHR1P. K. DEO : I am puttinig the
question.  In a short spell of time, when
the Parliament stood dissolved— this is
unprecedented in history—-as many as 161
hcences have been issued. May 1 know
whether it is not a fact that it is the misuse
of the hcence-permut-quota system adopted
by the Government, with the ulterior motive
of collecting election funds ?

Secondly, 1 wonld like to have a cate-
gorical assurance as to whether there is going
to be an end to this licence-permit raj in this
country.

Finally, 1 would like to know ahether
it is not a fact that as against the 161
hcences, very many licences from the State
of Orissa have been pending and not a
single licence has been given to them at
least to give them employment opportuni-
ties.

MR. SPEAKER : It is all irrclevant.
Shri 1shag Sambhali,

SHRI P. K. DEO : Sir, I have had no
answer to my questions,

MR. SPEAKER : They are irr¢levant,

ot gagne avael : wr ag A g
e & o @ ¥ U agd
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SHRI MOINUL HAQUE CHOU-
DHURY : Sis, may [ answecr in English.
So far as the dclay is concerned, of which
the hon, Member is complaining, we our-
sclves are really sore about if, and I can
assure the hon. Member that I share his
anxiety, and it shall be my endeavour to
see that delays are cut down and more
particularly with regard (o backward arcas
about which the hon. Member has
mentioned.

SHRI HENRY AUSTIN : Does this
number include small entrepreneurs, ]-)ar(i-
cularly the engineers who are without any
job and who on their own initjative started
some smaif-scafe mdlustries and who soughta
ficence from the Government 7 May I also
know whether such licences have been given
to hitherto undeveloped arcas ?

SHRI MOINUL HAQUE CHOU-
DHURY : This number includes all cate-
gories.

Survey for laying a New Lipe from
Nangal to Talwara

*20. SHRI NARAIN CHAND : Will
:he Minister of RAILWAYS be pleased to
state :

(&) whether it is a fact that a survey for
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laying a Railway line from Nangal to
Talwara via Una in Himachal Pradesh was
conclucted ; and

(b) if so, how long will it take to start
the work ?

THE MINISTER OI' RAI WAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b). No Fngineeing Survey had been
carried ot so far.  Only 2 traflfic apprecia-
tion wa~ carried out in 1963, for a rail link
between Nangal and Talwara via Una to
assess the financial implications of this link.
b traffic appreciation revealed that this
raif link, would not be firancially remunera-
tive. No further consideration has, therc-
fore, been given to this progect.

SHRI NARAIN CHAND : I it is not
feasible to hase the railwav link between
Nangeal and ‘Talwara, would it not be in  the
interests of the public and the welfare of
the people if the connection 15 extended  up
to Una because Una is in Himachal Pradesh
and Nangal in Punjab ?

SHRL K. HANUMANTHAIYA : | have
anwered (he question.  There is no such
proposal.

Setting up of Fmployment-Oriented Indus-
tries in U. P.

«11, SHRI S. M. BANERIJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MI'NT be pleased to state :

(8) whether some cmployment-oricnted
indusiries are likely to be set up in Uttar
Pradesh during the Fourth Plan ;

(b) if so, the names of the industries ;
and

(c) whether
Public Scctor 7

these will all be in the

THE MINISTER OF INDUSRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY) : (a) to (e). The
information is being collected and will be

laid on the Table of the House.

SHRI §. M. BANERJEE: It is a
ragedy that UP is supplying only two
things—cheap labour to Bangla Desh and
Prime Minister to the country. 1 want to
know whether it js not a fact that UP has
been neglected all along and representations
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have been made against it by all the Chief
Ministers in the past. The tragedy is that
the present Chief Minister is fighting for his
own existence and not for UP, May 1
know whether any decision has been taken
by the Planning Comimission to remove the
backwardness of UP, specially the castern
districts of UP, and if so what are the steps
taken by thec Government ?

MR. SPFAKFR : The main question
was a specific one to which the hon Minster
replied that information is being collected.
It 15 much better to wait for that infor-
mation.

SHRI S. M. BANERIJILE : This infor-
mation cannot be collected from the UP
Government. 1t is available with the Plan-
ning Comimission itself, 1 am  surprised
that the Plannmer Commisston and the
Mmister do not know what industies  arc
being st up in UP,

STIRI MOINUL. HAQUF CHOUDHURY:

I will explain the position.  This relates to
industites and indnstiies inchude all types,
major, nunor and ever village industrics. A
large number of them are ander the control
of the State Governments. The answer cannot
be complete until all that mformation s col-
lected. That is why I sad that information
is being collected.

Alleged use of favisible ink on
Ballot Papers

*22. SURI G. VISWANATHAN :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether Government are aware of
the propaganda by some pecople that some
invisible ink was uscd on the balloi papers
in the Elections held recently ; and

(b) if so, the reaction of Government
thezeto ?

THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALL) : (a)
Yes, Sir.

(b) The allegation is bascless and does
10t merit consideration.

SHRI G. VISWANATHAN : An
allegation has come from responsible leaders
of responsible parties like that of Professor
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Bal Raj Madhok of Jana Sangh. They say
that a chemical has been used on a mass
scale which played the trick of effacing the
ink or making it re-appear on ballot papers
throughout the country. Have they got any
expert opinion whether this can be done on
a mass scale 7  Of course, this can be read
only in fiction but sincc this has come from
quariers, which are considered to be res-
ponsible, 1T want the Goverament to reply
to this yuestion.

SHRI H. R. GOKHALE : It is irue
that the allegation made is that bailot
papers were marked even before the poll on
u particular symbol with some invisible ink
and treated with a chemical substance so
that the visible became invisible and the in-
visible became wvisible. The charge is so
fantastic that we do not regard that any
cheinucal eaamination or cxpert opinion is
necessary,  The system in which these papers
are priated is almost foolproof.

As hon. Members know, the total electo-
rate i  this election was 275 million and the
ballot papers printed were 335 million. All
the ballot papers were priated, without ex-
ception, all over the country in  Government
presses.  The precautions which were taken
with regard to the printing of the papers,
right from the time the paper was taken
from the mills and sent to the respective
presses till the time the papers, were used at
the time of polling, were, I submit, so fool-
proof that no further examination is neces-
sary. There was no possibility of any such
fantastic thing occuring that invisible became
visible and the visible became invisible.

Papers were despatched from the mills
direct to the Chief Electoral Officer. Papers
were sent under police escort, after the prin-
ting, to the printing officers and kept in
treasuries with double lock and armed guard,
taken out from the treasuries only one ar
two days before the actual date of poll and
officers were escorted to the polling stations
under police guard till the poll was over.
After the poll, ballot boxes and packets of
unused paper were stored under guard, The
store was under guard till the declaration of
results and it was watched by the repre-
sentatives of the candidates also. Candi-
dates of opposition parties could not have
secured a large number of votes in some
constituencies, which they secured, if this
magic had occurred as is alleged. Ewven
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while they failed in many constituencies, a
substantial number of votes were polled even
by candidstes who were defeated. How
come then that the iavisible became visible
and the visible became invisible only in res-
pect of cindidates who have succeeded !
That is why 1 said that it is so fantastic.
In many cases also the differences were
large.

The surprising thing is that although the
election bezan on the Ist so far as the whole
country is concerned and the declaration of
results took place on the 10th —~there was a
gap of nzarly ten days—no one never thought
of this magic or suggested that something
jike this had happened until the results were
out, When it was found that the results
were not favourable, this thing has been
put up.

SHRI G, VISWANATHAN : May I
know whether any representation has been
made by the clection officers that the Repre-
sentation of the People Act should be
amended to punish those who make base-
less allegations against the Election Commis-
gion ?

SHR1I H. R. GOKHALE : This really
does not arise out of this question but I can
say that generally thc question as to
whether the law relating to the holding of
elections needs consideration was being con-
sidered by a committec appoiuted by Parlia-
ment but due to the discussion of the House
the work could not be completed. I am sure
that in the new Lok Sabh, as my hon.
friend, the hon. Member, feels, some amend-
ments to the election law may be neccssary.

I do fecl that they are mnccessary. The
whole question will be considered
afresh.

MR. SPEAKER : Some latitude should
be left for those candidates also.

sft Aefag vemo « sar wf gy
Far @54 § fr ot ag whafvaa & A
arg gord v gz 9w gww gorf w ww
fir fograa & Ty Ja1 & & N
wrafen g Ty oY a1 37 & g ayeay
¥ fag gorf wf ?

SHR‘ !?;- Rt GQKHALB S | though(. 1

MARCH 30, 1971

Oral Answers 16

told the House just now that nothing about
this was said tilf after the results of the
elections were declared.

SHRI MURASOLI MARAN : T under-
stand, the Jana Sangh, the authors of this
propaganda, arc printing their newspaper,
called Motherland, on a Russian rotor
machine and that they are usiag Russian ink
also.

SHRI ATAL BIHARI VAJPAYEE:
How is it relevant ?

SHRI MURASOLI MARAN: 1 also
understand that when these newspapers are
sent to new stands, Motherland becomes
Nativnal Herald. That mecans, the Russians
are out (o destroy our democratic institutions
from elections to newspapers.

If so, what is the
Government ?

reaction of the

MR, SPEAKER : It is not connected
with this question. Next question.

SHRI MURASOLI MARAN : This is
also a case of mvisible ink,

MR. SPEAKER :
next question,

We pass on to the

SIIRT  ATAL BIHARI VAJPAYEE:
This is a very important question. You allow
some more questions.

SHRI S. M. BANERJEE : Let them
scarch their hearts.

Closure of Braithwaite Co.,
(India) Ltd.

*35. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state ;

(a) whether Braithwaite Co. (India) Ltd.
has been closed down since 18th January,
1971 ;

(b) if so, the reasons therefor ; and

(c) the steps taken to reopen the Com-
pany ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) to (¢). The Clive
Works Factory of M/s. Braithwaite and Co,
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(India) Limited was closed on 18th Januazy,
1971. Government appointed a Committeo
under section 15 of the Industries (Develop-
ment and Regulation) Act, 1951, to investi-
gate jnto the circumstances of the closure.
The Committe¢ came to the conclusion that
the closure of the factory was largely due to
the failure of management. After con-
sidering the Report of the Committee,
Government authorised the take over of the
management of thc Company by a Board of
Management appointed by them with effect
from 6th March, 1971. After protracted
negotiations between the new Management
and the representatives of the labour, an
agreement has been reached in regard to re-
opening of the closed factory. In accor-
dance with this agreement, the Clive works
factory has re-opened yesterday.

DR. RANEN SEN : After the reopening
of the factory, may I know whether any
amount of moncy 15 bcing granted to the
workers for the forced idleness because of the
mismnanagement of the Company or anything
fike that ?

SHRI MOINUL HAQUE CHOU-
DHURY : With your permission, Sir, I
would read the terms of the Agreement, that
is, re-opening on 29-3-71 with full comple-
ment on day and night shift basis instead of
existing three shift basis without effecting
continuity of service to its employees...
read only

MR. SPEAKER :@: You

pertaining to labour.

SHRI MOINUL HAQUE CHOU-
DHURY : Payment of ad hoc sum of
Rs. 150/- agreed for each workman and staff
for the period of closure.

DR. RANEN SEN : May [ know
whether this sum of Rs. 150 i$ a sort of
payment for the period of closure of the
Company or any ad hoc payment to be
deducted later on ? What is it ? Itis the
Company which closed the factory. Now,
the workers are entitled to full compensation,
How is this amount of Rs. 150/- aoconnted
for ?

SHRI MOINUL HAQUE CHOU-
DHURY : I want notice for that,

SHRI INDRAJIT GUPTA : Now that
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the Government bas taken over this Company
and it has gone into production again, I want
to know what arrangements have been made
to easure that at any time in the near future
the production of this factory may not again
be affected by the alleged short supply of
stoel. The main reason for which the previous
management had declared a closure was that
adequate supply of steel had not been for-
thcoming although this Company is knowa
to have on their order books something like
Rs. 15 crores worth of orders including some
very vital export orders. I would like to
know from the hon. Minister, now that the
responsibility is that of the Government for
the management of this concern, what steps
they have taken to ensure that top priority
for allotment of steel will be givenona
continuing basis so that the factory may not
be affected again.

SHRI MOINUL HAQUE CHOU-
DHURY : It is not only the shortage of
steel that was responsible for the closure.
There was also mismanagement. In any
case, this is also a very important point that
adequate supply of steel should be there. We
will see that it gets the raw material,

Price of Steel

*28. SHRI §. L. SAKSENA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(®) whether there has beent & teep rike of
over 50 per cent in the prise of steel duting
the last two months ;

(b) if so, the reasons therefor ; and

(c) the ateps proposed to be taken Yo
restore the price of steel to the old level ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHR! S.
MOHAN KUMARAMANGALAM) : (@)
No, Sir.

(b) and (c). Do not arfse.

SHRI §. L. SAKSENA : Is it not a
fact that there has been a 1lse in price of
steel since the last 2 mionths from about

Rs. 100-150 ?

SHRI S. MOHAN KUMARAMAN-
GALAM : There has been a rise in this
prigs of steel but npt as you have stated fu
the last two months...(Inerruptions) Yon
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have asked about the rise in price of steel in
the last two months., [ said there has been
no rise. In fact, so far as the open market
price is concerned, there has been a slight
décrease,  So far as the JPC prices are con-
cerned, they have remained the same.

SHRI SURENDRA MOHANTY : We
understand from the answer of the hon.
Minister that there has not been a rise of the
order of 50%,. May we know as to what is
the extent of the rise ?

SHRI S. MOHAN XUMARAMAN-
GALAM : As1 said, there has been no
rise at all, that is to say, beiween January
1971 and the end of February 1971, In the
open market there has been a slight fall in
the price of stecl.

So far as the JPC and the stock-yaid
prices are concerned, they are almost the
same,

Loss to Railway due to Curtailment
of Trains

*31. SHRI P. K. DEO : Will the
Minister of RAILWAYS be pleased (o state :

(&) whether Government recently curtailed
several passenger trains ;

{b) if so, the reasons therefore ; and

(c) the extent to which Railways suffered
foss as a result thereof ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes,
Sir.

(b) Shortage of coal as a sequel to a
strike by a section of the staif in Dhanbal
Division of Eastern Railway seriously affect-
ing the loading and movement of coal,

' (¢) The loss is about the order of Rs. 78
lakhs approximately.

SHRIP. K. DEO : Sir, it is very
disheartening that the tax-payers’ money has
been lost to the tune of Rs. 78 lakhs, We
da not feel satisfied with the stock reply of
the hon. Minister. May I know on whose
shoulders this responsibility could be squarely
placed for the loss of this Rs. 78 lakhs of

poor tax-payers’ money ?

SHRI K. HUNUMANTHAILYA : Here
is the Clovornmeat as represented by the

MARCH 30, 1971

Oral Answers 20

Reilway Administration and there are Labour
l{nitms. T do not know where to placs the
blame,

SHRI P. K. DEO : My second question
is : when all those passenger trains be
revived ?

SHRI K. HANUMANTHAIYA : They
will be revived very soon. The number of
passenger trains cancelled...

SHR1 P. K. DEO : Sir, I want a time
limit by which time they will be resumed.
The Minister cannot rcply to this simple
question.

SHRI K. HANUMANTHAIYA . It is
not possible to reply straight away definitely
because of the conditions. We will make
utmost efforts to start these trains to bring
satigfaction to the persons concerned.

SHR! P. K. DEO It is the most

unsatisfactory reply.

ot fafa frwy @ w=l wdlew & W
AfFswrFR af Al A & ghram
FFGTE | A AT FO A 9 &
arfeay = g AT § Wi gearfed
A o1 | FIEATE FT GTHAT FTAT qEaAT
1o ad ¥ gga® & & 98]
e wreT oY wfeat s g T E ) &
AT 97gar § e s R & e
AT T @ § | A T FT HPE
AR A @y g w11 @ § S

qem g g fraar d?

SHRI K. HANUMANTHAIYA, : 1 was
saying that between these two agencies the
apportionment of blame is very difficult and
I do not want to complicate the issues.

SHRI KALYANASUNDARAM : The
Minister was saying that it was all due to
some strikes, May I know the number of
strikes that took place in the recent period,
the number of workers involved in the strikes
and he cause of the strike ?

| SHRI K, HANUMANTHAIYA : Notics,
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MR. SPEAKER : The question is about
curtailment of trains. If you want to ask
about anything else, you may put a separate
question.

woerar gheal § woam & fag o
wfeasl & amt &1 mfw =

fwar sar
©32. it gewt T @ v Tl
T T HAY A TATN AT FAT HGY f

(%) #ar saEmar g= ¥ aft qenr ¥
ary gfaay} & am mfew 78 B o
¥ ;8

(=) afz &, oF wfasy ¥ fratem =t
¥ ot gy safaaat & aw anfaer 5@
& forir war FraAr) F w1 faww g ?

THE MINISTCR OF LAW AND
JUSTICE (SHRI H. R. GOKHALF): (a)
No, Sir. The electoral rolls were revised
with reference to the Ist January, 1970 as the
qualifying date. Immediately after the dis-
solution of the Fourth Lok Sabha the
Election Commission also issucd two Press
notes on 29.12.70 and 14.1.71 informing the
public that all eligible persons who had
completed the age of 21 years on or before
the 1st January, 1970 but who did not find
their names entered in the rolls should apply
immediately to the concerned Flectoral
Registration Officers for the inclusion of
their names. All such applications which
were received upto 5.00 p.n. on 18.1.7] were
enquired into and disposed of.

(b) In accordance with the provisions
of scction 21(2)b) of the Representation of
the People Act, 1950, the electoral roll shall
be revised in any year in the prescribed
manner by reference to the ‘qualifying date’
(which means the 1st day of January of the
year in which it is revised) if such revision
has been directed by the Election Commis-
sion. The Commission proposes to carry
out a thorough revision of the electoral rolis
with the 1st January, 1971 as the qualifying
date.

it gralt 1w @4 : wer s At
¥ wareg arw A Ay F w0 A A A
X% w7 wiwwre fear war § ¥ Em
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7gt 21 W9 Y vy qre B fear wren
1 oad § ) g Y dfea Er ar
oY 7T 3 o wue kg
fir T aTwr & @R aTeY alc dw afest
¥ ved ary wrw gyrafidl & A AT ]
@, 7% aF Favei & qm ofr foew ¥
T A ¥ AT QAT ¥@ WWAQ
e aet b far gy v o W R?
S+t ug arfyg & oy e oot & §
AT AST FT ATH ST AVF TAT F7 GEEIAT
& fa¥ wer tar rgar 4i, AR fawe &
g a1, ;U7 AR fay Dt wAAA F
faers g o W & far dA
2 @1 w97 feelY O &g & frelt FdeTd

& faeme #Y uwga faar war § ar ey
wraE g o ¥ 7

SHRI H. R. GOKHALE : After the
last election in 1967 when the number of
voters was 250 million, in this election the
number is 275 million. Therefore there is
the continuous process of keeping the voters’
list uptodate and although the date has
elapsed, in view of the mid-term poll the
Election Commission extended the date and
allowed applications to be made for inclu-
sion or for raising objections, Such appli-
cations and statements as were received
were examined and investigation was done,
Investigators were sent and after the investi-
gation report was received such ngmes were
included as were to be included and such
names wete excluded as merited exclusion,
All the precautions were taken. Even then
it may be that here avid ‘there some voters'
names may not have been included. It is
largely because either the leaders or the
volers themselves were mnot careful or
conscious enough to take them up, t0 make
an application to the Election Commission,
eic.

»

MR. SPEAKER : Should »e take up
Q. No. 33 and Q. No. 32 together ?

ot wew fagrdt woidt @ sy g
qut o1 T § W A ga o ot @
& & wrgar g fiv oa ww ow s )
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g% ¥ § i fufir el o & @
W g B wwde gee & oW
R a7 1 U FarT e pwt 9 @ w®
PR WY IR T § e s
Qo) e wd & s @
WAy advly £ ?

srouw wpved : ww T R

ot wrer fagrdt wroded ;@ oA@ ¥
¥ sy ar Ff

weqw wgtem 32 YT 33w Qw
wrw ¥ ferdr o ?

ot gew fagrdt wrwdnd : o safaar
@, e g FA & foy aar fearan
T 8, YO AAT G AT §

SHRI H, R. COKHALE :
answered Q. No. 33 yet.

1 have not

SHRI ATAL BIHARI VAJPAYEE . I
have not put the question yet. May I put
it now ?

MR. SPEAKER : That was what | was
asking him to do.

SHRI ATAL BIHARI VAJPAYEE : 1|
now put the question. Q. No, 33,

vy et % wrorfara

«33. oft arw fugrdt ol ©
fifwawm mw aoft gg T S e
= fw

(%) wnagaw g fr ww awr ¥
o @ & wwmafy el & fod da
#t o€ wowrr gt § age wiew
wafoat qrg of o ;

(w) wrog Hrowd f& asmfe
T & qF wapnn gfed & s
o § grifes 5@ W A vaw A
far may oy ; Wik
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() woern qfadi & & el il
¥ frerwd war areafaw waerare o
gl afinfom +03 & fay qaww
s FBRAATRE?

THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALE) : (a)
and (b). No, Sir. The electoral rolis were
revised with reference to the Ist January,
1970 as the qualifying datc. Immediately
after the dissolution o, the Fourth Lok-
Sabha, the Election Commission also issued
two Press Notes on 29.12.70 and 14.1.71
informing the publi that all eligible persons
who had completed the age of 21 years on or
before the Ist January, 1970 but who did
not find their names emtercd in the rolls
should apply immediately 10 the concerned
electoral Registration Officers for the inclu-
sion of their names. Al such applications
which were received upto 5.00 p.m on
18.1.71 were enquired into and disposed of.

() In accordance with the provisions of
section  21(2)(b) of the Repiesentation of the
People Act, 1950, the electoral roll shall be
revised in any year m the prescribed mapner
by reference to the ‘qualifying date’ (which
means the 1st of January of the year in
which it is revised) 1f such revision has been
directed by the Election Commission. The

ission proposes to carry out a thorough
revision of the electoral rolls with the 1Ist
January, 1971 as the quglifying date.

ot wrw fagrd  areddt: wsww

wgrey, & f5 qre w1 o welt W

¥ I At Wi fawmr wmger § W
o w () &

“whether it is a fact that there were

a large number of discrepancies in the

elecioral rolls prepared for ihe recent
mid-term elections to Lok-Sabha ..”

welt wgteg gy §

“Np, $ir.”
T A aReg W g awreToT i
FeTEwRt & Avr fady ol i oY s Al
war §, for ¥ ¥ fowrad o ok § B ot
& wvel wwer) & amr phgw Aw
¥ off ¥, fory wmemel & 1967 % W
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faur, ga¥ am Y @ wdRw Qw § A

¥, W< qfer ®7 A g7, A g FAG

a7 AT 9uT Wl &1 AW ar, @ ofq v

aff a1, mfx ? co¥% qragg cAA AW

;@&Efﬁﬁmﬁwi a1 179E TG
i

SHRI H. R. GOKHALE : The answer
given was an answer to the question as
framed. When a question is asked whether
there was 2 large number of discrepancies
it has to be answe;ed in the context of the
large number of volers who were entitled to
vate in the whole country and not in any
particula: constituency. Looking to the
fact that a substantial increase has takes
place m the number of voters, and that
attempts were made and precautions were
taken under the law to include names or to
delete names, as the case may be, after
investigation, 1t cannot be said that the
names which were left over were of a very
large number.

weqw WEERW . WA T
"ot qedf AY § 7Y, Afew I g

F1 qferl & aR A @ fom !
(Laughter)

SHR1 ATAL BIHARI VAJPAYEE :
This is not a laughing matter.

May I put a definite question to the
hon. Minister ? Now that the mid-term
elections are over and reports are going
round the country that mid-term elections
for State Assemblies are being contemplated,
may 1 know whether the Election Commis-
sion has taken any steps to see that there is
total revision of electoral rolls before the
mid-term elections for the State Assemblies
are ordered ?

SHRI H. R. GOKHALE :

oft waw flesite ot : madfte g
Xwar ¥ IR ¥ wewr gfesw =S
forar &1

oft wzw fagrdt aroded : Far s
wwen ag 7 ¥y f woh agew e
frftargasd § iR A Aw o3 § 7

Yes, Sir.
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SHRI H. R. GOKHALE. The hon.
Member has forgotten that I had addressed
all my election meetings io0 Hindustani, I
may not speak as well as he does, but I
certainly follow Hindi.

¥e e weew o fiedt F o
fsa )

WY geo WTo Wraw : AX g9k A
% ara ¥ foar @1 A% w g e o
FHITT &7 a8 T € fF 1 owaq,
1971 # wafaergn & aww T
sged oo #1 famge fear o
oAt & gATT ¥ 9gw T4 TRW
Qoo #1 gHe FW@ 71 70 Afag A
Fraely | Afwa & Jeadl & wdlor FEwy
fFwadarf v HF oelhgT W
# arg wAsaTed § gife a4 @

SHRI H. N, BAHUGUNA : Is the
Minster aware that most of these grievances
about discrepancies in electoral rolls are from
States where the Jana Sangh or its allies are
ruling ?

SHRI ATAL BIHARI VAJPAYEE :
Nonsense,

SHRI H. R. GOKHALE : In fairness,
1 cannot say that these grievances were only
from the Jana Sangh. There have been
some places where names have been left
out, but largely from places where the candi-
dates have been defeated.

SHRI ERASMO DE SEQUEIRA : In
the rocent elections, in our Union Ter:zitory,
an allegation was made that a part of a
village which was included in one Assembly
constituency had been registered in the rolls
of another constituency. Would Govern.
ment consider requesting the Election Com-
missioner to devise some procegure whereby
it is impossible for anybody to change the
delimitation set by the Election Commission
in this fashion ?

SHRI H. R, GOKHALE : Even now
afl precautions are taken to see that persons
are not entitled to 'wote in more than ong
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constituency. I am sure the Election Com-
mission will maintain the same precaution
in future,

SHRI ERASMO DE SEQUEIRA : My
question was different. The allegation was
made that a part of a village included in
one assembly constituency had been register-
ed only in the ro.ls of another constituency.

SHRIH.R. GOKHAIE: That is a
matter which will bc considered by the
Election Commission.

SHRI KALYANASUNDARAM : Is
the Minister aware that even the ruling party
in Tamil Nadu, the DMK, has got a
grievance with regard to the registration and
maintenance of electoral rolls. In spite of
the fact that the DMK, the ruling party
there, and we were put to difficulties, because
of the frightening propaganda carried on by
the leaders of the syndicate Congiess and
Swatantra, the administration could not
even be disciplined. Just two months before
the mid-term elections, elections took place
to the civic bodies. Names which were
found in the lists then were not found in
the lists for the mid-term elections. Are
Government aware of this complaint ?

MR. SPEAKER : This B a very speci-
fic question. He has brought in the DMK
and others. It does not arise out of this.

st et aiw : @ @ war
waETar gt # surarare ffeat @ www
o o fs wafam Y ey 40,45 ar
50 grer forelr f wx for &t *Y g
40,4531 50 @y €, IT A Wy 12,
13 ar 14 are fasl o, forg 3 g &
WA AT DT A 2 9w\

ST &Y wfaay w5y

%ﬂqﬂm‘;m%mmgw%

SHRI H. R. GOKHALE : Surely, it
is the duty of the Election Commission to
correct all these discrepancies, I am sure
all precautions will be taken to correct
them.

oft woy ofd : woft wfiew ¥ wAEn
{fofmbead & amr gz W § 9
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wfufen Mge F o 9w oee sy
and &1 afwr gm At ¥ W derg
T fFar arar 4, g agg wwr B I
& yatfas qu A S¥ &1 @ wdw we
&y § w97 FOAT q¥ar § Wi fee
W T ar wfagt AT T A qEr §o
& AT Wvgar § R owar g wfrey
¥ ¥Y Yar mara ader ey, ey
fog @t & A9 T 9F, ¥ AW
AT ¥ UreT w3 aF !

SHRI H.R. GOKHALE : Regarding
the fees, as thc hon. Member would know,
the fees which were to be paid while making

applications were substantially reduced, It
was only 10 P,

AN HON. MEMBER - Not only fee ;
he asked about procedure also.

MR SPLAKER :
which he might note.

It s a suggestion

SHRI 1I. R. GOKHALF :
note of 1t.

I will take

gEqTY WUANY W1 K77 W

#34, w0 [ AT Qf¥ . ar
e qar W gwifrafor S ag
R B FArE fv

(%) 3w & w1 wow fohad zeara
w7y w1 F @ § R ¥ wgiwgl feuw
;

(@) mrag o ¢ f5 9 "o
A9 T JORA RAT 9T wd g w7
@R E; AR

() afx gt, @t Tad v Hrew & ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI 8.
MOHAN KUMARAMANGALAM): (a)
There are at present five integraied steel
plants in production. Thase art located at
Bhilai (Madhya Pradesh), Rourkela (Orissa),
Durgapur (West Bengal), Jamshedpur (Bihar)
and Burnpur (West Bengal),
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(b) and (c). While the production dur-
ing the period April, 1970, to February,
1971, has been on the whole satisfactory at
the plants at Bhilai and Jamshedpur, produc-
tion was adversely affected on account of
disturbed indusirial relations at Durgapur
and Burmnpur and to some extent &t Rour-
kela. At Durgapur and Rourkela, there are
also some technical and operational cons-
traints/deficiencies to which attention is
being paid.

Mo st Ao qfg : § @
wregw ¥ ST =g B frgw da =g
ast § g7 FrEE § fradr gift g€ Ak
fir Front @ g 9T IR FTw AT A
;egmifa‘tmﬁarrﬁgaa fraft =

SHRI S. MOHAN KUMARAMANGA-
LAM: 1 want notice of that, These
details are not immediately available. If
the hon. Member wants the details for
the last two years, they can be made
available to him.

WRITTEN ANSWERS TO QUESTIONS
Cament Factory in Andhra Pradesh

*18. SHR1 ESWARA REDDY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(&) whether the proposal to set up a
Cement factory at Yerraguntla in Cuddapah
District (Andhra Pradesh) has been under
consideration of Government since the
Second Five Year Plan ;

(b) if so, the reasons for the delay in
implementing the proposal ; and

(c) whether in view of the serious
drought conditions in Rayalseema and the
total absence of any public sector project in
the area, Government propose to give
priority to this project ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHR1 MOINUL HAQUE
CHOUDHURY): (a) to (c). Licences/
Letters of Intent were issued to certain
parties who proposed to set up a cement
factory at Yerraguntia during the years
1956-65. These were either surrendered or
cancelled for one reasom or the other,
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According to a feasibility report prepared by
the Cement Corporation the setting up of a
factory at this place was feasible. The
present policy of Government is to set up
cement factories, in the Public Sector only in
the deficit areas and discourage the coming
up of additional’ capacity in surplus dreas.
Andhra Pradesh is surplus at present in the
production of cement and there is no pro-
posal at present to set up a factory at this
place.

Report of Commission for Determining
Prices of Cars
*23. SHRI C. JANARDHANAN : Will
the Ministcr of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the Car Prices FEnquiry
Commission has sabmitted its report ;

(b) if so, the main recommendatjons of
the Commission ; and

(¢) the decision taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) Yes, Sir.

(b) and (c). Thc Report was received
only on the 29th March 1971, i.e. yesterday,
and it is yct to be examined.

Soviet Experts Report Re: Underground
Railway in Calcutta

*24, SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pieased
to state :

(a) whether the Soviet Experts team has
submitted the techno-economic feasibility
report on the proposed Underground Railway
in Calcutia ;

(b) if so, the main details thereof ; and

(¢) whether Government have approved
the report ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes,
Sir. .

(b) In their Report, the Team of Soviet
Consultants have recommended the con-
siruction of an Underground Railway,
extending from Tollygunge in the Seuth to
Dum-Dum in the North, passing through the
Central Business District of the City. The
Sovigt Team have not recommended the
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construction of the Suburban Dispersal
Line,

(¢) The Report is currently umder consi-
deration of the Government,

Memand for Funds for Implementstion of
Social Wellare Programmes by the State

*26. SHRI ANANTRAO PATIL : Will
the Minister of EDUCATION AND SOCIAL
WELFARE (Social Welfare) be pleased to
state :

(a) whether some State Governments
have made representations to the Centre that
due to want of funds they cannot implement
social welfare programmes ; and

(b) whether Government propose decen-
tralisation of Social Welfare activities so
that the Zilla Parishads conld be activised ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI SID-
DHARTHA SHANKAR RAY): (a) No:
Many State Governments have asked for
more funds for Social Weifare Programmecs.
Grants are given to the State Governments
within the allocations fixed for Plan
Programmes.

(b) The responsibility of implementing
social welfare programmes rests with the State
Governments. 1t is for the State Govern-
ments to take action for decentralisation of
social welfare activities if it is considered
nedessary to do so far activising the Zilla
Parishads,

Reopening of Standard Car Factory
In Madras

*27. SHRI R. R, SINGH DEO : Wwill
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether there are plans 1o enable
the Standard Car Factory in Madras to be
reopened  fter sorting out the labour
problems ; and

(b) if so, the details of the plans and
the action taken By QGovernment in this
regard 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRT MDINUL HAQUE
CHOUDHURY) : (a) and (b). Asa fesult
of & scitiomont tolshed between thy Manwge-
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ment and the representatives of labour, the
factory of M/S. Standard Motor Products
of India, Madras had already been re-opened
on the 22nd February, 1971,

Increase in Prices of Tyres and Tubes

*29, SHRI D.S. AFZALPURKAR:
Wilt the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether prices of tyres and tubes
have gone high in black market due to the
shortage of these products in the country ;
and

(b) if so, the steps that Government
have visualised to cnsure the stability of
price of tyres and tubes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMFENT (SIIRI MOINUL HAQUE
CHOUDHURY) : (a) Although there is no
overall shortage of automobile tyres and
tubes in the country, shortages, to some
extent, in certain categories of tyres, parti-
cularly truck and tractor tyres, arc being
experienced and reports alleging certain
malpractices and irregularities m distribution
were received during the last quarter of
1970.

(b) Government have recently issued
Letters of Intent for establishment of
additional capacity of 24 lakhs nos. eash of
automobile tyres and tubes. The manu-
facturers have also taken action to streamline
and improve their distribution system,

Laying of Rai) Track Between Kathua
and Jammu

*30. SHRI INDER J. MALHOTRA :
Will the Minister of RATLWAYS be pleased
to state :

(a) the progress made for laying rail
track between Kathua and Jammu in Jammu
and Kashmir State ; and

(b) the probable date by which the work
is likely to be completed ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) The
overall physical progress achieved upto end
of February, 1971 {5 28.62%,

(b? The line is expected to by comploted
in 1972,
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Broad Gauge Line from Smastipur to Raxadl
via Darbhanga (North Eastern Railway)

*36. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
state

(&) whether it is a fact that the survey
undertaken for extending the broad gauge line
from Samastipur to Raxaul viz Darbhanga
has been completed 7 and

(b) if so, the steps being taken to com-
mence the execution of this scheme ?

THE MINISTER OF RAILWAYS
(SHRT K. HANUMANTHAIYA) : (a) and
(b). The survey work has practically been
completed but the reports are still under
finalisation and have not yet been recsived
by the Railway Board. An alternative route
yvia Muzaffarpur has also been surveyed, A
final decision regarding the alignment to be
adopted for this conversion would be taken
after examining the relative merits of the
two alternatives, keeping in view afl relevant
factors. The actual conversion is also
dependent upon the results of the surveys,
the priorsty this work will merit among other
similar proposals, and the availability of
funds.
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Formation of a National Children Board
and National Policy Resolution on
Children’s Programme

27. SHRI SHASHI BHUSHAN : Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the compasition and functions of the
National Children Board ;

(b) whether Government have since
finalised the proposal regarding National
Policy Resolution on Children’s Programme
and if so, the details thereof ;

(c) if not, the further time likely to be
taken in finalising the proposal ;

(d) the names of State Governments
which have endorsed the proposal for setting
up of National Children Board ; and

(¢) the names of those State Govern-
ments which have not accepted the proposal
and the action Government propose to take
in their cases ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRT
SIDDHARTHA SHANKAR RAY): (a)
and (b). The proposal regarding the
National Policy Resolution on Children’s
programme which includes setting up of
National Children Boatd is still under the
consideration of the Government,

() The Government hope to take a
decision on thé proposal soon.

(d) and (¢). The Governments of
Haryana, Jammu & Kashmir, Kerala,
Mysore, Origsa, Pugjab, Tamil Nadu, Weat
Bengal, Andlrs Pradesh. Madhya Pradesh,

MARCH 3, 1971

Waritten Answers 36

Gujarst, Assam, Rajasthen and Himachal
Pradesh have endorsed the draft proposal
of setting up of National ‘Children Board
and one State Government, namely, Govern-
ment of Maharashtra have suggested that
instead of setting up a National Board to
consider all the problems pertaining to Child
Welfare, such as education, health, nutrition
etc. it would be better to entrust to it only
the problems pertaining to special categories
of children such as physically and mentalty
handicapped and delinquest children etc.

Expenditure incarred on Durgapur
Steel Plant

28. DR. KARNI SINGH : Will the
Minsster of STEEL AND HFAVY ENGI-
NEERING be pleased to state :

(a) the original estimated cost of the
Durgapur Steel Plant ;

(b) the total expenditure incurred there-
on so far ,

(¢) whether the plant is complete in all
respects as cnvisaged ;

(d) it not, the extent of expenditure
likely to be incurred further ;

(¢} the total loss sustained by this plant
so far ; and

(f) the time by which
expected to break even ?

this plant is

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The original estimate for
the 1 million tonne stage of Durgapur Steel
Plant was Rs. 115 crores. This excluded
Township and Ancillaries. The original
estimate for expansion by 0'6 million tonnes
was Rs. 66.20 crores.

(b) The total expenditure incurred upto
28.2.1971 amounts to Rs. 267.18 crores for
the Plant, Township and Ancillaries, includ-
ing Rs. 43.46 crores for the Township and
ancillaries.

(¢) and (d). The Plant is complete
except in respect of some equipment valued
at about Rs. 2 crores. Cash expenditure
of about Rs. 1.1 crores is also likely to be
incutted towards final payments against
contracts, spares and escalations, in addition
to the cost of land taken over from the
State Government, the valuation of which

is yot to by Snalisod.
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(#} Cumulative Jloss incurred
30.3.1970 was Rs. 83.54 crores.

(f) The Plant is expected to break-even
production reaching about 90% of the rated
capacity, if the industrial unrest in the
Durgapur area s controfled, With thss
improvement, the rated production is expect-
ed to be achieved by 1973-74,

upto

Under-Utilisation of Installed Capacity in
Capital Goods and Engincering
Industries

29. DR. KARN{ SINGH : Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whether it iy a fact that there s
under-utilisation of nstalled capacity m the
capital goods and engineering industries ;

(b) if so, the extent thereof and the
reasons thercfor ; and

(c) the steps taken to ensure the working
of the industrial units to ther rated
capacity ?

THE MINISTER OF INDUSTRIAL
DEVELOPMLNT (SHR!I MOINUL
HAQUE CHOUDHURY) : (a) to {c). While
the natute of capital-goods and engineering
industries is such that utilisation of 100%
capacity or near abouts may not be feasible
for all the units over an indefinite period, a
substantial measures of under-utilisation had
developed 1n many of the capital-goods
manufacturing units during the period from
1966 to 1968 following serious recessionary
trends in the economy during this period.
However, with the codsiderable revival of
industrial activity during 1969 and the last
year, the utilisation of capacity in various
engineering industries has improved con-
siderably. While this trend of revival has
ocoured in various machine-building units,
there continue to be certain sectors which,
with reference to the production figures for
1968, 1969 and the first half of 1970, have
about or less than 509, utilisation, These
industries include wood-working machines,
cement mill machinery, vehicular-type dicsel-
engines, road-rollers, structurals, cranes,
railway wagons, transtission towers, water
meters, lead and lead sheets, brass sheets,
steel castings and C.I. pipes.

2. The reasons for under-utilisation can
be broadly related to inadequate demand,
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shortage of raw materials and labour-
management problems. Metals copstitute
the most important single raw material in
short supply, and shortage of steel in
particular has had a critical bearing on the
output of the entire engincering industries.
Government has been keenly alive to the
need for provision of sufficient raw materials
to sustain existing capacities and to meet
new ones. OQut of the total import require-
ments of the economy estimated at Rs. 9730
crores for the Fourth Plan period, Rs. 7840
crores would be for maintenance imports
or imports of raw materials, components
and spares needed for sustaining and accele-
rating the growth of industrial production.
The import policy places growing recogni-
tion on the need for imported raw materials,
particularly for the priority industries, export
industries and the small scale sector. Liberal
imports of stecl have been allowed to meet
the existing shortage,

3. Government has always been laying
stress on maximisation of production with
1eference to available capacity. In the wake
of recession, Government also announced
the policy of diversification which meant
that undertakings licensed for any particular
article can also manufacture a new article to
the extent of 25% of the value of the licensed
capacity without a license so long as ther»
was no addition to capital and machinery
(except for marginal balancing equipment).
A number of industries, particularly on the
engineering side, have availed of the benefit
of this measure. This benefit is continued
under the new licensing policy with such
changes as have been necessary.

Issue of Licences to Birla, Tata and
Sabu Jain Group of Concerns

30. SHRI SOMCHAND SOLANKI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) the number of new Licences issued
to big and small industrialists during the
year 1969-70 and the number out of them of
those issued to Birla, Tata and Sahu Jain
group of concerns ;

(b) what is the basic principle of the
Governmeat of India to issue such licences
to particular companies repeatedly ; and

(c) how many compamjes have started
working for which the licences were issued
during the year 1969-70 ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : () Statistics relating to
industrial licences are maintained on a
Calendar-year basis and not financial year-
wise. During the years 1969 and 1970, the
total number of industrial licences, as dis-
tinct from letters of intent, issused for the
establishment of “New Undertakings” only,
apart from cases of substantial expansion,
monufactute of new articles and for carry-
ing on-business, was 34 and 62 respectively.
No licence for the establishment of a *New
Undertaking’’ has been issued to any of the
concerns belonging to Birla, Tata and Sahu
Jain groups during these two years.

(b) Letters of intent/licences are issued
on the merits of each application keeping in
view various factors such as technical feasibi-
lity of the scheme, foreign exchange con-
siderations, location etc, In the first in-
stance, a letter of intent is usually issued,
which is converted into a licence once the
conditions in the letter of intent are ful-
mld.

{c) Ordinarily it takes two to three years
for & new industrial undertaking to com-
mence production. The licences, are, there-
fore, at various stages of implemen-
tation.

Opening of a Halt Station at Golbai
(South-Eastern Railway)

31, SHRL CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether at the Zonal meeting held in
August, 1970 a decision was taken to open
& Passenger Halt at Golbai on South-Eastern
Railway ; and

(b) if 50, the steps taken to open this
‘Passenger Halt ?

THE MINISTER OF RAILWAYS
{SHRI K. HANUMANTHAIYA) : (a) No.

(b) Does not arise.

Constrnction of Railway Colony
at Paradeep

32, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

() whether a Railway Colony at Para-
deep is coming up ; and
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(b) the name of the contractor party
who has been given the contract for the
Railway Colony and the estimates made for
the same ?

THE MINISTER OF RAILWAYS
(SHRT K. HANUMANTHAIYA) : (a) The
work is yet to start because of the delay in
getting land from the Paradecp Port authori-
tics. This work is planned for completion
under Phase-TI of the Project.

{b) The contract for the construction of
quarters at Paradeep Railway Colony was
entrusted to M/s. Republic Traders, Cal-
cutta, in May, 1970. The approximate total
cost of these quarters 1s estimated to be
Rs. 11.25 lakhs.

Expansion of Rourkel: Stecl Plant

33, SHRI CHINTAMANI] PANI-
GRAHI : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

{a) whether the proposed expansion of
Rourkela Stecl Plant has been finalised by
now , and

(b) if so, the details thereof ?

THE DEPUTY MINISTER iIN THL
MINISTRY OF STEREL AND HEAVY
ENGINEERING (StlRT MOUD. SHAFI
QURESHI) : (a) There is no such proposal
under consideration at present.

(b) Does not arise.

Setting up of Second Steel Plant
in Orissa

34. SHRI CHINTAMANI
PANIGRAHI :
SHRI D. K. PANDA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state @

(a) whether the processing of site selec-
tion for the estalishment of a second steel
plant in Orissa, as promised by Government
in the last Lok Sabha, has been undertaken
by now ; and

(b) if so, the extent of progress made
o far, in this regard ?
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THE DEPUTY MINISTER N THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAF1
QURESHI) : (a) and (b). The question of
projection of demand for stce! during the
next 10 years, is at present under exami-
nation. Only after the additional capacities
of steel required to be set up is assessed,
location studies can be taken up.

Setting up of Stecl Plant at
Visakhapatnam

35. SHR!I ESWARA REDDY : Wil
the Minister of STLIL AND HI'AVY
ENGINEERING be pleased to state :

(a) the progress made in the setting up
of a Public Sector Steel Plant at Visakha-
patnam ;

(b) the details and estimates of the works
to be completed during the ycars 1971 and
1972 ; and

(¢) the time by which the project is ex-
pected to be completed ?

THE DEPUTY MINISTEFR IN TRHF
MINISTRY OfF STELL AND HFEAVY
ENGINLLRING (SHR1 MOHD. SHAFI
QURESHI) : (a) Government have approy-
ed the recommendations of the Site Sclec-
tion Commiittee for the location of (he Steel
Plant at Balacheruvu, about 25 km from
Visakhapatnani. On the joint recommcn-
dation of the Central Engineering and
Design Bureau of Hindustan Stcel Limited
and M/s. M. M. Dastur and Co. (F) Limited,
acting in their capacity as General Consul-
tants to Government, an area of 8,400
acres for the plant proper and another 840
acres for the balancing reservoir have been
demarcated and the State Government have
been advised to notify these areas under
Section 4(1) of the Land Acquisition Act.
M/s. M. N, Dastur and Co. have been en-
trusted with the work of preparation of the
Techno-economic Feasibility Report for a
2 million tonne integrated steel plant and
their report is excepted by November, 1971,
The Committee on Coal and the Committee
on Raw Materials other than Coal and
Iron Ore have also comp'cted thiir Reports,
The Report of the Committec on Iron Ore
is expected shortly. The Survey of India
have been requested to undertake the topo-
graphical survey of the project arca. A
proposal for the supply of water to the
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Visakhapatnam Project by tapping th®
Godavari River (at a distance of about
km. from plant site) prepared by the State
Government, is under examination. The
Railways have also been requested to take
up survey work for provision of marshalling
and exchange yards, railway sidings etc.

(b) The expenditure during the years
1971 and 1972 will be mainly on account of
preparation of the Techno-economic Feasi-
bility Report and the Detailed Project Re-
port, site survey work, land acquisition costs,
prelinunary site and enabling work and for
such mitial work as may be required for the
development of township, and water and
power supply systems etc.

(c) Itis too ecarly to indicate the date
by which the project will be completed.
After the receipt of the Feasibility Report
a tentative time schedule will be drawn up
for completion of the Project.

Claims Preferred against Railways

36. DR, KARNI SINGH : Will the
Minister of RAILWAYS be pleased to
state :

(a) the total number and amount of
clams preferred against the Railways during
the last three years for damages in respect
of theft or Jamage to goods in transit ;

(b} the total number of cases decided
against the Railways ; and

(c) the total amount of damages decreed
against the Railways ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): (a)
Statistics of claims for compensation main~
tained by the Zonal Railways do not indi-
catc separately as to how many claims have
been preferred on account of thefts or
damage to goods in transit.  Also in several
claims no amount is mentioned. Therefore,
the total amount in respect of the total
number of claims is also not ascertainable.
The total number of claims preferred against
the Railways duc to all causes is as
follows : )

Total No, of

Year new claims
received
Rs.
1967-68 7,03,424
1968-69 7,20,036
1969-70 7,00,082
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(b) The number of cases in which Rail-
ways paid compensation during the last three
years is given below
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Year Number of claims paid
1967-68 3,64,647
1968-69 4,10,394
1969-70 4,01,667

{c) The amount paid on account of
court cases arising out of claims for com-
pensation during the last three years was as
under :

Amount paid on

Year account of
court cases
Rs.

196768 71,72,705

1968-69 79,35,050

1969-70 92,28,375
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Wage Board Award to the Employees of
Tannery and Footwear Corporation of
India Ltd. Kanpur

38. SHRI S. M. BANLRIFE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that some of
the employecs working n the Tannery and
Footwear Corporation ot India §imited,
Kanpur have not been paid my amount as
per Wage Board Award ;

(b) if ~o, the total number of such
employees ; and

(c) the reasons for not paying them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CIIOUDHURY) : (a) Payment
has been made to all the employees who
were eligible for such payment.

{b) Doaes not arise.
(¢) Does not arise.

Production in Durgapur Steel Plant

39. SHRI G. VISWANATHAN : Will
the Minister of STEEL AND HEAVY
ENGINEERING be plensed to state :

(a) the target of production in Durgapur
Steel Plant for the year 1969-70 ; and

(b) whether there was & shortfall in the
production and if s, the steps takem to
increase it ?
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THE REPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). The target of
praduction of ingot stoel in Durgapur Steel
Plant for the year 1969-70 was 1.1 million
tonnes while the actual production was
818,254 tonnes.

The shart-fall in production was largely
due to labour trouble arising out of inter~
unios rivalry and political instability in the
ares which had affected neighbouring indus-
tries also. Recognition of the accredited
Union of ecmployees, regular holding of
bipartite discussions between the Manage-
raent and the recognised Union, revision of
incentive schemes, setting up of Grievance
Committees have, among other measures,
have been the steps taken to provide some
improvement. From June 1969 upio the
present 40 agreements have been signed with
the Union and have been honoured by the
Management, Another reason has been the
backlog in maintenance and shortage of
spares. Action has been taken (o cflect
capital repairs, speed up the procurement of
spares and refractorics, and provide the
necessary balancing facilities,

Production in Bokaro Steel Plant

40. SHRI G. VISWANATHAN : Will
the Minister of STEEL. AND HEAVY
ENGINEERING be pleased to state :

(a8) the time by which the Bokaro
Steel Plant is likely to go into production ;
and

(b) what will be the total cost and the
cost per tonne of steel at the time of pro~
duction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERINIG (SHRI MOHD. SHAFI
QURESHI) : (a) Accourding 10 the present
schedule, the erection of the first blast
furnace complex to produce pig iron is 10 be
completed by December, 1971, and the
entire first stage to produce 1.7 million ingot
tounes of steel per year by March, 1973,
Actual production will start three to six
months after the completion of erection,

(b) The revised estimated cost, including
ofi-site facilities, as worked out by Bokaro
for the first stege is Rs, 758 crores, an
{nvestment of Re. 4,200 per tonne taking
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into account the production of about 990,000
tonnes of extra pig ron, The plant is being
expandsd to a capacity of four million ingot
tonnes of steel per year in continuation of
the first stage and the total investment after
expansion is estimated to bo about
Rs. 1,090 crores. Taking into account the
production of about 900,000 tonnes extra
pig iron, the investment cost will be a little
less than Rs. 2,500 per tonne.

Modification in the Old Pattern of
Freeships and Scholarships to Schedu-
led Castes and Scheduled Tribes

4. SHRI SOMCHAND SOLANKI :
Wil the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government have modified
the old pattern of freeships and scholarships
for scheduled castes and scheduled tribes:
and

(b) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI SID-
DHARTHA SHANKER RAY): (a) No,
Sir.

(b) The pattern of freeships and scholar-
ships for Scheduled Castes and Scheduled
Tribes is working satisfactorily,

Allotment of Waste Land to the Scheduled
Castes and Scheduled Tribes

42, SHRI SOMCHAND SOLANKI :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether there is any proposal {o
allot Government waste land availablc in
the villages and cities to the Scheduled
Tribe ; if s0, the details thereol ;

(b) whether any measures have been
proposed to amend the rules of Village
Panchayats to enable the aliocation of waste
land to the Scheduled Castes and Scheduled
Tribes ; if 80, the details thercof ; and

(©) if not, what is the new method
suggested by Government to allot lund to
Schoduled Castes and Scheduled Trides ?

THE MINISTER OF EDUCATION
AND  SOCIAL WELFARE  (SHRi
SIDDHARTHA SHANKAR RAY): () to
(c). ‘Land’ being Stato subject undet the
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Consitution of India, its programme of
aflotmeént is administered by the respective
State Governments. The rules pertaining
to Jand allotment to Scheduled Castes and
Scheduled Tribes are framed by the con-
cerned State Government, keeping in view
the problems and priorities prevalent in their
States. A summary of Land Allotment
Rules of different State Government is given
in the Statement jaid on the Table of the
House. (Placed in Library. See No. LT~
52713,

Terminal Tax for Pilgirms and Tourists
Visiting Jagdish and Baidyanathdham
(Deoghar) on Eastern Railways

43, SHRI SHIVA CHANDIKA . Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it 1s a fact that Jagdish and
Baidyanathdham  (Deoghar) in  District
Santhal Parganas, Bihar, are visited by a
large number of pilgrims and tourssts on
all the religious festivals throughout the
year

(b) whether a proposal for imposition of
terminal tax for Jagdish and Baidyanathdham
(Deoghar) has been pending  with  his
Ministry since long ; and

(c) if so, whether Government have
now agreed to impose torminal tax at
Jasidih and Baidyanathdham (Deoghar) to
enable the Jasidih NAC, Deoghar Municipa-
lity and Ledging House Committec to bring
improvement in the sanitary conditions and
to provide better amenitics to the visiting
pilgirms and tourists ?

THE MINISTER OF RAILWAYS
(SHR1 K. HANUMANTHAIYA) : (a) to
(¢). The net proceeds of any terminal tax
levied under the Torminal Tax on Railway
Passengers Act, 1956, on passengers carried
by railway from or to places of pilgirms,
etc,, are credited to the State Government
@3 provided under Article 269(i) of the
Constitution, The levy of this tax is there.
fore considered only if it is sponsored by the
concerned State Governmens, No proposal
for the levy of a terminal tax on Railway
passengers visiting Jasidih and Baidyanath-
diram (Deoghar) hes been recsived in the
Ministry of Railways from the State Govern-
nent,
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Express Train botween Varamas! and
Baidyanathdham via Gaya

4. SHRI SHIVA CHANDIKA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a large
number of pilgrims and tourists who visit
Varanasi, Gaya and Baidyanathdham
experience great diffioutty for want of
convenient through trains between these
stations and they sometime become victims
of undesirable clements at Gaya and Kiul
stations at the time of changing the trains ;

(b) whether Government propose to
miroduce an Express train between Varanasi
and Baidyanathiham via Gaya and Kiul
for the convenience of the travelling public ;
and

(c) whether Government propose to
divert the present Lucknow-Howrah Express
train viu Gaya and Kiul immediatcly instead
of Patna and Kiul ?

THI MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) @)
No.,

(b) No.
(c) No.

Manufacture of Tractors by HMT

46. SHRI R. R. SINGH DEO : will
the Mmister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the Hindustan Machine
Tonls Ltd has submitted 4 proposal to set
up a factory for manufacturing tractors ;

(b) if so, the details of the proposal :

(c) the reaction of Government jn this
regard ; and

(d) to what extent it is likely to ease
the supply position of tractors in the
country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY) (a) to (c).
Hindustan Machine Tools Ltd., have been
granted a letter of intent on 25th July, 1970
for undertaking the manufacture of Zetor-
20112511 (20-HP) tractors for a capacity of
12,000 Nos, per annum in their existing uhit
ai Pinjore (Haryana) in collaboration with
M/s. Motokov of Caechoslovakia, -
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(d) At present ther¢ is no indigenous
production of 20-HP tractors for which there
is definite demand in the country. The
production by Hindustan Machine Tools is
expectedto meet about half the demand for
tractors in this range.

Recrultment of Judicial Members in
the All India Income Tax Appellate
Tribunal

47. SHRI N. XK. SANGHI : Will the
Minister of LAW AND JUSTICE be pleas-
ed to refer to the reply given to Unstarred
Question No. 4705 on the 15th December,
1970 and state .

(a) whetha the selection to the posts of
ludicial Members 1n the Income-Tax  Appel-
late  Tribunal has wince been finahsed ;
and

(b) if s0, whether a statement showing
the names of persons who have been
selected, along with their qualifications and
standing in the profession, would be faid on
the Table of the House ?

THF MINISTTR OF LAW AND
JUSTICL (SHRI H.R GOKHALE): (a)
Yes, Sir.

(b) A statement is laid on the Table of
the Housc, {Placed in Library. See No.
1153714,

Demand for Financirl Assistance by

Mysore State Khadi and Village

Industry Board for Manufacture of
Household Utensils

48, SHRI D. S. AFZALPURKAR :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether the Mysore State Khadi and
Village Industry Board has approached the
Khadi and Village Industries Commission
to finance the establishment of two atumi-
nium units for the manufacture of house-
hold utensils in the State ; and

{b) if so, the decision taken in this
regard ?

THE MINISTER OF INDUSRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) Yes, Sir.

(b) The Commission, in #s budget
#liocation for the State Khadi and Village
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Industries Board for 1970-71, has madé a
total provision of Rs. 1.20 lakhs for est-
ablishment of two units.

Scooter Plants in States

49. SHRI D. 8. AFZALPURKAR :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be plased to state :

(a) the number and names of the States
where scooter plants have been set up ;
and

(b) the average percentage of production
at these plants during the last three years,
yearwise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MO’NUL HAQUE
CHOUDHURY) © (a) and (b). There are
four plants manufacturing scooters in the
organised sector in the country. The names
of the States, the number of plants in each
Siatc with the average percentage of produc-
fion at these plants during the last three
years are as under

Name of the No. of Percentage of
State Plants production
1968 1969 1970
Maharashtra 2 98.5% 99.1Y, 98.5%
Tamil Nadu 1 015% 00.7% 003%
Haryana 1 Nil .29 01.2%

——

In addition, a unit in the small scale
sector in Kerala State is also producing
scooters, Their production s, however,

negligible.

Loss to Railways due to violence in
Mysore State

30. SHRID. S. AFZALPURKAR :
Will the Minister of RATLWAYS be pleased
to state : R

(a) the loss sustained by the Railways
due to violence in Mysore State on the issue
of border disputo between Maharashira and
Mysore during the last three years, year-
wise ; and

¢b) the steps taken by Government to
recover it ?
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THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAYYA) : (a) The
loss sustained is as under :

During 1968 Nill.
in 1969 Rs. 8700/~
and in 1970 Rs. 6,70,139.50

{b) The loss could not be recovered. No
steps were taken by the Government to
recover the loss.

Retail Price of Steel
51.9F SHR1 JYOTIRMQY BASU : Will

the Minister of STEEL AND HEAVY
ENGINEERING lepleased to state :
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(a) the retail price of steel during 1969-
70 and 1970-71 ; and

(b) the factors responmsible for the
increase or decrease in the retail steel price ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESH]) : (a) There are no ‘wholesale’
or ‘retail’ prices for ste¢el. The following
table, however, shows the Joint Plant Com-
mittee and Rindustan Stecl Limited stockyard
base prices for some important categories of
steel at the beginning and at the end of the
financial year 1969-70. The lalter prices
still hold good.

TABLE

(Rs. per tonne)

J.P.C. prices H.8.1. stockvard price,

1-4-69 31-3.70 1-4-69 31-3-70
Bars and Rods (excluding flats) 14 mm
and below 810 877 875 977
JYoists 889 977 964 1117
Plates 989 1092 1064 1342
Billets 659 721 709 821
B. R. Coils (14G and thicker) (Tested) 999 1102 1099 1372
C. R. Sheets (14G and thinner) (Tested) 1324 1427 1424 1800
G.C./G.P. Sheets (Tested) 1804 1866 1954 2146
Skelp 1009 1112 1084 1242

{b) Joint Plant Committee prices were
revised upwards by an average of Rs. 77.50
per tonne with effect from 1-1-70 mainly to
compensate the producers for cost escalations.
Hindustan Steel Limited stockyard prices
include a stockyard margin over and above
Joint Plant Committee prices to cover stock-
yard expenses, The stockyard margins were
revised upwards from the midnight of 10th/
11th December, 1969 due to increase in costs
and to mop up the margins available in the
market.
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Accumulation of Stock of Coal at New
Delhi Railway Sidings

§6. SHRI P. K. DEO : Wil the
Minister of RAILWAYS be pleased to statc:

(a) whether therte was an accumulation
of large stock of coal at the Railway sidings
in New Delhs recently ; and

(b) if s0, the reasons thercfor and the
action, if any, taken in this regard ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes,
Sir.

(b) The releases and removals at New
Delhi Mineral Siding were poor, and led to
accumulation of stocks in the siding. With
the assistance of Delhi Administration the
accumulated stocks have since been cleared.
The position now is almost normal.

Strike by Railway Employees ut Dhanbad

§7. SHR! P. K. DEO: Will the
Minister of RAILWAYS be pleased to state :

(a) whether there was a strike near
Dhanbad of the Railway employees which
completely paralysed the machinery for
clearance of coal from the coal-beds ;

(b) whether some political parties were
behind the strike ;

(c) whether a statement to this effoct was
made in New Delhi on 9th February, 1971
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by the Chairman of the Railway Board ’
and

(d) the basis of the Railway Board's
Chairman’s statement ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) There
was a strike by a section of 1ailway employees
of Dhanbad Division from 3rd to 10th
February, 1971,

(b) to (d). In a press statement on 9-2-71,
the Chairman of the Railway Board stated
that certain anti-national elememts which put
the interest of the country in the back-ground
and have some other ideas about the present
social order were behind the strike. This
was on the basis of his own assessment.

Curtailment of Passenger Trains due
to Coal Shortage on Western
Railway

58. SHRI P. K. DEO : Will the Minister
of RAILWAYS be pleased to state :

(a) whether the Western Railway recently
curtailed .everval hundred passenger trains
owing to seiious coal shortrge ;

(b) if so, the reasons of coal shortage
with the Railways ; and

(¢) the action, if any, taken for augment-
ing supply of coal for the Railways ?

THE MINISTER OFF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b). 191 less important Branch line passenger
and mixed trains were cancelied on the
Western Railway in February, 1971 to con-
serve coal duc to dislocation of coal supplies
as a result of a sudden strike of Railway
staff in Dhanbad Division of Eastern Railway
fiom 2-2-1971 to 11-2-1971.

(c) Action was taken to keep up
maximum supply of loco coal to Western
Railway and other Railways from the
outlying fields during the strike. Loading
of loco coal from Bengal and Bihar fields
was also resumed as soon as the strike was
over.
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Rise in Prices of Consumer Goods In
Bihar and other States

62, SHRI BHOGENDRA JHA : Wwill
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) the extent of the 1ise in the prices
of consumer goods during ihe last six months
in various states and in Bihar scparately ;
and

{b) 1he causes of this price rise and the
the steps being taken to check the same ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRT MOINUL HAQUE
CHOUDHURY) : (a) and (b). A statement
showing the trend of retail prices of some
Important consumer goods at certain centres
including Bihar State during August, 1970
to January, 1971 is Jaid on the Table of the
House. {Pluced in Library. See No, LT—
53(71). The statement also includes the
causcs for any notable price rise during the
period.

In order to arrest any undue rise in
prices of consumer goods, various measurcs
arc taken, such as :

(i) sustained efforts to step up the
production of agricultural as well
as industrial commodities to meet
the demand ; imports are also
resorted to wherever necessary ;

(ii) building up of buffer stocks of
foodgrains etc, ;

(iii) organisation of public distribution
system for commodities of mass
consumption like foodgrains, sugar
and milk ;

(iv) imposition of price controls,
statutory as in the case of vanas.
pati or informal as in case of tyres
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and tubes, matohes, dry cells, soap
otc ;

(v) fair and equitable distribution of
essential  commodities  through
fegulatory controls under the
Essential Commodities Act, 1955 ;

(vi) ensuring availabilily of essential
commodities through cooperative
channels, like super bazars, con-
sumier cooperative stores etc ; and

(vi) curbing excess demand through
fiscal and monctary measures, such
as tightening of bank advances n
order to arrest speculative mcrease
in prioes.
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12.00 brs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Closure of Cashew Factories in Kerala,

SHRI A. C. GEORGE (Mukundapuram):
I call the attention of the Minister of
Foreign Trade to the following matter of
urgent public importance and request that
he may make a statement thereon ;

“The reported wholesale closurc of
168 cashew factories in Kerala throwing
out of employment over one and a half
lakh workers."

THE  MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): Mr.
Speaker, Sir, Import of raw cashewnuts was
canalised through the Cashew Corporation
of India with effect from Ist September 1970.
The Cashew Corporation has been able to
successfully import adeguate quantities of
raw puts for distribution to the processing
units.  Most of the cashew processing units
close 1n the month of September and
October and re-open by January or February.
I am aware of the fact that some of the
processing factories have still not reopened.
This is not due 10 the scarcity of raw
matcrial. In faot many of these units have
refused to accept allocations made by the
Cashew Corporation of lndia for raw nuts
on the plea that they lsave heavy stocks of
cashew kernels for which they have yet to
find foreign buyers.

2. The Government are greatly con-
cerned about this situation and all efforts
are being made to liquidate the stocks of
cashew kernels, In a recent review made by
the Ministry of Foreign Trade, in consulta-
tion with the iadustry and trade, it was
found out that the major reason for
accumulation of stocks of cashew kernels
was inadequate purchases made by USSR.
1t is customary both fo- the foreign buyers
as well as our trade and indusiry to carry
over stocks for their reguirements of 2.3
months. The importers, it appears are
tryiag to liquidate their stocks before entry
into further import obligations. The problem
now being faced by the industry is, there-
fore, of a temporary nature. We are also
making speciat efforts to locate new markets.
A long term marketing strategy is being
weorked out and the Cashew Export Promo-
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tion Council has been asked to step up its
export promotion effort.

3. I can assure the House that all
efforts would be made to ensure that the
cashew industry and trade are adequately
serviced and assisted by the Cashew Cotr-
poration of India and the Export Promotion
Council.

SHRI A.C. GEORGE : The cashew
processing industry is of vital importance to
ous foreign trade as well as Kerala’s economy
and employment. During the last year this
industry earned more than Rs. 57 crores in
foreign exchange, It is a traditional industry
which employs more than a lakh of daily
workers and about tem thousand monthly
paid employees. The hon. Minister says
that some of the processing factories have
still not reopened. The fact is somewhat
different ; most of them remain closed. As
he rightly says the big industrialists were
importing raw nuts from African countries,
A few months back the STC stepped into
this trade. The industrialists naturaily did
not relish this idea and they are trying to
pressuri.e the STC and elbow it out. For
many months the workers remain un-
employed. The Kerala Cashew development
corporation has already stepped into this
and nine factories had been taken over by
them. Is the Government prepared to meet
the challenge of the big industrialists who
want to pressurise the STC out of business ?
It is time the Central Government came out
in a big way to finance the Kerala Cashew
Development Corporation with loans and
share capital so that it can take over as
many of the closed factories and help the
workers out of a miserable situation so that
the factories closed down by the big indus-
trialists may be taken over and the employees
could get some relief ?

SHRI L. N. MISHRA : There is no
question of anybody browbeating or black-
mailing somebody. Some industrialists have
not opened their units but the reason is the
fall in demand from foreign markets. The
USSR has been our main purchaser. This
year our export is short by ten thousand
tonnes. A delegation is here since yesterday
and we are trying to persuade them in our
discussions with themi and also with some
other persons to buy more. The moment
we are able to get a foreign buyer the
industry will reopen, As regards taking over
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the industrial units, if the Kerala Govern-
ment comes forward with some suggestions,
we shall be too glad to help them. As regards
credit facilities, ¥ might assure them that the
Corporation has decided to help the indus-
trialists by extending credit for 35 or 45 days
and if necessary | can take it up with the
Reserve Bank of that they can get adequate
caedit facilities,

SHRI C. M. STEPHEN (Muvattupuzha):
1 am somewhat disappointed by the statc-
ment of the hon. Minister for two reasons.
Firstly he thinks it is a problem of the
industrialists, Secondly, he does not fully
appreciatc the situation. May [ <ubmit
that the situation has a much bigger
magnitude and possibly the Minister could
not imagine. In Kerala over 1.5 lakh
workers and a large number of monthily paid
employees are without jobs, for the last seven
months., 1 have just now received letters
from our office in Quilon saying that the
workers are having a morcha to Trivandrum,
and notice has been given by an MLA, of
staging a hungerstrikc. A mgor sitwation
is developing. The question is, how to tackle
the problem which involves the workers and
not how to solve the problem facing the
industrialists.

Now, three things are admitted by the
Minister. Firstly, he says there is no dearth
of raw nuts. Secondly, he says the employers
do not lift the raw material. Thirdly, he
says that the employers do not lift the raw
nuis because they have got heavy stocks with
them and they are not able to sell them.
Therefore, the position is that foreign
countries are not lifting the stock and therc-
fore they have got a heavy stock here,
Because the stock is not lifted, it 18 not bring
processed, and the workers remain un-
employed.

The key to the problem is, whether the
STC can step into the place and take over
the kernels which remain unsold here ; rather,
whether the STC can contemplate stepping
into the foreign market also, and selling the
kernel, bringing the cashew here rather than
handing them over to somebody else,
expecting somebody else to do the job,
holding the stock for them, and thus clear the
whole difficulty and get the workers
employed.

The key to the problem is the STC has

Factories in Kerala (C.A.) @

got to pass or to the logical second stage,
siepping up export trade and purchase
kernels and self them and thus easing the
situation. The Minister gets perhaps a conso-
lation by saying that it is a temporary phasec.
Let us not forget that every day matters. It
is a question of lakhs of workers, It is not
a temporary phase ; the workers have been
starving for six months. To say thatitisa
temporary phase is a cruel statement to the
starving workers. Therefore, the Government
has got to step into 1t.

The question is this. Supposing the entire
cashew is tahcn over by the mdustry. My
cexperience, 1 would like (v submut, 50,000
tonnres  of cashew have already been brought
m here, 50,000 tonnes have been sold to the
industrialists. 50,000 tonnes of cashew are
enough for three months for processing. Yet,
eacepung 12 factories, all the other factories
are remuning closed. Why ? In order to
defeat the numimunm wage provistons, they
are processing the nuts i unauthorised areas,
making money vut of it, kecping the workers
in complete staryahon. The workers in Kerala
are demandmg that the STC must come in,
purchase the nuts, distribute them to the
factories on a factory basis, accepting the
factory as a consumption unit.

We have been making representations.
They have not been so far accepted. The
whole difficulty is, the STC 1s not approach-
ing this problem as a sacial problem, keeping
in view the interests of the workers.
Therefore, may 1 ask the Minister whether
he would see that the entry of the STC does
not result in laiee-scale unemployment 1o the
detriment of the cconomy of Kerala, and
with that purpose, whether the Minister
would kindly consider the question of
distributing the raw nuts on a factory-unit
basis, on & consumption-unit basis and would
firmly accept the responsibility of taking over
the kernels, keeping them with them for
having holding power and entering imnto the
export trade, so that this challenge to the
industry could be met and the workers could
be saved ?

SHRI L. N. MISHRA : As far as labour
is concerned, T know that Mr. Stephen isa
great labour leader, and naturally he has
sympathy for the workers, But I have also
got my own sympathies for the workers. I
hope it is not his privilege only, Now, it is
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a fact, that as 1 stated earlier, a number of
workers are out of job because some
factories have not come into operation when
the scason is on. But the reasons, as | said
carlier, is the fall in foreign market. We are
trying to explore new markets. T am sending
a team, a delegation, also to other countries
to explore all the possibilities.

About the stepping in of the STC into
the market, it is out intention, and st 1s our
ultimate ohjective, to take over the whole
trade. I do not want to say it, but then, I
had a discussion with Mr. Stephen and otha
leaders alvo, and earlier on, my idca was
both in the case of the Cotton Corporation
and the Cashew Corpmation, we should take
over the trade ; the purpose is to have them
in the public sector and not allow any
private sector to deal with them.

But there is practical difficulty on the
first year of opcration, After a year or so
the Cashew Corporation will be able to
handle both the internal and export trade
So far as export this year is concerncd, 1
have had talks with some of the people con-
cerned with this. T have also had talks
with representatives of foreign countries. It
is the resolve of the STC to enter the export
market also in course of time. But this
year we have some difficulty. We have not
been able to build our own market. There-
fore, we¢ do not want to lose foreign
exchange by «witching over (o a system
which may not work satisiactorily.

As regards the assurance to the workers,
I have given it in my original statement. |
repeat it that it will be the endeavour of the
government to see that workers are given
work and factories start working. M there is
dearth of capital or want of capital, govern-
ment would be ounly too glad to give the
neoessary facilities, cither directly or through
the State Government, or, if necessary,
through the Reserve Bank of India.

12.16 hus.

RE. CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

(Query)

MR. SPRAKER : Now papers to be

laid on the Table.

CHAITRA 9, 1893 (84K A)

Re. C.A. (Query) 70

SHRI KALYANASUNDARAM (Tiri-
chirapalil) : Sir, let us have some question
hour for the Speaker also.

MR. SPEAKER : I am sorry, you are
standing up so abruptly without giving any
notice. Kindly sit down.

SHRI KALYANSUNDARAM Kindly
listen to mec before asking me to sjt down,
There is a very serious situation facing the
cane growers, and nore than three lakhs of
them are put to hardship. 1 have given
notwe of a Calling Attention and Short
Notice Question. Today I have given notice
of an adjournment motion.
not

MR. SPEAKER : That does

entitle him to get up as he likes.

SHRI KALYANASUNDARAM : Now
there are only three days more. Where am
I to seek remedy ? 1 must be allowed to
raise it. Otherwise, why am I here ?

MR. SPEAKER :
so abruptly ?

Why does he get up

SHRI KALYANASUNDARAM : For
the past ten days I am trying to raise it.
Kindly ask the Minister to make a statement.
Here also the position is as important as in
the case of cashew.

MR. SPEAKER :
seat.

Kindly resume your

SHRI KALYANASUNDARAM : Do
not think that I am raising 1t just for the
sake of raising it. 1 want to know what
action the Ministcr is going to take with
regard to the difliculties of the cane growers,
Now three lakhs of cane growers are
involved and they are small peasants.

MR. SPEAKER : If he goes on speak-
ing without permission nothing will go on
record. 1 would request him to listen to
me before he makes his submission,

SHRI KALYANASUNDARAM : You
must appreciate my position. I am not
raising it just fox the sake of raising it.
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MR. SPEAKER : It is only this morn-
ing that I decided that if no statement is
forthcoming from the government then I
will allow the Calling Attention. But you
do not listen to me. Why don’t you listen
to me before you have your say ?

st NAw W () - s W
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MR. SPEAKER : If that statement is
not forthcoming, I will allow it also.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHR! RAJ BAHADUR):
Sir, we should know the nature of the state-
ment that is expected of us. We shall try
to do whatever we can,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : With regard to the statement
that i3 being mentioned, may I make a sub-
mission ? Swo motu statements deprive the
the House an apportunity to ask questions.
So, as far as possible Calling Attention
Notice should be admitted rather than allow-
ing suo motu statements,

MR, SPEAKER : I really fail to under-
stand how the question of suo moru state-
ment arises here. Hon. Members themselves
want the statement. I would request hon
Members not to get up abruptly without
any notice and without any intimation. 1
am not going to allow it m future. So
far as Calling Attention 5 concerned, c¢ven
though I receive many notices, I could
select only one for a day,

12.20 Ins,
PAPERS LAID ON THE TABLE

Notification under Representation of the
People Act, Advocates Act and
State of Himachal Pradesh
Ast

THE MINISTER OF LAW AND
JUSTICE (SHRI H.R. GOKHALE): I
beg to lay on the Table :

(1) A copy of Notification No, S. O.
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3767 (Hindi and English versions)
published in Gazette of India dated
the 18th November, 1970 making
certain corrections in the Delimi~
tation of Parliamentary and
Assembly Constituencies  Order,
1966 relating to the State of Maha-
rashtra, under sub-section (2) of
section 9 of the Representation of
the People Act, 1950. [Placed in
Library. See No. 1.T—43/71].

A copy of the Dehmitation of
Council Constituencies (Mysore)
Amendment Oivder, 1971 (Hindi
and English versions) publinhed in
Notification No. G.S.R. 223 in
Gazette of India dated the 1ith
February, 1971, under sub-section
(3) of section 13 of the Represen-
tation of the Pcople Act, 1950,
|Placed in Library. See No.LT—
44/71],

A copy of the Regwistration ol
Electors  (Sccond  Amendmen!)
Rules, 1970 (Himd: and Enghsh
versions) published in  Notification
No. S.0. 4098 in Garzette of India
dated the 29th December, 1970
under sub-section (3) of section 28
of the Reprcsentation of the
People Act, 1950. [Placed in
Library, See No. LT—45{711.

A copy each of the following
Natification (Hind: and Enghsh
versions) under sub-section (3) of
section 169 of the Representation
of the People Act, 1951 :—

(i) The Conduct of Elections
(Amendment) Rules, 1971,
published 1n Notification No.
8.0. 353 in Gazette of India
dated the 16th January, 1971,

(ii) The Conduct of Electioas
(Second Amendment) Rules,
1971, published in Notifica~
tion No. S.0. 479 in Gazette
of India dated the 27th
January, 1971.

(iii) The Conduct of Elections
(Third Amendment) Rules,
1971, published in Notification
No. S.0. 575 in Gazette of
India dated the 29th January,
1971, [Placed @  Library.
See No, LT—46/71],
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(5) A copy of the Admission as Advo-
cates (Training and Examination)
Amendment Rules, 1970 (Hindi
and English versions) published in
Notification No. S,0. 410! in
Gazette of India dated the 30th
December, 1970, under sub-section
(5) of section 49A of the Advocates
Act, 1961, [Pluced in Library.
See No. LT —47/71).

(6) A copy of Notification No. S.0.
360 (Hindi and English versions)
published in Gazette af India dated
the 19th January, 1971 containing
Otder in respect of the delimita-
tion of Parliamentary Constituencies
in the State of Himachal Pradesh,
under sub-section (§) of section 17
of the State of FHimachal Pradesh
Act, 1970. [Placed in Library.
See No. LT—48/71].

Railway Accidents (Conpensation)
(Amendment) Rules

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Sir, on behalf of Shri Hanumanthaiya, |
beg to lay on the Table :

(1) A copy of the Railway Accidents
(Compensation) (Amendment)
Rules, 1970 (Hindi and English
versions) published in Notification
No. S.0. 3768 in Gazctte of India
dated the I9th November, 1970,
under subesection (3) of scction
827 of the Indian Railways Act,
1890. [Pluced in Library. See
No. LT—49/71).

(2) A statement showing reasons for
delay in laying the above Notifi-
cation. [Placed in Library. See
No, LT--50{71}.

—

12.22 hrs,

ELECTION TO COMMITTEE
why nd
Indian Council of Agricultural Research

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
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TURE (SHRI ANNASAHIB SHINDE) :
I beg to move :

“That in pursuance ot Rule 3(13) of
the Rules of the Indian Council of
Agricultural Research, the members of
this House do proceed to elect in such
manner as the Speaker may direct, four
members from among themselves to
serve as members of the Indian Council
of Agricultural Research for the term
commencing from the date of election
subject to the other provisions of the
said rules.”

MR. SPEAKER; The question is :

“That in pursuance of Rule 3(13) of
Rules of the Indian Council of Agri-
cultural Research, the members of this
House do proceed to elect in such
manner as the Speaker may direct, four
members from among themselves to
serve as members of the Indian Council
of Agricultural Research for the term
commencing from the date of election
subject to the other provisions of the
said 1ules,”

The motion was adopted.

L

12.23 hrs.

STATE OF HIMACHAL PRADESH
(AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINIS1IER OF STATE, DEPTI. OF
ELECTRONICS, DEPIT. OF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TECHNOLOGY (SHRI K. C.
PANT) : Sir, 1 beg to move for leave to
introduce a Bill to amend the State of
Himachal Pradesh Act, 1970.

MR, SPEAKER : The question is :

““That leave be granted to introduce
a Bill to amend the State of Himachal
Pradesh Act, 1970.” *

The motion was adopted,

SHRI K. C. PANT :
the Bill,

Sir, 1 inmtroduce

*Published in the Gazette of India Extraordinary Part 11, Section 2, dated 30,3,71,
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STATEMENT RE. STATE OF HIMACHAL
PRADESH (AMFNDMFNT)
ORDINANCE

THE MINISTER OF STATF IN THF
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE., DEPTT. OF
ELECTRONICS, DEPTT OF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TEBCHNOLOGY (SHRI K C
PANT) *  Sir, I beg to lay n the Table u
copy of the explanatory statement (Hind
and Fnglish versions) 1 1ng reasons for
immediate Jegislation bv 1he State of
Himachal Pradesh (Amendment) Ordinance,
1971, as 1equired under 1ule 71{1) ol the
Rules of Procedure and Conduct of Business
in Lok Sabha. [Placed in Library. Sce
No, LT—51/71}

12.25 hrs.

IMPORTS AND EXPORTS (CONTROI )
AMENDMENT BI1 1

THE MINISTER OF FORELIGN
TRADE (SHRI 1. N. MISHRA): Mr.
Speaker, Sir, I move* :

“That the Bill further to amend the
Imports and Exports (Contiol) Act, 1947,
as passed by Rajya S«bha, be faken
mto consideration.”

This Bill, as you are aware, was di.-
cussed in the Rajya Sabha on the 25th and
was passed. The RBill sechs to continue
powers to prolubit or control imports and
expocts. Hon. Members are aware that the
need for the Central Government to have
Jegislative powers to conirol the toreign
trade of the country 1s as great today as it
was in 1947. The country has embarked
on an ambitious Fourth Five Year Plan,
The country 1s progressing towaids ndus-
trialisation rapidly. The defence require-
ments also are much more than in the past,
The need to conserve foreign exchange is,
therefore, imperative and the position needs
to be controlied closely and continuously to
ensure optimum utitisation of available
foreign exchange resources for the purchase
of goods required to sustain sndustrialisa-
tion, to protect the indigenous ndustry and
to meet essential requirements 0. defence ang
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Amds. Bill
expori-oriented Industries. On the exports
side, it is necessary 1o ensure healthy
practices in our foreign trade and to safe-
guards the interest of the country in respect
of items primarilvy required for home con-
sumption. The Imports and  Exports
{Contrul) Act will cease to have effect after
the 31s. Maich, 1971, from which date there
will be no legislative sanction for continuance
of the imports and exports control,  As the
need for the continuance of exports and
mmports control 18 sl impesative. 1 propose
to oxtend the hife of the Act on a perma-
nent basis [ hope, what 1 have said would
have piven hon Mcmbess a broad idea of
its purpose and s provision,

1 move the
of the

With these few words. Sir,
amending Bill for considcration
House,

MR. SPFAKER Motion moved .

“That the Bill further (o amend the
Imports and Exports (Contiol) Act, 1947,
as passed by Rajpa Sabha, be taken into
consijeration ™

SHRI N SRLEKANTAN NAIR
(Quilon) . 1 have got an amendment , n
fact, the only amendment 1s in my name.

MR SPEAKER - The procedure 15
that we have general discussion first and
after the consideration motion 1 passed we
g0 to the clauses. At that tume you can
move your amendment,

I think, 1t 1s much better that we fimish
it caily because more time on it will take
out the time fixed for the discussion on the
President’s Addiess,  We must finish it by
3 O’Clock, excluding the lunch hour.

SHRI N SREEKANTAN NAIR rose -

MR. SPEAKER : Do you want to
speak on your amendment or durmg the
general discussion,

SHRI N. SHREEKANTAN NAIR :
During the gencral discussion, The amend-
ment is part of the general discussion. By
this amendment [ want to pin it down to
a particular year instead of making it a
potmanent legislation,

*Moved with the recommendauon of the President.
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MR, SPEAKER : All right.

SHRI N. SREEKANTAN NAIR : Mr.
Speaker, Sir, my amendment is intended to
extend the lifc of this legislation by another
28 years, 80,1 do not propose to oppose
the spirit of the Bill. But [ say this is very
unfair on the part of the hon. Minister to
bring forward a piece of legislation to make
it a permanent measure, And this s
immediately after the General Elections
when the people voted en masve for the
socialist order of society. Within 28 years,
the Government can take over the entirc
import and export tiadc and introduce a
socialist order of society,  So, this piece of
legislation will have to be scrapped or radi-
cally changed.

Now, 1 come to the gquestion of re-
organisation of the Import and Lxport
Department, A Jomnt Sceretary to  the
Ministry also holds the charge of the office
of the Chief Controller of tmiports and Ex-
ports. ‘There have been complairts that
that particular individual has been gomg
whole hog with certain industrialists n the
private sector.  So, I would 1equest tiic hon,
Minister (0 see that a competent man who
belicves n the sociatistic pattern of society
is appointed as the Chief Controller Imports
and Exports and that the Mmistry be also
manned by pcople who are more interested
in the public sector than in thc private
sector,

Coming to the question of penalties, the
penalties must be very severe and must be
imposed strictly, But Scction 8 (b) allows
the officers to keep in abeyance any appli-
cation indefinitely without giving even a
show-cause notice. That is very unfair.
1 want a categorial assurance from the hon.
Minister that the whole question will be
decided in 2-3 months time and that the
persons found guilty will be punished and,
if not found guilty, they will be given the
import licence.

T would like to refer to the most im-
portant problem of the cashewnut industry
and the Cashewnut Corporation. The S.T.C.
without knowing anything about it and
studying the details of it went into the trade.
There are persons who know the trade and
who could have advised them. But, un-
fortunately, the officers were so hasty that
they rushed to Tanzania and made & bulk
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purchase. They were advised not to do it
by persons who know about it. But, the ques~
tion of selling and purchasing in the cashew~
nut trade and industry has to be done gimul-
tancously. Both selling and purchasing in the
cashcwnut trade go together. The price of
a processed nut depends on the price of the
raw nut. The officers went in for a whole-
sale purchase from Tunzania. They are sip-
ping Scotch in Delhi that they brought back
from in Tanzania like the Nero playing the
fiddle when in Kerala thousands of families
are starving. You must understand that this
problem is correlated with buying and seil-
ing at the same time. Therefore, 1 would
request the hon. Minister 1o take over the
foreign trade also so that you can turn the
industrialists into mere processors so that
they get their actual costs plus some
profit, It should be done like (hat so that
the honest industrialists like the Cashewnut
Corporation of Kerala will not be adverse-
Iy affected and will not be destroyed in
competition.

Then, as my hon. friend, Shri Stephen
puinted out, these industrialists have taken the
nuts and kept them in readmmess for produc-
tion surreptitiously ¢n cottage industry basis.
All this is illegal. Or, they want to send it
to Tamil Nadu where the minimum wages
legislation and such other legislations are
not existing, This should be checked.

Itis a very wrong thing on the part of
the Government not to bring in uniform
legislation of minimum wages where an in-
dustry is spread over in more than one
region. The Central Government has shown
dereliction of daty in not bringing forward
a uniform minimum wages legislation for an
mdustry which is scattered over more than
one region. All this can be tackled by the
process of buying back the nuts and giving
industrialists the actual cost plus commission
or profit, whatever it is, T1f this is done,
this problem can be solved. ‘Therefore, in
order to take over this trade and sce that
thc Russian buyers come in the field; we
ought not to have made a bulk purchase in
Tanzania.

The whole difficulty is that the price
that is paid in Tanzania is known to the
buyers. So, the selling price is dcpendent
on the purchase price the foreign buyers are
not prepared to buy of a higher rate. You
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have to put pressure on Russian buyers
immediately to purchase at the current prices
so that America may also be tempted to
come back into the market. Unless and
untit Russia comes in, America will not
come,

Therefore, the bigwigs that are in the
corporation must study the industry. They
must take advice from people who know it
and also from people who are in the indus-
try. They should not ride roughshod over
the suggestions made by the industrialists
though some of them may be recalcitrant
and are against the corporation and wanting
to defeat the functioning of the carporation.
Therefore, when you amecnd this Bill, see
that this docs not remain a permanent piece
of legislation on the statuc bonk. We do not
want import and export control to be cont-
nued for a longer time. We want a
socialist order of society wherein import
and export is taken over completely by the
State.

SHR! JYOTIRMOY BOSU (Diamond
Harbour) * Sir, 1 had expected 1o-day after
hearing all the noise that this Congress
Party has been making for the last one vear
about socialism, about nationalisation of so
many things, a Bill for nationalisation of the
entire foreign trade. But what have thoy
done ? They wan! to maintain the same
old pattern of foreign trade which the
Britishers had brought in and enforced dur-
ing their 200 years of calonial regime The
entire foreign trade of this country 15 just the
same as the Britishers brought in this country.
Their sole object was to take awav the in-
dustrial resources and cheap raw materials
by depriving the sons of the soil, the fruits
of their labour and forcibly dump on as
their finished goods and this Government,
this socialist Government— they have got a
self-imposed name—have politely used the
word ‘raw material and traditional items.’
I will show from a recent Reserve Bank
bulletin published in the Economic Times,
not a CPM paper, which says :

“Apart from the jute manufactures
export and other important traditional
jtems such as tes, hides, skmms, raw
materials, skii, raw skin, groundnut,
coffee, fish, raw cotton, etc, aiso showed
a decline during the period under review.
Oq the other hand, items such as oil
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cakes, spices, cashewnut kernels, cotton

yarn, etc. showed an increase.”
Why is it so? The foreigners, just as
before, want to take away our raw materials
for a long. They do not want and they are
not interested in having our finished goods.
There is decline in exports of East India
tanned hides and skins, handicrafts, hand-
made carpets, ruggets, gems, cic. That shows
the charac.cr of the forcign trade. Even then
they have been boasting that they have made
an infiltra’ion in‘o the market of export of
certain finished goods.

T will give you a small exampie They
have been exporting sewing machines not
painted and not branded and without the
mouf. They have exported the sewing
machines o a London fiim and the landed
cost is £5 Then those peopic spend another
£2 on that for painting and for getting them
branded with therr own stamp while India is
nowhere scen in that and they spend another
1S shullings for fixing the motif and secll 1t
for £25. That is the glory you are trum-
peting to-day. Sir, the trtade gap 15 widen'ng
terusbly.  The wrade figures arc like this.
According to oflicial figures received here the
extent of exports during the first 8 months of
1970-71 are a little less than 19%. Mr,
Mishra, please note. The total value of
exports mcluding the provisional figures for
1970 and re-exports during April-November,
1970 amounted tv Rs. 931.8 crores, only
about Rs. 8.2 crores higher than the aggre-
gate value of exports during the first cight
months of 1969-70.

Imports during April-October, 1970 (for
which figures are available totalling to
Rs. 946 crores) were higher by 6.9 crores,
compared (o imports during the comparable
period of [969-70. Mr. glorious Foreign
Trade Ministers, 1t is time you pulled up this
inglorious s‘ate of affairs. Also it is stated,
the overseas balance of trade has increased
to Re. 138.5 crores during the first 8 months
of the current financial year. During April-
October this stood at Rs, 121 crores. You
are tahing the country very succassfully
towards a graveyard.

In the matter of foreign trade one
important thing which shuws the heaviest
decline is the manufactured exports. This
declined from 3.53 lakhs tonnes worth
Rs. 94,9 crores during April-August, 1961 19
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1.6 lakh tonnes worth Rs. 51.9 crores during
the period under review. That is, Rs. 43
crores or 45 per cent in terms of wvalue and
37 per cent in terms of quantum of exports.
Mr, Lalit Narayan Misra, are you aware of
all these facts and do you know what is
happening in the foreign trade ?

In spite of Mauritius agreement to regu~
late world supply to stabilise world price of
tea, exports of tea by India during the period
under review stood at Rs. 34.34 crores aad
this has shown a fall of as much as Rs. 13.4
crores compared to the same period April-
August, 1969. The decline in the quantum
of export was 23 per cent. In terms of value
it was 28 per cent, because of the fall in the
unit value of realisation.

Mr. Speaker, you are a good judge to
understand the wondoiful performance of
this wonderful Foreign Minister of a wonder-
ful Government in this country. On top
of it, due to thesr wrong fiscal policies, they
have sold and mortgaged this whole country
lo foreign monopolists and today you are
paymg 45 per cent of your total export
earnings in foreign exchange as the interest
and servicing charges, Mr. McNemara, the
World Bank Chief said, the day is not far
off when you will have to pay 100 per cent
of export earnings towards the payment of
interest and serviciag charges. You, socialist
Congressmen, are greasing these forcign mono-
polists.

Icome to State Trading Corporation
which is having a magnificent building,
wonderful, top-heavy administration, and a
galaxy of bureaucrats. What is it doing ?
Its share in the total foreign trade of the
country is not even 4 per cent. Its per-
formance is not even 4 per cent of the total
country’s foreign trade. This STC is
importing medicines, drugs, basic chemicals
and they are selling at prices which is far
more than cxorbitant, lias anybody asked
them, what is your method of doing it ?
Did you issue global tenders ? Did you make
enquiries from all other countries ? No.
This 8TC, the socialist congress’s nationalised
trading institution is doing sales promotion
of foreign monopolists, who want to sell all
their stuff and dump them on the poor
Indian masses. Iam willing to' quote as
much as you want to establish what I have
stated.

I come to US AID. Look at the price
hets.  Gertain quantity of drugs and vhemi-
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cals which in the continent are available at
Rs. 700 a kilo are being imported at
Rs. 11,000, This is the state of affairs, What
happened to the packaging Corporation with
regard to Tea, Mr. Lalit Narayan Mishra ?
He appointed a sub-committee ; we sat in the
morning and we sat in the afternoon and we
sat in the evening, all for the Rs. 51 that we
were being paid. After making us work, the
Foreign Minister gave a written assurance
that the corporation would be formed within
two months...

MR. SPEAKER : Not Foreign Minister,
but Foreign Trade Minister.

SHRI JYOTIRMOY BOSU : I am sorry.
1 shall call him the Rt. Hon. Foreign Trade
Minister, What has happened to that
assurance ? It is now six months past, and
yet the corporation has not been formed. I
know that the British people came here and
my hon. friend devcloped cold feet. He dare
not interfere with the British foreign
moncpolists.

Then, again, take the case of the Indian
tobacco companies, Take the case of the
Indian Leaf Tobacco Development Co. of
Andhra. What is bappening there...

MR. SPEAKER : At this stage, the hon.
Member should only confine himself to the
principles of the Bill before us. :

SHRI JYOTIRMOY BOSU: Let the
Rt. Hon. Foreign Minister dispute a word
of what I am saying. Everything relates to
foreign trade.

MR. SPEAKER : Let him not go beyond
the scope of the Bill. Now, I have seen the
Bill and T know what the scope is.

SHRI JYOTIRMOY BOSU: In the
Leaf Tobacco Development Corporation,
they buy a k.g. of flue-cured virginia tobacco
from a farmer for Rs. 9, but they sell it in
this country and export it at Rs. 120,
because the excise is there but over and
above that, a huge margin of profit is there,
This is in regard to raw tobacco. What
about the export of finished tobacco ? The
figures are just about the same. ¥You cannot
touch them because if you touch them they
will practically throw you out of power. So,

yqu dare not tough them,



8 Fmports cnd Experes

{Shri Jyotixmoy Bosul

Now, what about fron ore ? Shri B. R.
Bhagat had entered into a forward contract
for export of irom ore  We are giving away
the most precious natural wealth of the
country If T might quote one of our most
emunént Indians, namely the late Dadabhai
Naoroyp, he sawd, for God's sake, do not
allow the foregners to take advantage of
your precious raw mo'erials  But my hon
friends have forgotten all this under the
pressure of the foreign monopolists Today,
what 15 happening ? In the export of iron
ore, we are losmg Rs 15 per tonnes fob,
and on top of that, we are a giving away
won ore free of cost, bacause there 15 no real
matertal value mciuded in the mvoice for
export of non ore That s what n
happening

What about jute > Our Government had
paid about Rs 33 lakhs to the Amerian
Deadham Laboratory, which 15 a e
rescaich laboratory, and they had given a
report that te can be converted and
processed and made into sutable fibre for
human garments But what have Govern-
ment done about 1t > They have done
nothing about 1t because the foreign mono-
polists would not alfow them to do anything
After spending Rs 33 lakhs on payment to
the Yankee research scientists, they have now
cold-storaged the whole process and the
whole method

As far as the cashew tndustry 15 con-
ceined, we are solcly dependent on imports
of raw materrals Why 15 1t that Government
have not subsidised the extension of cashew
cultivation ? We have ashed this question
time and again, but Government do not
want to do i, becausc unless they have some
sale and buy-up with foreign countries, they
cannot allow fiddlers to come n, and uniess
the fiddlers come

MR SPEAKER ' The hon Member

should try conclude now

SHRI JYOTIRMOY BOSU  You had
given & lot of time to the RSP which has
just two Members Kindly give me five more
minutes

MR. SPEAKER « I had gaven him only
five mimnutes.

SHRI JYOTIRMOY BOSU : Then,{
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come to cotton cultivation. We age import-
ing cotton to the extent of Rs 90 crores A
shirt which used to cost us Rs 5 about
twenty years ago 18 now cpsting Rs 20 and
1t will soon cost about Rs 45 And yet, why
18 1t that Government are not giving subsidy
for extension of cotton cultivation ? They
are not doing so, because the American
masters of thewrs want to rum our cotton
cultivation and keep the monopoly for
dumping American sub-standard cotton as
they have done in South Korea 80 success-
fully

Then take the case of the corr mdustn
Fhey have given licence to a few monopolists
most of whom do not run the factories
properly Research 15 not being done on
coir to the necessary extent and we are stifl
sticking on to the old process [ vidently,
they want our raw materals to remain in
that condstion so that the foreign mono-
polists can exploit us and continue to explost
us, TFhere are 1,235,000 workers who are
mvolved 1 the coir industry

Then as regards  over-invoiumg and
under-invoicing, the ARC has admitted that
there 1s suffivient scope for this malpractice
1 have said here time and agamn that by
this malpractice, which means that when
vou buy from abroad you pay more,
and when you sell, you get less, you are
losing at least Rs 400 crores i foreign
exchange annually But you cannot touch
them because they are all persons who aie
vour patrons

According to my modest calculation,
Bird and Company 1n their export of
manganesc ore and carpet bagging materials
have made no less than Rs 80 crores by
this dubious means Imtally, you did
some dancing before them Then Lord
Mountbatten came mn and pressure was
execrised The whole thing was d.opped
A mountain yielded a rat You cannot touch
them

Heie 1 would quote from the Report of
the Public Acec unts Commuttee,

MR. SPEAKER . This 1s just a one-hae
amendment,

SHRI JYOTIRMOY BOSU .
should be an Act of nationalisation,

BHRI S, M, BANERJEE (Kimpur): To

There
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explain the one-line amendment, the Minister
read 100 lines,

MR. SPEAKER : He is covering the
whole field.

SHRI JYOTIRMOY BOSU : This is
from the 56th Report of the PAC, your
Comnmittee, Sir,

MR. SPEAKER : He can quote it later
during the budget discussions.

SHRi
say :

“An dea of the extent of over-
valuation can be had from the fact that
imported raw hides and skins, both
¢leared and uncleared, though the value
of it was estimated at Rs. 1,03,500 were
invoiced™—

JYOTIRMOY BOSU They

do not get shocked--

“at Rs. 1,54,32,438, that 1s 149 times
of the assessed value.
This must be taken note of.

“In the opinion of the Committice,
the commission of these frauds has been
made possible by loopholes in procedure
and certain lacunac in the export pro-
motion scheme as it cxisted upto 31
August, 1963. The Committee got the
impression during cvidence that hardly
any check was exercised against over-
invoicing at the licensing stage. Even
though there was a provision for the
indication of the quantity of import
licence, no such indication was given in
the case of non-capital goods, nor was
there any check at the foreign exchange
veleasing stage. All these combined
with laxity at the importation stage
facilitated the perpetration of this severe
fraud™.

H I were the Foreign Trade Minister,
1 would not dare to come before the House
with this Bill. Now 1 would, ask a few
categorical questions and, to the relief of the
Minister and to your relief, Sir, sit down.
The Minister will kindly answer them in his
reply,

Are you proposing nationalisation of
foreign trade ? If so, how soon ? What have
You dams about the Jute Inquiry Commission
Report for West Bengal ? Then about
the Package Corporation—how soon will it
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come about ? Will you give & subsidy for
extenmsion of cultivation of cottok, cashew,
silk ? Will you give a subsidy for irrigation
for jute cultivation ?

MR. SPEAKER : This is just a one-
line amendment for extension of the Bill.
In his speech. In this, all subjects have
been covered. 1 do not know if the Minister
is in a position to answer all of them. In
his eloquence, the hon. membeér did not care

for the one-linc amendment. That was
already determined.
st W W (FAI) o ereAe
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§ oix 7g few Nfwr &7 daw § ? W
wa gfewa wo osww §F Afe N
Aoy @ § O ¥ quwT wwyT FET§
AT AR A SR ETu diw B @
SHTET WETE T ATAI FT T T WIC W
wrgEY T 9wy oy § 7

SHRI D.D. DFSAlI (Kaira): With
reference to the Bill that is now under
considcration, I want to draw the attention
of the House to the problem of inflation,
unemployment and the Iow standard of
living which are our main difficulties today.
These are the things which have to be
resohved by application of this measure and
Import trade a control should not aim at
nationalisation merely for nationalisation
sake because must of the goods which
are exported are produced in the private
sector.

The entire agricultural production is
comng from the private sector, and most of
the exports of finished or manufactured
goods are also from the private sector.

Now, our experience has been that the
imports are mostly for and in the public
sector, Theic are large quantities of material
and components permitted to be imported by
the public sector companies which subse-
quently store for long periods and merely
some assemble and deliver them to the
customers. The result is limited added
value, production and employment within
the country,

MR. SPEAKER : He may continue
after lunch.

13.01 hrs.

The Lok Sabha adjourned for Lunch sill
Fourteen of the Clogk.

The Lok Sabha reassembled after Lunch
at five minutes past Fourteen of the
Clock.

[Mr. Deputy-Speaker in the Chair.)
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st ofe gew (sfom  faeell) :
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73z AT fqar 9@ g0 g @
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14.06 hrs

IMPORTS AND LXPORIS (CONIROI)
AMENDMLNT BILI - Comtd

SHRID D DESAI Sir, I was spea-
king on the subpct ol high imports by
public sector enterprises In this 1espeet |
had drawn the attention of the House to
the point that many of the products which
are permitted to be impot are manufactured
within the countrv and centain of the stems
whikh are imported continue to 1emamn fon
seseral years within the public seclor womne-
pantes stores.  Besides, there 1v 1o guaran-
teed phased progiamme as to by which date
these public sector companues would be  self-
rchant , that means, substitute the tuports
Theretoie, while operating thus control, we
request the Government to eaercis¢ ceitain
amount of caution 1n respect of public sector
companiey

There have been certamn  comments  also
on the imports by certiin public sector
bodies like the STC o1 the MMTC  Manv
times the profits charged are high  this
results in 1nflation tor the end-product.  The
cost of imports 1 high and the lIimitation.
of knowledge of the product imported also
mhibit the qualily of the end-product made
In respect of certain publie  ector enterprises
goods manufactured within the country
should not be continued to be imported, For
this certain bodies hke the 151 o1 similai
independent bodies, may be alloned to give
a certificate about the availability of proper
guality of goods within the countty  Presen-
tly this clearance ts obtamed from the
Minsstry of DGTD. 1 consider this not
to be adequate because it 1s within the
Gouvernment that the exercise iy done.

In respect of pubhic and private scctot
companies, since 1mpoits now are essentially
ol raw materials and machmery, I request
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that certain amount of caution should be
exercised and certificates or bonds be
obtamed that the imported product will
1esult in increased productiom, increased
cmploviient and increased generation of
wealth within assured time Thus three
mhibiting  factors—inflation, unemployment
and & low gcr capita income- would also be
tackled 1n this particular manna

On the whole, 1 think, 1mpoit trade
control has worked n the countiy very well
and 10 15 a4 necessity  Nobody questions
the validity or the 1equirement of such
control

With these comments 1 thank the hon
Speaker and the hon  Deputy-Spcaker for
permitting me to speak so much

WY frx v fag (3 37) - sTTeAw
AEEY, AT AT A ANoH= fa=r FT 9EH
? Tt Y & awdw e g afew g
gAT?T gz Frawl g9 HHT &7 AT @
g 1947 Fraar gow tyz & 1947 A
ga & wrw A1 g famgw faew @
g7 AT gATY zor Y i fadY o 3w AY
FAT qRerdt At ¥ Hfew @q 4T ®
AR WF 1971 & gard ¥ 1 AW K
are ¥ Wt gav araw 7 gfeww aga
2 g% ¢ | xafan & wfes 4 57 ¥
AL @ qg Agm fr ooy aw gk
Teated AR UFuE A BT a9 § TG
TR QU A g AT 9 quier §
AT TEIFT FT | T 9% AUTHE
faer a7 @A & TEwr Y & Awdw wwar
g afew g® grer @ ool gwrd
ATHTETHT F1 ST AT wraaTs €Y qu
@ wvr | Afr g fF AT 0@ ¥ 31
are %) ag wew g7 w1 § wii @ aw
A gwwY o FAT wwy § 1 Afem gardy
AR TIIE HIT ohmalE & UL OE
gl ®q & fasqa w137 g 1947w
FIAT gArd wror A wraArAy B g7 ady
FWEI A A& grema & garfas 4g
78 & | cafe ¥T ad s g s R
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HIX qFE FT AW F Amwenger
AT §Y AT /YF & gt X &Y wiw
arw £ 5 ag o oy e s
Weumag & wwar favey g &
g 13w fagd agdw @ : ag
T F@T B, g faaa) aredw
¥ § A7 oRTE AT & AR o ATA
ﬁ'iﬁmﬁﬂmﬂf'{ﬁa’(mmq
et g O fawrad W @R e ooaw
TET FowA ¥ oaga & AT A
fefgafars arsr sodr geoamr &0 2
Ay wrafga &7 wrEATdr ¥ ww g wR
syfaara a1 & fam z@w @@ S
&) aga A 0 NFE BF M T oo
I FOA F FAT § 1 FeogwA F
FE HA agEd A qrat § wiv Ay A
ITENT 5% MFE X FTH FAT FYRA )
ALY AF TFAGNE FT AITA 2, 39N
qga & AAAT § g AW wafad
¥ e, zafao zq o Y TWAS fam
1T FTa F) few & fao waamié ik
T &7 &7 AgAATEAAT 27 =7 |

TR s & arg & faw v f
g fatgs wazg a8 @1 Afew g
oF gu fadas @@, faa¥ @ arg
fafge & w1 gt Aur oFAalE 3 47
AGAEATENA 1 B |

sit xw A wwb (FET) @ oA
g@ew, 1957 ¥ oy O 39 F
ufufirast #1 Ja # fag ue qTge w2
Y fY, Ig FRA 7 swewgT F «F RN
Iga & wfwgr orf T wwd g fag,
e g qwr ¥ wrw wgw WA Afe
I gl B Ty 9T U R A
fowr xo aew & Ay arf, aifs gwaww
#Y wd sqgear & $d&w w1 w@hwe fyar
UTERAT | T UR & wWEAre uiX

vy aee i garT
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T §H AJAT KT JIEA gwT, 9
wwg ureqe F1 wew 7 wlama war war
q1, afsw frgy a9 a8 997 Fav 4 wfa-
Tar g0 FAT M g9 a5 @ g 4 5f9-
o a% dY qE GgAM 1 T T A9 W
earRa frar T, @ A A1 gEd W
#ifr A wg & qar Frow ¥ o ws 7
sfiaa A% AEr agar, @ R A A
ATE ®HA & arg uF @ e
fF agi ax #1¢ 7 T Tawade wqrfeEt a8
g1 fam ae qmm § AT gEY wAr
BT gaw gaw oagdE  uSfeaar 3,
I qTE G AUAY AT A T T TAGINE
gqifeY & T & wF @ fawrEd e
Fe1 & o gu oq gqrfedt @y gar @
AT FATTT maetE e g 1 AT A7
TH AT A1 /AT F AT AWHILA W
ag art F A7 gy frar AR 59 A
FY T sav Agr fear v a7 & Fow
& faas gorg & gwy waat? 7 sfvgw
& v 97 &gw 4 wlama @ T AR
™ A g2 4 qfaoA § W FW R
I A A% greafas SO0 Fy gy
go o*vuw af fiw gAR AWA A,
IgHT I AT A 4T | T TIWIRHE
aqIfcd) & Taamiad & 417 39 I
A 78 qard fF fafwd At =g Q@
FQ e &, JF wwANE A FrA
st F FaT | IT DofoWo A
AT 4T qT HT OFATNE TR §F FT 48 0%
FIYLT 9T §

uFEdE A1 73 & fa¥y = { ¥
FIN G 27 Io1y, S A% <o gFae-
awr y@ & fam A & w€) gww ww
qr-—uFqdieas qEw & fau =y @7
sary T, Afew s & fam @R §
1€ waw7 7f frar wedr Sl &
TR agr & fad gd el A 4
arheE ¥ AT wArfgd ar, I Fed ar
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[ = awi]
weqqy weaT wifgdy ar, sa% feamew
¥o? B, 3% v 2ed 9fey @, Sfr
T gw ww wd Pey oY, Rrad e g
el ot & Fw W fudr woaw
w9R qIe A @ua qgt @Y FT 9y | g
arg & guk I wrgevw @1 frata
off WTAT 9T @r | W, §E, TawarEe,
fafar &1 ammA—g a9 @wl #71
frafr wer &, am-3dmm  sgEw @
frata agr &\ 77 aewe F w0 v §
fs €% o« ol W FrO0T T F gy
gaadfa oA & qrow ¥ Fr smaA A
A W w7 frafa wad & fan wft
wreefy s ¥ faae fear &

I e TS 7T @ AT
9% war § fr faorfye, wliE), anfar
wrfe sigl ¥ Frefs 397 & 1 g SAEr
o 12 AT w9 FT 971, 39F AT
fire #7210 #3% w92 gom, fi 9 #e
WY FT AT AT 8 FAT ¥ 71 @
war § | w@r s § g fata gar
W @y ¥ 7 0w o gR oA e 3—
R ugt & s W J & SO T
W F w9 A § feonga oy § ok
Y IT I FY A JA § W qg oA
U W7 FY I ATE AT JoRo WX
ouHoUo frafa &< § =X So¥ dur
wrd § 1 fe garRt agi aOeT AT 9w
¥ IAFRA a1 A W oo 0
qfreT a1 g A & o, wfe gg
&7 dav gat gew FAY §, gAY @W
AT WY H1 o frata Y T awd

WTH AT G ST 5w IO F o
T T TR wa mmafe
wforrgat ¥—% 37 st A aw
ORI w7 eqr frerar wgar ¢ 1 Faaer
FTEE s wreie Wy A 8 7 90
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o #Y wrer g%, sty 90 R b SUR

R gTar &) §F oy @w TV W
90 fer %Y fware gv wqar wewiw W}
Y § T T ITH AGrAT ¥ gré-te-
HT6-5r2 36T T TqAT JATT AT AT
o qwy qT HrdT QI AG FT q §
festrea & art & o gawy W ama w@
Tt ST}, 99 @A 9T AR QW
T8 w7 g, feqrea o)X AT § X §
Y gfrar w9 & arnn, @ e §
& ga=r w1 R avm AR gwT
frate a2, faaar faafa g s
=g, Iaav A FT A |

7Et feafr qar vawr A @1 FIAGE,

Y F e G AT §3 I 47
F FE § | ngododlo AFT frafa

FXA 1 afF g7 1 F dw T oA
A7 AT waferar 3 o dw oFT o
HAET @1 ATt & A YATHT qEqq A A
g g grmard f faawr wfgw &
ITFY TAE

R U9 417 5 W gHad o 8
forr Y o< arew ¥ A eww ey
~—welzar g & 10.3 whiea ox
T & 1A wrgET § 6 wwe vy vy
¥ g e Y A< ¥ ;v wEw T
Tar § | wgret &7 fruky gy i feay
THET T i wefiw JaT § W
TN A wmad e aod €
Tt ¥ @for dfafediy o g, ww
T TEAT & 1 e AR @ ) s
T ¥ W & Prvhy Y @i wF e
& Porad ma Y AT ag At § WK
WA sy ag ot § 6w frdet &
FPOETA A F ¥ § 1 A YA &
oy fosk ot firerd § 1 v forg, afs g,
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Y A ¥ Wy grenE wY agrAr § A
Tore wir Sl woy wrRgize dF B
WE o qug G R Ry
*Prbeire Wiy, e T far Al &9
q, -7 g a5 € W@y & IR
R JerEAwatel F L g Ty
W a8 0y w7 wwedd wRrre-
We faormr & 8fp dta g ETOT &Y
9T &7 vad g5 A T @ g wrar
{ T 9g drar ¢ i Il #
w5 afesm oAt gear § 4

st ¥ ¥ wrre @z wr g frala
9T T & ArEE AW ¥ R0 Sy,
eI e §, afrfaaard & g
frate saar sgar aifed fF qw s &
Pre st fadelt gar oww wTAE
Faly ¥ g @ fe g frafr &
$fd s 2qer v Yy oo WY, ey
ArTqe 3 & wfawre &7 oA T &
7w wEtrw gatw P wetrafy
= & A & osmara-frata & fead
wrede fay iy feady o & for
W% i for iz 1 e o | T e
o ¢ s oF wrgdw A wegenr Wy e
ar'y frad ¥ waggdrg NN & fag
fodwr & S@ ar 98 i wew faQdy
2 5 (T

SHRIMATI BHARGAVI THANKAP-
PAN (Adoor) : Mr. Deputy-Speaker, Sir,
I will bring to your notice an imporiant
thing about Cushew Industry and exoorts.
In'thiy connection fi'st of all, T would like
torbring to your notice that there are about
168 privately ownéd cashew factories 'which
‘hdve been clowed in Kerala for the last two
‘vears. More than one lakh of cashew
wothers "nte ‘there. They are affected and
wieir fumilies aro Kffected by the closure of
Thise “wastiew factories. They are not gble
Y eatnt Wven their daily ‘“dread. They can-
Wint edimaite their “children without enrning
wages from these factories. This remains a
burning problem in Kerala,
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Therefore, Sir, 1 Sedhdst 'the 'Céntral
Government (o give aecossary finaacial aid
to the State Government so that the Seate
Development Corporation could take over
all these factories and run them.

Sir, I again reque-t the Gentral Governs
ment to channelise the exports of cashewnuts
as they have done in the case of imports,
Thank you.

SHRI C. E. BHATTACHARYYA
(Giridih) : I shall, while, supporting
the Government’s motion, bring to your
notice certain lacuna which has affected not
only the earning of foreign exchange, but
which has impeded the growth of income
and employment opportunities so far as my
area is concerned.

In the post-devalpation period the mica
industry has been hard hit, The stamina
of mica exporting industries has been very
much undermined by cheap artificial substi-
tutes of mica and alternative centres of pro-
duction abroad. The mica industry in
Bihar had been one of the major industries
and it iv essentially labour-intensive. This
affects the employment of directly about &
lakh of persons who are employed in this
industry. If we include their dependents
and their families we can say that nearly
half a million persons are affected,

Government has given a subsidy, on,
rather, has withdrawvn the export levy from
the jute industry which is a highly organised
industry but it has discriminated so far as
mica industry is concerned. Mica industry
has not been given that benefit, The result
is this. There is large-scale smuggling of
mica by power{ul mica exporters via Nepal.
Government is actually losing foreign
exchange by allowing and by permirting this
sort of things to continue. What Govern-
ment would have lost by this alternative in
the matter of export duty would have been
more than compensated by what Govern-
ment could have saved on the foreign
exchange.

There is quite a lot of foreign exchdnge
in mica Wwhich is going via Ncpal. You'are
unable to chetk it, The geographicatfactors
are such that you are not able to cheok the
smuggling of mica, going wacross Nepal,
During the la#st 3 or 4 years ' Nepal hsas
emorged as a major mica-gxporting eentre,

This brings dbout a demoratisution of "a
~wectibn *6f ‘the Administiatidn, a section of
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the Excise, and a section of the police all the
time, What are Government gaining by
this ? Government are not gaining any-
thing. The country is not gaining anything.
On the other hand, the country is losing a
Jot of foreign exchange., By persistence
over the export duty, Government are only
encouraging this sort of blockade-running
or smuggling or illegal activities.

Furthet, we find that the competilive
power of the mica industry is also seriously
being undermined. It is a labour-intensive
industry. The mica industry in Bibar,
or in India for that matter, has to stand
up against the synthetic substitutes which are
being produced in large volume by verv
powerfully cntrenched organisations like
General Electrics and against subsidised
alternative production centers as in Brasl.

There have becn these many months
which the locusts have eaten. Mica has
been going the indigo way over this decade,
and unless we take urgent stops, I am afraid
that we shall soon be witnessing the penulti-
mate stage of this industry which is labour-
intensive. Becausc of inadeyuate apprecia-
tion of the complexities of the problem,
this industry over which India held a mono-
poly all these decades is slowly shipping out
of our grip.

*SHRI J. M. GOWDER (Nilgiris) :
Mr. Deputy-Speaker, Sir, I would like to
say a few words in my mother tongue,
Tamil, on the Import and Export Control
Bill,

The Import and Export trade plays a
major role in the economy of the country.
I wonder why the impott and cxport trade,
which contributes greatly to the economic
growth of the country, should be in the
hands of a few and why it should not be
taken over by the Government. All of us
are aware that the Government earn a bad
name due to the fact that a few persons
enjoy the monopoly of import and export
ttade. Sometimes, allegations are made
that licences have been issued to the
favourites of the Minister. Do we really
believe that the Government will be in a
position to remove the economic disparities
prevalent in the country and b-ing about
socialism, allowing the import and export

MARCH 30, 1971

(Control) Amds. Bill 100

trade to continue in the hands of a fe¥
individuals ? Socialism should not be con”
fined to the political scriptures. Socialism
is a way of life and it should become a
reality in our country.

You will recollect, Sir, that a high rank-
ing official of the Hindustan Steel was
punished by the Fourth Lok Sabha because
he misled the House. He gave wrong
information to the House. He stated that
a person who got the licence was not given
the licence and wvice 1ersa. Such mal-
practices not only abund in this system of
issuing import and export licences but also
are multiplying.

In the recent General TUlections the
Ruling party has sccured a massive mandate
from the people of the country They could
do so because of theiwr political plank that
they would banish poverty from the country
and bring in socialism. The people have
reposed their faith in their assurances and
returned them to power with a great majo-
rity. 1 would appeal to the Minister that
as a first step in the process of establishing
an egalitarian souicty in our country the
system of issuing import and export licences
should be ended forthwith and the import
and export trade must be nationalised The
whole of import and export trade should be
in the public sector and the benefits aceru-
ing from the import and export trade should
g0 to the pecople. Then only the people
will faith in the professions of the ruling
party and the ruling party also will be in
a position to establish socialism in our
countiy. 1 would appeal to the Minister
that he should accelerate the pace of socia-
listic growth 1n our country by taking over
import and export trade.

Mr. Deputy-Speaker, Sir, in the export
of tea, tobacco and so many other commo-

dities we find malpractices galore. It is in
the hands of a few business magnates.
After cnsuring for themselves enormous

profits, they allow a pittence of a share to
the producers of those commodities, The
poor producers are at the mercy of these
import and export trade magnates. These
people who are at the lowest rung of the
society will be able to get remunerative
prices for their produce only when the
Government take over the import and

oy " e

*The original speech was delivered in Tamil,
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export trade. Do we require the services
of these middle men to whom licences are
issued for the development of our import
and export trade 7 1 would emphatically
suggest that these middie men should be
done away with.

Mr. Deputy-Speaker, S, 1 would
suggest that instead of seeking the vote of
the House to extend the life of this Act
with all its drawbacks and loopholes, the
Government should repeal this Act and
steps should be taken for nationalising the
import and export trade. We have con-
ducted four Gencral Elections o this
country and recently the Filth General
Efections has priven the Ruling Party two-
thirds maj rwity in this House. T would like
to repeat that socialism should not be only
a political weapon to fight the elections. Tt
should be translated into action for bringing
prosperity to the poor. If the assurances
given to the people during clections are not
implemented. then the people will lose faith
in democracy.  If the ruling party is anxious
and keen to rcdeem the pledge given to the
people and usher in socialism, then the first
step in that dircction is to repeal this Act
full of loopholes instead of extending its
lifle and to nationalise the import and
export trade immediately. With these few
words | conclude.

e wH Aragyw o (HEEIT) ¢
QAN WG, T WY g AW g%
HY sqIEd] F WL WO A1 GATY ATATT
AR frafa Yt sqaear § 9g ey gAvEw
o & | waTg Y frafe g QAT @
ST R ¥E aY war wdar fv o A Y
wier frafa s F gu w1y ©F &
frgx 8-10 ani & wivd war zx afe
gw &@ v faaem gae faale frar W
g%t feamr sfagg agr g &Y go oaw
e o ¥ Y gaw #§ gw faafa @
afire: ag ¥ O &1 g fata &
sfyma: 2 sfama: &1 g9 WIS 9T A
sgrar avar g 5 g faofa s &
3w 4w ¥ o7 Iua vgfa N fgd 9«
wafr #t gn At avr o § AR ad
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Fraw ¢ e gw u=r 3T & adar gad
frgt ge ¥

guTt 39 ¥ e wgy o qEr A
& sfis wiel & s w9 wrAr # Seoe
Y & Sy W, FTEY, ST, WEW &I
ey A1 &fr ¥ g g ERT g
wifegz & fF zw aumw S 1 gw fala
FE FTHr A § fada gar Fw o
& afer g 3w WA N qw B
fawy g FH T <« &) enfex 9w
¥ ¥ 17 7T ary, @fograt § w9
FW AW, T F FTH FE  FA
AR S FEY & grwrg F oawit W
FIX AN § AT A°8F QUi H F17 Q@
2 WG AT graTg F AT A I OFQ
g AR 39 axg ¥ fadal gur #9174 Iy
|15 937 FIT § ATH I AgAT FA A1
frarl &1 71 famar & 7 sy &Y A4y
AT Ag 9T g g e ag faRwi W
AT ST & agd a€ AT & geal 99
§ fazalt qargAT AT @ Fe g AW X
HRL AL § &I IT9T goq I o< H
ST a1 § 9 HTr wfuF e v g o
IuFY gAAr ¥ fegrT Mifs sl w dar
FW § 7% w7 qar fawar § 99 fgawa
¥ garfae qox 78 fawar & 9% w@w
Srergd g faser wifge @y 9=
¥ gy @ @ N F oA
figqral ®Y F7 qar Wi gar & 1 a@
o gAR W &Y § Wi ag w1 ogae
gl & aTgT AT 99N wAw ¥ gH
aga 9 41 frwar 3 afew o &
AT ¥ A &F I ¥ v vT A 7l
9T A AT § IAA gH A AR
Syt v W § ) wefag gF T e
¥ Tz ¥ @ g, wifF wifge § fe
gardy AYgar smarg A frate qafa &
M A Argdig & AT F weg
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[y wey, wrorany i)

firdt ST o1 vl Sy vIew § G 99
o F gr | N wrzdw fer WY
s forr WY A fod WX & 9@ AW
¥ Suw §f wydww fear § av Y 9@
I HY J@AT 7 | 7T I ¥ WA
¥ ag wrAer H§ 1 Jorar W AT I
§ i wgr A  Frogw s & fA W@
argaet #1 geranT far war | Faw
Y Aregw fogr qar § wgw & A
¥ 9T W N A o ¥ ag WK G
fpar WX SRCUEEET SH STEEEl &7
gy gar & 1 feeg 99 WX qrar g
#rf FaaTe g gt ¥ )

e, & gg frdg wTm AR &
forg 8% § & wrar g 99 wIWIL A M
srg@ SO ag AW F AN A I g
agt o Frar) a) ot 9 Hem F A
g a1 wwafe faadt & s IR
Ffsmeat o=t Q1Y § aTErC A IAE
aTe 9 s agr e ¥ afe saa
WX &% g § war fear sy BT A
S gFarg & IAEY AXG BF &1 ¥ A
faut Wy o gmE s fafr o
syeqy & &0 ¥ T I s G #
st § B ¥ R faRe gm Ay
mifer &Y awdY § 1 T8 IFI ST WA
Ay ¥ far ofa g faerm anfeg

SHRI L. N. MISHRA * I am thankful
to the hon. Mcmbers of the House for
giving general support to the Bill. This is
a simple Bill seeking exiension only. Fhis
Bill was first passed in 1947, and it has been
given extension afier cvery five years since
then. This time we are putting it on the
#tatute-book on a permanent basis

The House seems to be 1 a mood to
have a comprehensive Bill which can go
int¢ the question of imports and exports In
greater detail. T am in entire agreement
with the House, and I would like to say here

that very sogn we will be cornng before the
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House with a comprehensive Bilf which will
deal with the problem of exports and:
imports 1 greater detail.

Most of the Members also rased the
question of enlarging the sphere of the
public sector in the matter of exports and
imports  So far as import is concerned, we
are commutted to take over the entire im-
port trade In course of time By the next
financial year about 70 per cent of the
rmports, will be 1n the public sector, and the
balance 30 per cent will also be taken over
ulumately, and the entue¢ import trade will
be m the public sector

So far as export 1s conceined, I would
not hike to have the same poliy  Export
has to be increased, and the talent of the
private peoplc bas also (o bo taken advan-
tage of. Therclore, m the oxport trade,
private people wiil have a role 10 play.

Shrt Sreckantan Naar has raned a npm-
ber of pomts He raised the question of
keeping some cases i indchnile abeyance.
‘This mattct has received my attention, and
I have sssugd posiuye orders {0 the organi-
satton of the CCI that theie must bg some
specified period for which any ﬁrnx has to
be Ahept m abevance ‘The firm mupt be
given a chaige-sheet containing the aliegations
against them and thcy must reply, and Jof
they have to be pumshed, they must be
punished, but they cannof be kept in  abe-
yvance indefimtely. This 15 the latest
mstruction.

He also raised the question of cashew
indusuy m Kerala. There was a Callmg
Attention this morming on the subyect and 1
have answered this poipt in great deiml,
The Cashew Corporation came into being
only a focw months ago. It is still trying to
find its feet, 1t has not been able to estahliph
nself. There are difficulties, especially in
the matter of export of cashew. The
demand from the USSR hag come down,
and that is the main reason for the present
difficulty. We are persuvading the Soviet
peeple to revise their offers and make gur-
chases of at least the same gquantity that
they did last year. But at the moment the
demapd has come down by about 10,060
tonnes, and that 1s why many of the factories
are not working, but, as T seid in the morn-~

g, wo aie trying to mpke apcangomypty, g5
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credit facilities to tbe industry so that the
workers are allowed to come to work.

He-also raised the question of the joint
charge of. the office of CCI by an officer
who was Joint Secretary in the Ministry.

At the moment a senior joint Sccretary
of the Ministry is holding additional charge
as CCI also. This has been done as a
stopgap arrangement after Mr. Rebellow
went to hig parent State, Mysore as Chief
Scgretary, We had to prepave the red book
and we negded some officer with dynamizm
and imagination who could do this job. We
have put senipr joint segretary in change
of it. He is a hard working, outstanding
offcer. He has been Joing hia job well,
By this is only a temporary arrangement.
We havg alrcady suggested a name for the
CCl and the moment ¥ s approved, we
shall baye full-time afficer separately for this
wark. Mz, Jyotivmoy Basu also said thal
the present Bill did not meet all the nceds
of a sacialist society. [ accept it ; this is
only an extension of the life of the old
Agt ; it is a one line amendment. 1 never
clajm that it is going to meet the require-
ments of a socialist society.  We have stated
our policy in our ejection manifesto. We
have a positive plan in regad to export-
import trade ; 1t has to be in the public scctor,
ultimately. In regard to sewing machines
being sent to the Unged Kingdom and we
getting only £5 while they charge £25, 1 can
only say that I shall look mio this matter.
He also spoke about a powecrful tobacco
lobby. I wish to refute it ; there is no
question of any lobby. We have been dis-
cussing the problem of tobacco. ¥f neces-
sary we can have some corporation ;  we
are examining it at the moment. So far
as the export part is concerned, 1 should
like to leave it to the private trade for some-
time because they have built up a market
and they have experience of the trade. [
do not like to dislocate it at this momeat.
He also referred to the iron ore contract
with Japan. I should say that my prede.
cessor did a good job to the country whea he
approved of this deal with Japan ; there is
70 need to be sorry for it; I feel rather
proud of this deal. He also reforred to
jute and- the need to do research, We shall
have to do something about it; we face
tough competition ; synthetics are coming
up and our guality is somewhat inferior to
Pakistani jute. Pakistan has also the latest

iae il oug zuil acp yet 1o be mogemnis-

ed. We have lost heavily in respect of
world market. In fact some research work
is being done in Calcutta and I was delighted,
to sce & product which resembled raw silk.
Somgthing more has to he done in that
direction.

He also referred to cotton. This year
our cotton crop has failed and the price of.
cotton is rising unexpectedly high. We
cannot meet this problem through imports
aloie. Cotton growers have to be helped
by the Government with better seed, irriga-
tion facdities, pecticides etc. We had. a
meeting of the officers from the Planning
Commission, Finance Ministry, Agriculture
Munistry and my Ministry and we have set
up a smul committee to make recommenda-
tions. We feel that unless we do something
about cotton, we shall be in for {rouble.
Cotton production in our country compares
unfavourably even with Pakistan, not to
spenk of UAR or Sudan. The yield per
acre is almost half,

Suri Bhogendra Jha said that the Bill
wis  disappointing He also referred to the
take over of cxlernal trade. [ have alrcady
stared o policy in regard to this matter.

He said thal we are importing also those
maierials which we produce indigenously. He
is right in asking why we should import if we
can produce certain things indigenously. But
suppose 1t we produce, say, just 0.1 per cent
of something, and if we need, suy, 5.5 per
cent of it, 1t 15 essential then 1o rwsopt to
unport also to meet our full requirements.
Iherc 1s an organization called the DGID
which looks into it before the lLcence is
issued. It is the body which sees to the
import of such maierials as are indigenously
available.

Shri Bhngendra Jha also wanted that
preference <hould be given to ‘upee countries
in the matter of jmports. This is being
done, Whenever materials are available in
the rupee countries, we do not import from
hard currency areas. This is the established
policy of the Government : that we give
perference to rupee countriey since hard
currency is not easy to find.

Shri Bhogendra Jha also raisgd the
question of the canalisation of onion. We
export onion to Ceylon, There were some
complaints against the onion exporters,
Oyr High Commissioner wanted that thig
should come undgr the public seclor or
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some organisation should take it up under
the auspices of the Government so as to
avoid the difliculties and inconvenience
caused to the people of Ceylon. ‘rbat is
why some steps have been taken and 1 can
assure the House that we are going to re-
examine this problem because 1 am informed
that small traders are involved in this and
their return is also not very much. There
is no reason why we should not re-examine
this aspect. I shall try to ie-cxamine it and
do whatever is possible,

SHRI K. MANOHARAN

North) : Please expedite.
I

SHR L. N, MISHRA : I will try to
expedite it. Let us sce. Then, Shn D. D.
Desai raised the question of arucles avanable
here being imported. 1 have already re-
ferred to it. Then Shn Shivnath Singh
wanted the nationalisation of the whole
import and export trade. 1 want to refer
here to the question raised by Mr. Ram
Ratan Sharma who said that we will not
achicve even foutper cent of increase in
export. It is not based on facts. It s true
that our export performance has not been
very satisfactory. But in the couise of the
1ast six months or so, we have tried to pick
up. Ishall read out a small paragraph
about the position today.

in the course of the last six months or
s0, there has been a welcome turn m ou
exports. Last December's performance was
an all-time record in exports, reaching the
peak level of Rs. 151.27 crores. As the
House is aware, the first half of 1970-71 was
a pericd of stress for our exports and till
June 1970 alone we had lost over Rs. 60
crores of our exports. The deceleration
trend was, however, reversed in October,
1970 when exports reached Rs. 129.5 crores.
The November performance was Rs. 138.36
crores ; it was a further improvement, and
the unprecedented record in December has
brough about a big change in the export
outiook for this year.

During April-September, exports had
declined by 3.2 per cent, but on account of
the better performance in December, 1970,
the growth rate has shot up to 5.2 per cent
for April-December, 1970 period. 1t is my
hope that the special export drive launched
since January this year will have a percepti-
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.ble impact on our performance in January-

March, Also, the average export perfor-
mance in the last quarter of any financial
year is generally better than in the previous
months, 1 ani, therefore, optimistic of reach~
ing the Plan taiget of seven per cent growth
in exports this year.

{ would like to say a few words about
the public sector also which has been
working with us. An mmportant develop-
ment in foreign trade during the last six
months has been the commencement of
work by a scries of newly-set-up  public
sector  corporations and  organisations.
Firstly, the Cotton Corporation of India has
been set up to handle an annual import of
about Rs. 100 cioses worth of cotton,  Then
there 15 the Casbew Corporation of India
which will canalise the import of raw cashew
worth about Ry 30 crores annually.  Then
the Jute Corporation of India which will
stabilise raw jute prices, underiake other
related functions and  stop  malpractices
by the private scctor m thus vital trade.
Then there is the Project and F quipment
Corporation, which will specialise in  the
export ol sophmsticated  cquipments from
Indin and the Irade Development Authority,
which has been set up to help, in particular,
the small and medium sector export-oriented
units,

The Industrial Raw Malciial Assistance
Centre of STC has also made good progress
and is functioning effectively. Two other
new public scector  Corporations- one for
export of packaged tea from India and the
other for vilalising the marine products
export trade are in an advanced stage of
fiaalisation,

About this package tea corporation Shri
Jyotirmoy Basu raised some point. He
was in this Committee and he has made
some rccommendations, 1 can assure him
at this stage that the papers for the Cabinet
are ready. We have got the comments of
the various Ministiics and some Ministries
are yet to send their comments. Very soon
this organisation will come into being. There
is no question of British pressure on us.
I would like to assure him that this Corpo-
ratian will come into being in three to
five weeks, in any case, before the pext
session.,

Then a question was raised about the
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Jute Enquiry Committee set up by the
Governmen! of West Bengal. 1 have made
some enquiries about it. This Committee
was set up by the Government when the
CPM was in power two years back. The
report has been submitted by thc committee
and that report is still not with us. T have
asked the Jute Commissioner to get a copy
of that report. I am awaiting the report.
If anything has to be done on the basis of
the report, it will be done.

Then a question was raised about the
issue of licences, especially during the last
two months, 1 would like to make the
position clear in thss 1egard. One hon.
member of the House said that large-scale
licensing was done dunng the months
succeeding the dissolut;n of the Lok Sabha.
The Lok Sabha was dissolved on the 27th
December.

The actual value of licences has increased
from Rs. 985 cores duting Aptil 196Y—
Januarv 1970 to Rs 1342 crores during April
1970-January 1971, representing an  incredse
of Rs 357 crores or 36 per cent. The
largest increase n absolute terms has taken
place in the case of the State Trading
agencies, which 5 Rs. 196 croves or 109 per
cent. The second cateporv which secured
large incrcase 1n licensing was the capital
goods and heavy electrical plants category
where licences to the extent of Rs. 110 crores
were issued against Rs. 59 crores last year
(April 1969 to Januwy 1970) which repre-
sents an increase of 86 per cent. Small
scale industries also sccured a large amount
of licences during this period which rose
from Rs. 45 crores to Rs, 59 crores, that is,
an increase of Rs. 14 crores or 31 per cent.

Coming to the question of licences
issued during the months of January and
February this year, it mny be stated that
two months period January-Fcbruary about
Rs. 289 crores of licences were issued agunst
a figure of Rs. 200 crorcs for the same
period in 1970, representing an overall
increase of Rs. 89 crores. Qut of this
increase of Rs. 89 crores, Rs. 57 crores has
been given to the State trading agencies
alone, while other public sector agencies
received Rs, 18 crores, thus making a olal
of Rs. 75 crores which has gone o the
public sector. The small-scale industries
secured an addition of Rs. 4 crores of
liconces during this period.

The private sector has got an increase of
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only Rs. 10 crores and not Rs, 300 crores or
Rs. 400 crores as alleged or as stated, what~
ever you may like.

With these words 1 have done and I am
thankful to the House.

SOME HON. MEMBERS rose—

SHR1 JYOTIRMOY BOSU I had
asked the hon. Minister to say as to whether
thc Government has any plan to nationalise
foreign trade ; if so, how soon ; and about
subsidy for cotton, cashew and silk cultiva-
tion and irrigation for jute.

ot gwR W7 wEAE (GFT) | ARH
¥ ary § #YE a7 4t faar § 1 ¥ ardf
F AT F FrerAt #1 for Frar mar &1
37%T fAaiy avg #A7 ¥ w2 FT AN
FAT G AT &1 gawr g faw A
fFataar g gmT H L Jr AW v W A
A, TAGT AYA GET AW FT AAQS
2, gm¥ AW BT I O RIS ATH A€ ar
1o ¥ Fv3 FAR A wgr & 99
o Y% g7 48 fear § 1 A IA §
zHaY 3+ qogQl aga w9 faadt 1@
77t FvE 370 agY fvar ¢

st @3y qredy  (ATSgR) ¢ AW &
I & fy gy gzew 7 9% 9T
ey 92 HI IALT 93w ¥ gqa derar
Tz & & 1 IEEY mAwy # & fag
T A FEw IS @ § 7 AT By AR
HEq 9297 F THAY FEA FE ATA A
THY Y TEX ATY AT AGL FL @
Fleavar Y aaamrFc @ E7

Y afaa wemm faw o ogodw @&
a1t ¥ ¥ orq T a9 qEHFTY AR &
& qar ars a7 s IqFT wAT =TT Y
gFdl & F4T HET FY 97 aFAY 1 gAw
ary & # & arg &) wT g war av

So far as the question of nationalisation
of foreign tradeis concern, I have alrendy

stated the Government policy. So far as
import trade is concerned, by the end of the
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next financial year 70 per cent of it will be
m the public sector and ultimately we will
take over the entire mport trade So far
as the export trade 13 concerncd, the private
sector will be allowed to play its role because
we have to butld up our economy and for
that it 1s necessary that both the privale
;umll the public sectors play their role success-
Hy.

st gew @ FEATR . FENAT &
IR ¥ TG A g ) zewr Prafr 12
FOT & w2T X 4 0T QW
offaa & & A €@ AT X 9 §, ¥ WO
PR AT FCAITE 4% a1 & A1
oL wer fear &)

1500 hre

MR DEPUTY-SPRAKER If the
Minster does not give vou the rephes, 1
chnnot compel Kam

‘SHRI JYOTIRMOY BOSU He »
wifing. He told me that he woula reply to
dath and sveryone

MR DEPUIY-SPLAKLCR He has sat
down (Interruption)
']“he question 13

“That the Bill further to amend the

'Thiports #nd Exports (Control) Att, 1947,

as passed by Rajya Sabha, be (iken into
consideration >’

The motion was adopred

SHRI JYOTIRMOY BOSU I he
Munister mibist say someftutig about the Jute
Inquiry Catintission. We know that they
have collected Rs 50 ciores irom jute mag-
rates Jurmg the last election **

MR DEPUTY-SPEAKER 1ihs will
hot'go b record

SHRI L N MISHRA What Shn
Jyotirmoy Bosu has said 15 very unfaur

MR. DEPUTY-SPEAKER e shall

——
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how thke up cajuse-bysclanse Eonmideration
of the Bill The question is

m"“l“hat tlause 2 stdmd pért of “te
lh

The motion was adopted,
Clause 2 was ‘added to the Bill,

5t rvw o wgmtn A A
w9 § W AY AT AT FEA &
A @A, AU § araR Ay
zgfom 43 & & goFre SaET wror
¥VE §aT 1 I qaAr 1 o 4%
oY € § ITHT I ALY AT AV EW
TAT FT7 FIT 7 GGT 97 AT WY ST
for #ra 1 g ? oy A feaTed )

SHRI JYOTIRMOY BOSU
pownt of order

{amon &

SHRI R D BHANDARE (Bombay

Central) At the ume ol voting there can be
no pomt ot v der  You must follow some
procedure

MR DEPUTY-SPFAKER What is the
point ot order ?

SHRI JYOTIRMOY BOSU My poift
of order 15 on the business before fThe
House

The Minis.er is Teplymg to the'questions
raised by the hon Members of thrs House
He had categorically assured that these
questions will be replied to m his reply So,
far as { am concerned, out of four "questions,
he has covered only one, He 13 trymg W
evade remaimning three <Questtons Is the
Chaur supposed to give protection to hon
Meuembers or allow the Minister to eseape
from vital 1ssues that are raised by the hon.
Members of this House ?

MR DEPUTY-SPEAKER : There 15
only one pomt that Mr, Kachwai ~and yotir-
self have made and that is that certan
questions were raised and the Minister has
not replied to those questions, It 4 for the

'gtv"&ﬁ.

il

T—
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Mﬂicm to reply or not to reply. The Chair
cannot compel him what to reply and what
not to reply. If you are not satisfied with the
reply, there are other means and ways to
take it up. There is no point of order.

Now, we take up clause 3.

Clause 3—{(Amendment of section I).

There is an amendment by Shri Sree-
kantan Nair 1o clause 3. Are you moving
it ?

SHRI N. SREEKANTAN NAIR : Yes.
I beg to move :
“‘Page 1,
Jor clause 3 substitute—
3. In section I of the principal Act, in
sub-wection (3), for the figures “1971”
the figu-es *1999” shall be substituted’.”
(1

MR. DEPUTY-SPEAKER . Now, I put
the amendment moved by Shri Sreckantan
Nair to the vote of the House.

Amendment No. | was put and
nagatived.

MR. DEPUTY-SPEAKER : The ques-
tion js :
“That clause 3 stand part of the
Bill”
The motion was adopted.
Clause 3 was added to the Bill.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill”.

The motion was adopred.

Clasue 1, the Enacting Formula and
the Title were added to the Bill.

SHRI L. N. MISHRA : Sir, before I
move that the Bill be passed, T would like to
say one thing to Mr. Jyotirmoy Basu. I had
no intention of evading any of his points.
I replied abuut jute also. About the Jute
Enquiry Commission, 1 am told than an
interim report has been submitted to the
West Bengal Government. When we get
that report, we will get it examined, About

e industry, we have.no sympathy for those
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people who are trying to exploit labour or

jute growers. That is why we are setting up
the Jute Corporation.
About mica also, the question of

smuggling of mica to Nepal was discussed
with Nepal Government when we had a
discussion w'th them. When our discussion
takes place again, we shall take it up with
the Government of Nepal, We have tightened
our borders and, I think, the smuggling of
mica to Nepal has come down considerably.
1 move :

““That the Bill be passed”

it gww Wy woEma ;i wEEw @
FreiT T el F & A § gy Al
wer €1

MR.
moved :
“That the Bill be passed”
We are now at the third reading of the
Bill. If you want to say something, I will
allow you a minute or two.

DEPUTY-SPEAKER :  Motion

SHRI JYOTIRMOY BOSU: The
Minister has told us & cock and bull story.
The Jute Enquiry Commission was set up by
the United Front Government to protect the
interests of jute growers who have been
fleeced by a bunch of vested interests so
close to the ruling party. The Jute Enquiry
Commission was set up 1} years ago and
during the last 18 months, this socialist
Government did not have the time to get
the report of the Commission expedited.
Today, we have to hear sitting here this
wonderful story that the interim report has
started walking from Calcutta. Don't tell us
all these things. You want to sabotage the
Jute Enquiry Commission because it goes
against the vested interests.

About the nationalisation of foreign
trade, this socialist Congress party has been
making enough noise during the last 1§ years
that they want to nationalise the foreign
trade altogether. A lot of papet has been
wasted in writing and selling to the rest of
the world, Today, we hear that 70 per cent
of import trade wiil be handled by up and
30 per cent, more profitable one, will go to
the private sector, They are, after all, the
patrons of the socialist Congress party. The
entire export trade remains with the privaty
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sector who are doing under-inyoicing to the
tune of Rs. 200 crores, Unless there is scope
et for swindling for the-big monopolists,
you won't get election contributions, Se, you
don’t want to disturb them,

Fer sctting up a Tea Puckaging Corpo-
ation we worked enough for that. We are
not bad persoas like whole-time Gowernment
servants, We worked dry after day, moraing
after morning when we got ag assurance
that the Corporation will be formed within
two months. 1 have got a letter in my
possession from the Mimister and today
afwr six months we have to come here and
frear him say that it wil bo formed within
3 weeks, 3 months, 5 weeks, 5§ months or
7 months, 3 years, 5 years or 7 years. God
knows when it will come into being. Lord
Mountbatten might hke to make another
visit to India to persuade this Government,
‘Don’t go for thas. It is 400 big & job for
you, Indians. You are not strong encugh.
So, you postpone it.’

I had asked repeatedly as to what about
the subsidy for exteasion of cultivation of
cotton, eashew and silk because you are
importmg cotton to the tune of the value of
Rs. 90 crores a year A kurta which costs
you Rs. 3 is costing you Rs. 13 and which
will cost you Rs. 23 and then Rs 33 and the
money will be taken up yankees who have
found India a dumping ground for thefr
sub-standard cotton which they cannot
sell in the open market as they have done
in the case of South Korea and you have
deliberately collaborated with them. Iam
saying, ‘Why don't you give adeguate
subsidy for extension of cotton cultivation so
that the import of sub-standard Yankee
wtton could be reduced to the minimum
and/within five years we won't require their
cotton any more ¥

Same thing about cusiow..

‘MR. DEPUTY-SPEAKER : You spoke
during the first reading. Are you not
repeating your arguments ?

SHRI JYOTIRMOY BOSU:
m’n.’

MR. DERUTY-SPRAKER : Deet
TP,

I am
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SHRI JYOTIRMOQY ROSU: I pm
subbing it into his head.

Swine thing about-the extension of cashew
cultivation, Same thing about jute eultiva-
tion. We have been wanting minor irrigation
for the last ten years. We have brought you
billions of rupees in foreign exchange, But,
te~day you want to ignore us, Te-gay you
wan to do away with us. You want to make
money.

My dear friend is going to speak, Get
up and spesk. You are a young new<comer,
We want to hear you.

w1} R WX WHATT : YT WEYE,
oy AW MA@ F e Aey ¥ W
T IAAT AT FoW Ayl FUFT A
TG AOAT | foRal Y Aoy 9y & W
Iay 4gd dar wAET wrar &1 e
war fy gogd w0 agma, N afeow
wE, @ W =ftw fegr ar, Y S aw
Foer &1 w@ &, T v ol RgEd
#1 gAY § I Ig9 w9 G917 frmar ¥
Y &7 FYET IR AT F TWAT I
WEdkgwadey ¥ @ T &
ATe AT Ty § wded § /I a@gT gAH
A § 1 ol wgeg & oy T wanw
e worTT A W A wogd #r Sfea
Far fewrd & fag war spweqr o wf
g

R agt Ty A7 q¥ W K
FATEE Freitw faant wt frafe fsd o
&, afsa g frafa 12 w08 oo @
wZ %X 8 $Q¥ w1 g wr § | fadaft s
gATR AT 9T AU qET W X WEA
gaTe wATY @1 % g wEEr W §
B wrefit & frwlr § alt Wt W
sy b

7% s § o sl wi sl A
R ¥ fiefrey wew wordy ) gk g ¥
AL RN R



i
v § ) gad wver Gur sEmar W §

€% wrgd § v Yui sywcnr o ord, Foewdy
a1 PO T #Y S v fod

oft wfow aroww faw ;SR
wgEn, AT @z, o weEw, X faen
sz N ara ey 1 g foew &
IR § foer A€ Farw $Q A T
fs Ieares) o} augdd & fag s fFar
T wFar §

faartge & e o7 s o @t
§ ISraT T 97 HI gHA qg A
feRT v fir g 4 =oaear FOT ATEA @
fr oot O, @@, v ww o e
ot o FEC & YA 7AW A S
vl Freft) &7 oRa &y | ol gl
7 femwedt § 1 g0 ol § fe W
v fawg § Qg ) 7@ o, @
FT QRIS F§IAT T FwAT |

waig qaen, o oQifely ag, §
A ¥ sriRer FaR A F@ § 1 7
W R oA §) oY W gman
F AT E | g9 FOREM w1 el
T wigh § 1 g w5 § e @ N
wuE AT WA @7 P qon ¥ 9
% g of oor vyt § e ol o waw
foird wff fusht @ 1 fofid fhei g gw
¥ gw AT 7 W gE wIOAN
T § g @ § feowed g
Foure SR Aoyl ot age ot e
w1 Wi W

MR. DEFUTY-SPEAKER : The ques-
tion is :

*“That the Bill be passed.”

The motion was adopted.

1512 s,

MOTION QF THANKS ON THE
FRESIDENT’S ADDRESS

MR DEPUTY-SPEAKER : The Houst
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will now take up dissussion on the Motion
of Thanks on the President's Addeess. Shri
B. K. Bliagat.
st afto sy WA (WTEATE) ¢ IW-
=aw g, %y wEn § -
“fix iy W ¥t ¥ Fafafe
gl ¥ oF garAwy weya frar e -
w an ¥ qudn AW Ay § gy
wezafr & gw sfivaren & frg o
I 23 urd, 1971 N Qw49
an3q oy 37 O gt & wne
W A gur R, Ik werfuw sl

P )
g1

15,124 brs.
{Sbrl R. D. Bhandare in the Chuir.}

ure 99 qg  afaamy asgefy
FTgwral g W N UF agd &Y
qfazifes wag vt § ) W% AT T
sfear M qw agg woge  wiv fel
§ ok g afw Pl 3 fegRm
A Ty T A oo ¥ e fw
e W sW o oagw § W AR
g w wigw § e gEdw @ gt
a1 wfegzar &1 Qe & FTOU WA
H wiegr Y UF T AT 0 AT
AT ¥ SEe Wi gee we faar g
Fuft & @ wig W §1 CF EW
mgmﬁmﬁﬂ!ﬁm%ﬂﬁ
Ak T A TR A W R §
ot g oy W daE T AW
wd verk Wi § W TG TR AT
wafma W dge s wifed Wi
st T & 5 s efe bl
tﬁq«ﬂwﬂmtﬂtmﬁwm
a1 g orAer oY e ot ) AR O
F1v g Fo-omar A AT W 6§
wavnt W o o e € Wy
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araer § gfewr iy ot & oY S WY
wraTer w wwAr o dw & g <@
ot W ag emw wrew gt froeAe
£3AT q4T qAqA faar | gAR fadeY 7@
® Jarn § W1 7 dT qAAw €@ q
W N g AW, IR waar W
HTATH FY G § aga q@ et &
1% oy Y @) AqE a@ R Ak | W
U § F Wi SAF! SR T awee
T8 faey S E@HT 9 T FTT
atfeq | gufeg W ag @ g S
®T U STFA AT ) W 5@ PR QAT
ot gfeT et & ST #Y wE B
ST A ATAY BT GAAA FT, FAHT FE
dger R AT @) ww fear g Wl SER
HTQT W9 WY YA fawr § saR AW &
T OF A7 I F AT gar § AR
ag g § v afm 1, wodfas
feaar w11 wiY 7 fam agdy g A
qifaferer wefafeet o ik qradw ar
g & wordtfa aerdy o ror 9w g
T o= AT § W W AW & oA ¥
s e o &, oF waafas fegear
o€ § | THET gUEY @A KT A1ET
%Y THA gEHT AT SrAT AMEY | HAT-
o ¥ gaw Aqer Y wewa v § W
ag wowd § 6 gaw Aqe ferdefo &
fag & =g &) ¥few gaw S A
SOTHT § AP AT IE@ § AR ;W
s gt O a® qw & gt @t e
e & w0 8, T 99 e g, 199
Ay AR QYT §, AT W AF qEAE  UA-
Mfr e qaw Agew 7 g A g
w9 qwar § gEfeg aTor gW T
wamd w7 § e go dw ¥ 0w gfea
iy & qew ¥ oF wEw AqE &7 oW
gom § S sfcwr ot Wi 7 v W A
£ ey ws A § afen ghed
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E few Wiad § 9o OF wgw W
g wofaw @ &1 g% @@ma 7@ §)
oo 3w ¥ A AgT § wEw § WK
frad gma ¥ A @ WO, g AN WD
w8 F ATYH §, waar ¥ drAT g
g grEagrary § fF 3w &
qrd fran 98 a | g

STEATA R A A FAT R A &
T qft ofed F1, q9TA W AHaT A
T 7% afeq F1 @rT F@ §

7g are qegufa oY ¥ HIAT AW
¥ o uw afyea AW F, W ATSQ H
ET gt S T 77 ATOW TGT G
LA IAN AHE AR § T F AW
Tq arA &1 faw fear mar & fF sovr &Y
w47 § A oaar ¥ wfa guI Fow
T & A g &4 § Faw I AR
Frogaa g frgm g ¥ W
¥ 39 99 BT FY SO@T T o v
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Fafsa N A F AT X F waw AR
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o frar A T wEr & P wror Y
vt s 0@ ) w e, ok
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grmfos AT s wearr o gt g
forer-firmr &Y %, wrd vk F S AR
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ot ¥y &, IS §, gwT W @
T T T I %@ A W g
Yy Mm@ i owa yar § F
W A 10D W FR Ffag
¥ F39 Ford A AW A A4 A W
FAEENFRAISTE AT N gay
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74 § I AAE g wrHer fRE @@
9N | TAT G WHISIEIE F TOLE@T AT
A AR FE W HGA ST ag § fF
g ot Afgal W, wod S w7,
oo feewry a1, ofedts, s,
qefiess, @@ 1 @ gwafang @
FLAAT G FWE gF WY FH A FL
IHHT FAT FY 99 § 709 AN § W
A qq ¥ 0T TR § A AT ANfEy
AT g 4 A T qEw av gw fow
FATHT ¥ T FIAT AT & a8 TATA A
& ) 'y § 1 o wofde g% v o
w7 &1 @ 97§ fra S F wrew §
g1 5w ol e & forg o A
et ¥ & aw ¥ symer o @9 & Qe
@ ary wEt A g faay wa #
A gW agi 45 FL X A FT q9A,
g I g & fo, wm fawma
® weadd @ oAt S0 w0 WA @S
frar e e K ammr ¢ fr S0
O wqaT a1 T §F q9F & qauax §
AT @ ROy
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T g 1 fe R ag o g ok
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b ™ 0w W wme ar e
AT Y dadTy dYorar w7 Y v H
T € T, Ao g @ & s
i ST & q & o Ay sreard
¥ agr § B wrX orfan e #Y qaen
SITEAT 1T A gAIR A¥-qF WA §, gurd
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T AT AT H o gfy g,
W &, suk frere o af w) sk sqrey
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g% ¥¢ el & Aarg TAR AW A
AT FIT |

g am e @A & @ fw a
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WA A, TR Afgs ax ¥ g
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& gw s gg N S A —
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AF w71 IATET I aA X v A 8,
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LU UL R E g
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=it &, glieorr wredY & g7 W A fe,
fore¥ WY ¥, wey v qred ¥ @9
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fear war | v ¥ oA ® oy
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§ uafer aga el oow woeR wWW
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T ¥%1d, aat fawrw o afs AR @
qyft W Attt oaf W Ew
oDl

Y A - gt
1 | Tod 7w GN% 6 yhwa w1 W
6 wfame Mq ¥ FTU HW Af W
awat § 1 6 wime ATA-giiwewcy deeT
¥ @y ot ¥ 5 wfrew @, dghem 3
wfwas a3, Quw won 2 siray §—aw
¥ WA qETE g Al R W
forg welt § fr TR-miwERT
AR W T deedr et ¥ WieRE
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A ¥ guk fasra Y afw ww ¥ ww
10 sfase BFY =ifgd o 10 sfawe
B vt ¥ wror qfews dwex Har
AredT ez ¥ o J—Praar Gz
war e &, 39 g w A a §
sRafy sew & 5 gafr oF T
g e =y § fawre Y afr gl
A ey gu d, R W w0y
& FATY dar gwr, FE Ay frd €
wfET g NN Faw T §, A
¥ g g AT AT e A i
mFr wrem R daedlum dw ¥
wrafeTe 9T SrEas & $ee ¥ Ny 5w
Tt gu & 1 wafae & ag wAaT g%
g qredt ¥ AT —uA qeard ¥7 9, &%
mfee ¥z w, & fav  gawvme awr g,
fe gart ger ¥ garly o feafy fawre
& § f5 fow oo s ar @Y
F1 Wfee ag war, @ fag g frgd
/T ¥ 6 qTHE agY WIT ¥W A 4 q7de
#g W ¥—ag a9 T T 19w [—
frr N Femaa @E g w9
fR g ae s dam ad § w7 8@
fa¥ 5 W WoR agl wqrw agr 9o
o | ETew AT gE A & A a3 @
F—wii ? gafad f& gw wmw dew,
fagr SyAr wEF 9Fq, T FHY ¥
Wy W a8 @ E—wkenfrm o
Hor Ao & e w77 | §—
wiife garR agt grara A w0 § W
iy o & o s §1 WK
X #owafa fraedy 3 & @ wfgd
o ag ad g 7E 1 3 a@ & Wi orgd
wgi Wy AR dwed ¥ G Sl
Awex § agr SfF g ST a@r TG
8, w3 wwar a1, KAwH T goT § W
e dwec ¥ ¥ fAedem A g &
Wt wut o¢ o B QU wEE A I
W W dYE N W SRR
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gwt 8 et foedt wft s, gud fawr
ool oY o § g SR gt 9
Y adfra ag gon B swfr @ o @,
fawrg 17 a3, 105 dAfeaa =1
gfy § darae 1 ax N g A
wA @ i es §f g
fFgrondrd Naw 3 a7 ax
g et Te N A 10 9@z af #0
% ag aff vgm fr oA TR
ST, ) §HAT ¢ 5w A § 8-9 qu¥z
%3 %7 97 aF e & F gw 10
qedz &1 fawra Y ofgy aff agdr ow
8% gH ¥ GATH) X1 g AE WL qEA
Frag@ram g gg S g @
arfie f am-miteeac §92T ¥ oeamg-
¥ewrrdar ¥ | @ A e @ wH
fawra &Y afy # @AY o 7w WS-
Tl & qarT w1 gW T qEw 1 guiay
wS gT g asr A ag § fr afy gw
YA ATAT QL FIAT ATEd § ofF ATAR g9
q wagrarel WY e § Y zw oard v
sk favre & afs Fr wEAT Hwr—
sraifirs & §, A F v § o gwr
gt W1 TR fag oY waraw g oo
vefafredan §—ars ag ofeos ST wr
wefafrede &), I8 fefgae wrgdfan
o wefafrdem & ar et wefafagam
fi—v¥ or om0 wfufrdm wAr
gy 1 g% gt § B s el oft ¥ oy
firder far & fr oY g off srarew @ O
& @ g, 9 o fea § et
¥ gt weagw fear iy i o &
arex et Trear frwrar oy fe seove
s wifpr wraeh & ¥R A e
a®...

W fagfe faw (W) < RgE A
& gwer 9 |
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st o wXo W : Vew ¥ wew
T FATEY At agt W S & s )

g0 qY g § 5 I &
AT ¥ &% gw fear oy o & Sy
g 5 50 s & w77 o Ww X
g WA g9 A& & awar g gAY
T g e g rfes ax #, g
g ¥ ta ora g fegr e @
9 A A A TF gAT AT &4y &7
T AN G FAF Ay 79 g
& 1 9T OF AT FUT F7 3w sfa &
QX AT qATE AY 4 WEAT Y qwaAT 2
g aw @t § B wHagwgfe
geFi #1 g & fag Y Tawr e
FY a7 gAK 9gT § AGUFN Ry Ay
i gud e s afsa & g sgar
wrgaT 7 St 2R ek & oifr faegw
frg? gu & wifEar e ¢ o Eh
wrg & gl T A aww AE P a@ O
W WY qEF gAY § @ oar
wFauEH ¥ wegad AT 8, 1 9T W
#Y 15 ar 20 qu@e &1 feq oo gvar
imfag & o ggR N @I A
wear afew I gl ¥ & ged WA
Y 41T Fgar § gt fr srefes fafedr
@ W wwr g fed @t
aral ®Y a<w oY O [ &Y IEA 2
gew! A ar & 79 g w3 § e qui
# a7 g @ v ofefade & e
gﬁmmﬁ# FW@ E o Sed
o Wiy w15 § wwar § wrafs ger 9@
oY SN ¥ WUT gW OF Wy @ w7
gAaANwaEN §am & wwwar &
wRfay ¥@ 9% g4 I 23X & s
girzaaw d AR gy T §
arge WA T €F A A gl A
W) A carfa v Sy qey g
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& WX Rt Sq®) womar 9T Gvar § 1 W
& w9 Y 9§ W gerET Wy

e gare I5a1 § fF 4y o g
AT T9AT X qrR ¥ WA wgr & P @
ag Wt o W e @A @
e ¥ qF gar FAT sqar Iz, faAr
foelt anfas gadt &, fam gur iy
& at faom foegl oy sfearal & ooy
& aFar & 1wl dar 5 wrg o 2w
¥ @Y, % gEEy § gro W HS
e aga e ¥ a8 3w W § iy
€ A0 & wfy A1 & AfFw /% aw
T @ WA § wafy gRe agt wW
wwararar ag & fr fefew dfswr &
fewra & gar agT gway foaq @ ot
& gwwr faumn fafew affT & @R @@
& F wo @ e 3 w0 @ Iy q
gearg I W afgw @ g smm
afFm AT FEAT g AR wE W
&1 FgrAT 9397 af Ay WER § & an
% @ wrat & o o faar W a9
) MaT 7% X I & AT 10-12 quEe
FT 3 U T30 FET § 93071 WX
ug 7 fa¥ svar oy f5 o g 9«
AR, I AT G IEE qw qg o § aw
st dgnagagfogr 5 ar 6
TXEZ G WOAT 5997 A oY A dare A
grar afew ag Avar wd 3w @ g
I mAWA gy § afr AEAT H
fis ot} & wravr g g AW F WK
gad ang ot fFT T e T agrn
Hodm iAW AER & W T agw
& ufy fere a3 § et & -
QEATIRE FT G FA & o §  aar
ST @Far §

T 99T gn N WIo g AR
fs gk wgt Wi ot Wt 20 5edy,
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wgt 30 ooz Wil 35 qede o ¥
s f i gae o gyt T fw
gfawrd g § 50 wxde s Wifgy |
¥ Y ary § | W oF a3 ¥ sfifwaw
Zar § ify qge ¥ A afy HnR
e QI &1 98 aw@am WX PM
T N A § sa¥ agy wifee gar
QI P A g W M YE
four & fr ofes &9ex & xawl foan
Y | WIS W SEET FQ A O A
R F WA uEgEs &1 fEawr
ufifimer &, w0 v o A 3 § el
¥ et W, 77 Sqvar WheE A, SR
FH SYTET [ATE FL AFQ § | ST AT A
AT 10 39 X 50 qede gA W
aY 3gsT T Ty ¥ gl § sawr
W AT AFF &1 BAY gW UF S
Tfey wreamglc & fou & awq 1@ A
Tt #1 FIX ¥ g 7 AT A W W
THEST HT FT § |

O e ag 5 wH sWAW
ot wrgd § T faad Nyww § SR
AT WTET N 9eAT wfgdy o sF
Heff X savEr ¥ SAET AR gEAT =l
WfF s dme g feamm A A
FT SYTET Y SATAT AIT—FATIHE FTAT
g1 it gad e FsdieqEa ST O
ey fear, §% § Sfew o g7 a9 a8
U AT | W AA W AW X W)
e @, wo qu femma g
wenfan Tt gafaugas W@ A8 747
SraTa Fwre faed fs o & ST
wemie faw o, fed B gn sar &
wrer Al & fad gaeT w1 9% | 99
&R W@ AT g T § sqvar W d
WY 50 qE TOE TR A @
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&7 OF e Feeew | el g et
g w1 ag A & W §
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TF TEr T FOU 4T &0 gH QA
& fT OF gER FUF A o
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Faoty &t o gwafegd &
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femdfren o ¥ awroare @A
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Y st arror wére @ av forwiy are Fy
gl &, v foad qra wraT ww & AT oy
oy fram & faad qra @ i 9 oty
2 forad seft Qoft adi et o= oy
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1 gt Y ol 0N w7 N7 frerar
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TH 9 g worget & w2 v S
gamiaa § ¥ A foad fendw g,
Fefeegoqa i Fedvd, SR g
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T TR ey daws ¥ oo
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woemd sty awe g woe § fF oAy
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I & A WY AY O FTISVOT PR,
FRTATE WPOFHT A STET g 499
W Ag N @ wifgy I g 9y
ama e e or wfefa @ @
Sxtrra & afol gad wrae swaT &1
firg o gl wifew anfam Hfeat @
faeg o gw ame ¥ T & 9 DA ¥
st fadm gwr wifigh fe v frm ala
5@ mfkmr ofadn N aww I
arEd & W1 3 A o ¥ T T
arey § 5 fow anrer & aft ol & a@re
grafos 7 anfaw = W ww /M
goft SFT W 4y &% 7 q@ A Y AN
o AT 1§ a%

gafa-wEe, W AW g O
age ¥ foedardy an§ @ e wg foe
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W GTHR B Wi g § 1 @
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W T W AT I aON | R Ay
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ardf ® s AR T R
w3 @ ol W farfly & s IR
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o o oy Fleowr o0 F o faw
Figrow grw f gw Tw wON ¥ A
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oY TEAT TRE A TR A gy o
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Ertafigr o & fad AQed g
O ¥ forg s 3y & AwroraTs W &
folr 99 g 2w Y 93T | SraT Y AW
gw o fagarw fear & @Y 99ar gwnt
arg A FT IR ERT T gq FE R
Jure & AN AR R § 9F AT
TETH TEETR B g ¥ A qATC
et wNfs g guAh f& w@ Sl
afe 9T e § AT AN X A S
ol ot ggar Pasr gor @ 1 ST WA
I AT X A9 JX AT qATC @A |
o e 59 A # ¢ fr g g A
7 sreaga 3 #afE g g fae
# wtT A% g &7 Ao gar & S
s Teufy ot & o wfawrs & #@0
¢ 7f fifirdi #1 4 oftewiy w1 AR T
A TR T ATCEd Prar ATfEg | ST
Ao W1 IER gENT SN AT
g ITEY AQT F ST a9 {1 AT @
ot g gofer ft ¢ 9u ofee @t g
& ¢ o Yo Ay R A
fis 3% Pt 7 e awar I )
famT star ¥ wr & g W oA W
T A AT awhr § ) gl s g gert
w arte, i o qfwrar § @Y g o
#f dafset s gt ofte Srver Y afy
¥y g g fare o afle WY o
£ oY Sar %Y gre Wi odey ) g el
s ot g frdy & YdemtG ey WY
¥ SR o wper @ e ol Pt
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fordr ¥ wgi o omar & wor g ¥
AT | Tk fag e - fe e
AW A gn q@ | qAE a1
v wegr aOQwr Az § fr gwe R AT
T frend 5 sg TR T g AT @ §
#R oz A & ared ga S o faegw
aw & gr weAr Sww @ | wa g
it agrT gaF F7 T Aft § R W
fau & gawar & fr weafa Sy @
ow fadw fer §, = wiww fear & g
g I I FEEl T W 9T
Fry g8 famm § & TR
ARAT AT T E AT AT g A &
B9 FTAew T SR AATIE W FW
&7 91T 2w A fagra #7 ofa &1 ag@ &1
Ayt A sud g wnY a7 qey

g FA I AT A § 1 AT A
o are geqt W fer & AR Iww
suelY wfigwr sy &1 fasama v faar
21 v gwie a1 faar @ fe IR IR
qral Y gE gAwr § A% ¥y A orAar
Y gF g W wEAw Fge www e §
R famare § 5 a2 woer @F0 1 g9 A9
WY Y HT AR gET ) ITH GGR
W E T ST wgag wOh § aifF g
N HW H gEN § WS I
XU ¥ owr afesy § W wwEeA
w7 wfosy 18w § oA HEW AW
# fRY = garoETe A & fadr e gt
Farda W AJAY g wH & fd
T g9 an s & far wwAr Q@
9 AR qar ey o

SHRI A. C. GEORGE (Mukandapuram):
Sir, I wholeheartedly associate mysclf with
this Motion of Thanks and .gladly segond it.
The great people of India have done their

job, the President has matle his keynote
Addyess and now it is for us to tale up the

responsibility and to pursue the mandate,
JThis year the  President’s message is
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thronging with a tome of eptimjsm, a real
tone of optimism truly reflecting the expecta-
tions of the teeming millions of our rurpl
population. The general elections have jn a
sense been a revolution of rising expectations.
It was a new declaration of independence 4y
the new generation, a generation born after
independence. ‘The older generation revolted
against the fore'’gn oppressors ; the new
generation revolted against the internal
oppressors, the enemies of the toiling masses,
the vested interests and right reactionaries
and the agents of imperialism who go in the
disguise of left extremists or counter-revolu-
tionaries.

It is interesting to think in retrospect that
a boy or a girl born on or afler 15th August,
1947 could not vote in the Fourth General
Election. They attained the age of 21 only
on 15th August, 1968. So, this was the fi-t
general election in which the post-indepen-
dence generation patticipated.

There is a very interesting figure which
has'been submitted in this House garlicr this
day. During the last general election the
voting population was 250 million ; in this
general election the voting population was
275 million, which means an addition of
25 million. If you split it up into 3500
constituencies, we find that the new
generation’s voting strength was on an
average 50,000. This is & very important
figure because it speaks a lot. In this youth
wave so many, who were studying in the
nursery class on Independence Day of 1947,
have been swept into this House and are
doing their job in an excellent manner.

1 may add that the new .generation does
not boast of years of imprisonment during
the freedom astouggle or of days of suffecing.
The new goneration is boasting only of an
unerring urge to.serve the nation and to sise
up to the occasion,

Same people, when they discuss the
general elections, speak of the invisible ink
or the magic ink. I may say that this
invisible ink that ‘made a great victory
possible is red because it is the boiling blood
of the miftions of the rural populdation of the
entire country that is responsible for it.

They speak of the magic ink which
disappears and which re-appears. ‘They say
that some marks disappears and some marks
re-appear. I think, they are gpeaking about
this House. I remomber the days, though
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I had a short span here during the Fourth
Lok Sabha, when some people were here,
But now they have disappeared. Somc people
were never here. And they have appeared
here. It is not a magic but the will of the
people, Let them not be guided by a few
technicalities of the chemical analysis,

Now, T would like to submit that we
have come here because of the people of
India, the masses of India, who made a
decision that they want to be governed by
their will. Some people speak about the
conspiracy, 1 have read in some newspapers
and weeklies that there was a conspi-acy
which led to this huge majority. It is only a
conspiracy of the poor villagers, millions and
millions, who conspired in a very mute
Janguage in the lowest voice possible because
they thought rajas and maharajas, and their
traditional oppressors and ruling classes were
their enemies and so they could speak only
in the lowest tone possible. That is the
conspiracy which has led to this huge
majority.

Now, 1 remember the days, about a year
back-—you may also be remembering— when
the general talk in thousands and thousands
of parlours of India was as to what has
happened to our zountry, that we are heading
for doom, that everything that has happened
is against us and that every headline 1n
newspapers is against us, That was the tone
last year, Now, in every houses, in every
place, we find people with a beaming face.
They have a smile on their face. Thereis a
tope of optimism. And we hear—-you have
all heard it ; some liking and some not
liking—**She will do something.” That is the
sentence that gocs round every pariour of
India, that she will do something. That is
the one sentence on the lips of everybody,
on the lips of millions and millions of
people. That is the prayer in every heart.
We do hope that this prayer and wish will
really come true.

1may add, now-a-days, the nation is
guided by the tone of optimism, Wherever
we turn, there is a trend in our favour. The
only thing is that we have to live upto the
expectations of the people who have voted us
in power. As was correctly pointed out by
my hon, friend, the mover of the Mdtion, the
people of India have left us with no excuses.
There 18 a saying going round that the
masses are asses. I feol that the people who

MARCH 30, 1971

Adddress (M) 136

believe that the masses are asses are them-
sclves asses. (Imterruption) This time, the
masses of India have seen to it that we the
ruling party are left with no excuses.

We spoke about a stable Government.
The people gave that. We spoke about a
two-thirds majority to amend the Constitu-
tion. The people gave that, We are now left
with absolutely no excuse. Either we win the
people or we lose the people. So, it is
obvious that it is for the ruling party to see
that the work is done. As my hon friend
Shri Bhagat pointed out, the people under-
stand 1t and they arc realistic cnough to
judge us, Maybe, we do not perform
miracles in a short span of a year or two or
three years. But beforec wc go back to the
electorate—1 think, it is after five years
only—then we will have to give them a
proper account. (Imterruption) 1 know the
people there are niore afraid about the nud-
term poll, not we.

So, I may add that in thc President’s
Address, key-note Address, he has really
assured us in a differcnt tone, the common
talk in the parlours that <he will do somie-
thing. He has pomted out that his Govern-
ment is going on with steps which really
mean socialism, will build up socialism and
will rise upto the expectations of the masses,

Here, I muy add a few more (hings,
especially about para 10 of his Address, He
has come to the couiect point, especially,
about the salaried people. Sir, the salaried
people in the Central Government and State
Government services or in the industries or
whichever walk of life they are engaged in,
got apparently wage increases. Sir, people
talk of wage freeze on the one hand and
there is a clamour for further increase on the
other. The result is or the obvious factor is
that whatever increase the salaried people get
is really eaten away in a big chunk by rent
alone. That is why I refer to para 10
because, the poor salaried people, whatever
the wage inciease they get then they go to
towns, a major silce of their pay goes
towards rent. In actual figures, the rent may
work out to as much as 35 or 409, of the
pay of the Central Gavt, or the State Govern-
ment employees. So, what is the real benefit
of the wage increase ? Here and now I will
say that during the next five years, it must
be our earnest endeavour to seo that a
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bousing programme is taken up as crash
programme and implemented in an intensive
manner, on war footing, I may add, becausc
when we go round the city of Delhi—
we are all MPs going round only North
Avenue and South Avenue and we see
bungalows which are situated in areas
of 3 or 4 acres—but when we go to the
outskicts of the capital, we see a different
picture of stinking slums, although we may
see signs of ostentatious spending which is
more in the heart of the civic administration.
Here, 1 am not pointing my finger against
anybody. I would say that we ourselves set
an example and not occupy so much of land
in the beart of the city. Though bungalows
are taken up by Ministers and senior M.Ps,
we poor MPs arc getting only flats.

Next, I come to the point of workers’
participation. 1 am not elaborating on the
economic factors which arc explained at
length by my learned collcague. 1 want to
pinpoint one particular factor. For a giowing
public sector economy, workers' participation
in managcment is essential and they should
really feel enthused 1o work. Every day we
hear about strikes, lock-outs and innumerable
problems in the public sector as well as in
the private sector, Unless the worker in this
year of 1971 fecls enthused and unless he 1s
given a sense of participation and made to
feel that he has got to do something for the
national economy, that he is working not for
bread alone but for national industry, things
may not improve. I don’t think sufficient
mention has been made about it here. 1
think workers' participation in management
of industries has to be particularly stressed
and this year must be a year for implement-
ing the idea of workers’ participation in
management.

16.04 hrs.

1 come to another point about Scheduled
Castes and Scheduled Tribes. We are
consoling ourselves by saying that in the
past 23 years we have done a lot for the
Scheduled Castes and Scheduled Tribes.
So many stipends and so many allowanc-
es and so many encoursgements are being
given. But the social aspect and the social
environment of the Harijans is not taken
into account. Of course, the fact remains
that the scheduled castes and tribes are
given allowanoes and stipends but we must
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remember the social environments where-
from he is coming. A poor boy is there;
10 of his neighbouring boys are not having
education. They may be doing some menial
jobs and getting 50 paise or 25 paise or 60
paise per day, or less than a rupee per day.
A boy with the so-called stipend goes up to
the 8th standard. These people, his other
neighbouring boys, tell him, we are getting
50 paise or 60 paise. Thosc boys tempt him
by saying, what is the use of your education
and all that. So, he does not continue with
his cducation. So, this affects the very
fabric of education.

Thercfore, 1 am suggesting an ‘operation
heaa-start’ which should be made. In the
United States the Negro boys are given
alfowances, stipends etc. Just like our
Harijans, there are also drop-outs. This
drop-out problem is there. For what the
US Government have started a programme
called ‘Operation head-start’. We should
sce that these drop-outs do not take place
and we should see that they reach comple-
tion of the middle school education.

The endcavour of the Government must
be to see that not only doles or stipends and
allowances are given, but to sec that the
children are really properly educated and do
not drop out. He should not fail in the
company of the social environment in which
he is born. This 1s a very important aspect.

We go on saying that the Central
Goveinment extends so many facilities ; the
Central Government is doing a lot, etc. But
we have to sce that he completes his school
cducation and does not drop out. So, I
suggest that an Operation Head-start should
bc started. I am just giving a tlechnical
name, a crash programme started, to see
that the maximum benefits are given and
that the bencfits already given arc properly
uti‘ised so that they get proper school edu-
cation and proper college education and do
not drop out in the middle.

Before 1 conclude, 1 have only a few
things to point out. The President has spent
so many years in Kerala, 1 thought he would
have made a special mention of Kerala ; I
would not have raised this point but for the
fact that has devoted two paragraphs for one
State, that is, West Bengal. I have great
sympathy for West Bengal and 1 love Bengal,
especially more so now that Bangla Desh is
coming. The President knows the problems
of Kerala more than any one of us. |}
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thought he shouid have devoted some para-
graphs to Kerala. This morning we heard
about the closure of cashew factories throw-
ingout of employment so many workers,
and their families are suffering. Educated
unemployment is there in higher proportions.
We should see that this rising problem of
amemployment ss checked in Kerala,

The masses of Kerala have come out
with & massive support for the good Govern-
ment and stable Government and a socialist
Government. They hawc  reected the
reactionaries as well as the counter-ievolu-
tionasies and transferred many of them to
their proper places.

It is the desire of the Kerala people,
and the right of the Kerala people, that
they want a steel mills, There are 4 southern
States, Mysore, Andhra, Tamilnadu and
Kerala. The three other southern States are
already having steel mills. T hope this
~demand of Kerala will be considered with
sympathy. When 1 say this, I am not
against any other State, Kerala has got the
+best guality of iron ore in the entire south
-of India.

So, I thiok that it was tme that we
thought about it, apart from the peiro-
chemical complex which could be developed
by the fast expanding refinery located ncar
the Cochin post.

Special mention ought to have been
made in the Address about the fishing indus-
try also. I am not referring to Kerala only,
but to the entire coast of India. The fishing
industry which offers great potentialities of
expansion has not been sufficiently mention-
e in the Address. In Bengal, Tamil Nadu,
Orissa, Andhra Pradesh, Mysore, Gujarat
or Maharashtra, and m all States, except
‘Puntjab and Haryana, the fishing industry
offers very vast potentialities for expansion.
T hope this matter will engage the attention
of Government.

I would also like to point out that the
Cochin port has got a share of 87 per cent
in the export of marine products. 1 would
request that early steps be taken 1o see that
a Marnne Exports Development Corporation
be started at Cochin as early as possible,

Jp conclusion, 1 would just say & word
pbout foregn policy. I am m complete
agrepmént with the foreign policy of .the
Covernment of India. Since the President
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has devoted one full paragraph to this, and
since my hon. friend who preceded me did
not mention about this, I am referring to
this, While I am m completc agresment
with the foreign policy, I would, however,
like to pont out one very serious omission,
There is a huge continent called Latin
America, right from Moxico down to Chile
and Argentina with 27 votes in the UN,
which 18 important for a nation like ours.
1 had been to Mexico and the Latin Ametican
cauntries mysclf, and 1 have found that they
have got the greatest of goodwill for wus.
We are spending huge amounts in public
relations activities 1n some  continents
where, let me tell you franklv, we have
got ounly the best ot enmutv fiom them.
The 1casons may be different and beyond our
control, but the fact remams that some of
them have got rcal anpmosity agamst us. But
here 1s 4 conunent whih 15 completely
comparable to our countiy in the social
aspects, i the development aspects, m
1egard to the problem of the unemployment,
and the pioblem of the Campasions which
15 quite comparable to what prevails 1in our
continent. I would submut that 1t 15 time
that we extend out hand of good-will to
these Latin American countries and see  that
the people of the Afro-Asian and Latin
Anmerican contineni  are brought together in
all common causes and 1n the interests of
a peace-loving world and a thriving socicty.

With thesc words, 1 whole heartedly
second the Motion of Thanks.

MR. CHAIRMAN * There is a large
number of amendments to the Motion of
Thanks on the President’s Address. Haon.
Members preseat i thc House who .are
desirous of moving their amendments may
send shps to the Table within 15 minutes,
indicating the serial numbers of the amend-
ments which they would like to move.

SHRI MADHU DANDAVATE (Raja-
pu): May I point out that we have
ajready sent the amendments and semt
our names? Let there nat be a for-
mality again of sending the names and the
numbers of the amendments. Those amgnd-
ments might be treated as moved,

MR. CHAIRMAN : Jt is possible that
hon. Members oaay ke, to pick aad chaoss
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and, therefore, hon. Members may send
slips indieating the numbera of the amend-
ments which they weuld like to move. This
will save the time of the House.

L. 4

SHRI N. SREEKANTAN NAIR
(Quiton) : 1 beg to move :

That at the end of the motion, the
following be added, namely :—

“‘but regret that no practical schemes
have been formulated to raise the living
standard of the common pcople and to
eradicate unemployment that is rampant
in all sections of the people in the
country.” (1)

SHRI SARIOO PANDEY
1 beg to move *

That at the end of the
following be added, namely —

“but regret that there is no mention
in the Address of the need to remove
the corruption and nepotism which is
rampant in the country.’* (2)

(Gharipur)

motion, the

That at the end of the motion, the
following be added, namely :—

“but regret that there 18 no mention
in the Address about the communal
riots in Aligarh and Muradabad 1n
Uu.p” (3)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention

in the Address about the nationalisation
of the rest of the Banks in the country.”

@

That at the end of the motion, the
foowing be added, namely :—
“but regret that there is no mention
in the Address about the nationalisition
of the foreign trade.” (5)

That at the end of the motion, the
following be added, namely :—
“but regret that there is no mention in
the Adkfress about the nationalisation of
the education in the country.” (6)

That at the emd of the motion, the
following be addéd, namely :—
*“but regret ‘that ‘there is no mention in
the Adddeess about the protection of the
Yrdu- language.” (7)
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That at the end of thé mofion; the
following be added, namely :—

““but regret that there is no mentient in
the Address about the creation of Special
Development Board for the Eastern
U.P” (8)

That at the end of the motion, the
following be added, namely :—

‘“but regret that there is no mestion
in the Address about the creation of
special force to control the commmumal
riots in the country.” (9)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no meation
in the Address about the uplift of poor
and Harijan in the country.” (10)

SHRI S. M. BANERJEE (Kanpur) : 1
beg to move :

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
of payment of unemployment allowance

to the registered educated umemployed
youth.” (12)

That at the end of the motion, the
following be added, namely :—

“but regrer that there is no mention
of granting a need based minimum wage
to workers both in public and private
sectors.” (13)

That at the end of the motion, the
following be added, namely ;-
“but regret that there is no mention
of participation of labour in magage-
ment.” (14)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no clear indi-
cation about amendment of Constitasion
regarding right to property.” (15}

That at the end of the motion, the
following be added, namely :—

“but regret that there i€ no mention
of giving Urdu Language a proper place
in the country.” (16)

That at the end of the motion, tha'
following be added, narmely

““but regret that thero is' nb phéntion
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regarding nationalisation of General
Insurance, Export and Import Trade
and Foreign Qil Companies.” (17)

That at the end of the motion, the
following be added, namely :—
“but regret that there is no mention
about the naked aggression in Viet
Nam.” (18)

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
of effective steps to be taken by Govern-
ment to bring down the prices of all
essential commodities.” (19)

SHRI K. M. MADHUKAR (Kesaria) :
I beg to move :

That at the end of the motion, the
following be added, namely : —
“but regret that the interference by
Imperialistic Powers in thc West Asian
Crisis has not been condemned.” (24)

That at the end of the motion, the
following be added, namely ;—

“but regret that no mention has been
made in the Address about the indiffe-
rent attitude adopted by the various
State Governments in regard to the land
reforms.” (25)

That at the end of the motion, the

following be added, namely :—
“but regret that tlere is so mention
in the Address of nccessary assistance (o
be given to State Governments for the
implementatios of Gandak, Western
Kosi, Upper Seim, Bagmati, Western
Koyal Hydro-electric  Projects,  full
development af Rajasthan Canal and
other river projects.” (26)

That at the end of the motion, the
following be added, namely :—

““but regret that there is no mention
in the Address of any effort to check the
huge damage being caused by floods and
s0il erosion every year.” (27)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
pade in the Address of the need to
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remove the continued power shortage in
Bihar and other States.” (28)

That at the end of the motion,
following be added, namely —

“but regret that there is no mention
in the Address of payment of crores of
rupees due to the sugar cane growers
from sugar mif)l owners as also the
nationalisation of sugar industry in the
country.” (29)

the

That at the end of the motion, the
following be added, namely —

*“‘but regert that there is no mention
has been made in the Address of natio-
nalisation and socialisation of basic
industries and tea plantations.” (30)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of any change in the
clection laws with a view to avert the
incidents to capturing of polling booths,
and use of lathis and guns.” (31)

That at the end of the motion,, the
following be added, namely :—

““but regret that no mention has been
made 1n the Address about development
programmes for backward areas specially
in Bihar, U, P. and Assam.” (57)

That at the end of the motion, the
following be added, namely :—

“but regrel that no mention has been
made in the Address of any programme
to accelerate the pace of economic
advancement of backward classes,
especially Harjjans and Adivasis and to
ensure for them social and economic
justice.” (58)

That at the end of the mention, the
following be Added, namely —

““but rogert that there is no mention
in the Address of any specific pro-
gramme for distribution of land among
landless and to save them from the
atrocities committed by landlords.” (59)

That at the end of the motion, the
following be added, namely i~

“‘but regret that no motion has been

made in the Address about emacting such
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laws which may remove the obstacles
coming in the way of Government in
fixing ceilings.” (60)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of any scheme to
nationalise all foreign banks and other
Indian banks.” (61)

That at the end of the motion,
following be added, namely :—

“but regret that no mention has been
made in the Address about the measures
to be taken to check bureaucracy pre-
valent in the nationalised banks and
to change credit policy of such banks.”
(62)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about any pro-
gramme for all round development of
rural life.” (63)

That at the end of the motion,
following be added, namely :—

‘“‘but regret that no mention has been
made in the Address of any scheme to
nationalise the wholesale trade and
import and export trade.” (64)

That at the end of the motion, the
following be added, namely :—

“but regert that no mention has been
made in the Addrcss about the cstablish-
ment of a proper labour machinery in
public sector undertakings and control
over them.,” (65)

That at he end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the measures
to check anti-labour attitude in private
and public sector establishments.” (66)

That at the end of the motion, the
following be added, namely :—

“hut resret that no mention has been
made in the Address about the policies
to be adopted te put an end to retrench-
ment of labour and lock outs in Private
and Pyblic Sector Establishments.”

(N

the

the
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That at the end of the motion,” the
following be added, namely +—

“but regret that no mention has been
made in the Address about the need for
reforming the education policy in order
to achieve an overall improvement in the
educational system in the country.” (68)

Tha. at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Addrsss about any concrete pro-
gramme for achieving the co-operation
of students in the educational iastitutions
and to direct their trend of mind to
constructive channels and to remove
unrest prevalent amoag them." (69)

Mddress

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
in the Address about any time-bound
and phased programme to remove un-
employment among the educated and
uneducated youth.” (70)

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
in the Address about amending the
Constitution with a view to achieve the
goal of socialism in the country expedi-
tiously.” (71)

That at the end of the motion, the
following be added, namely :~—

“but regret that no mention has been
made in the Address of the need to
democratise the administrative machinery
which may conform to the achievement
of the objectives of socialist economy."”
72)

That at the end of the motion, the
following be added, namely :—

““but regrel that no mention has been
made in the Address of any new steps to
be taken to eradicate corruption rame
pant in the entire administrative set up."”

(73)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the address of any steps for
bringing about austerity and economy in
the expengditure on Ministers.” (74)
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That at the end of the motion,
following be added, namely —

““but yegret that no mention has been
made in the Address of the need to
establish full diplomatic relations
with the German Democratic Republic.”
%)

That at the end or the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the policy of
Government of India in regard to the
European Security Pact.” (76)

the

That at the end of the motion, the
following be added, namely .~

““but regret that no mention has been
made in the Address about the policy of
Government of India in regard to imme-
diate withdrawal of armed forces of
imperialist powers from Vietnam,
Combodia, Loas, etc. and anything about
the vacillating policy of India towards
Vietnam,” (77)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention hes been
made in the Address about India’s
sympathy for the popular agita.ion
launched by the people in East Pakistan—
Bangla Desh.” (78)

That at the end of the motion, the
following be added, namely :—-

‘“but regret that no mention has been
made in the Address of the need to
normalise the relations with People's
Republic of China in the interest
of peace in Asia on honourable terms.’”
)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about the with-
drawal of cases filed against thousands
of farmers for harassing and supressing
them, who took part in land agitations

anything about providing them with
aid.” (80)

That gt the end of the motion, the
following he added, namely :—
“but zegret that no mention hes boen
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made in the Address about any policy
in regard to providing legal aid and
other assistance in courts to the landless
persons and labour.” (81)

That at the end of the motion, the
following be added, namely —

“‘but regret that no mention has been
made in the Address about dcvising
ways and means to check the misuse by
farmers of raw materials and the steps
to ensurc-balanced price line,” (82)

That at the end of thc motion, the
following be added, namely —

“‘but regret that no motion has been
madc in the Address for bringing down
the prices of chemical fertilizers so that
thesc could be made available to the
farmers easily.” (83)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about determina-
tion to check the influence of monopoly
capital.” (84)

That at the end of the motion, the
following be added, namely —

“but regret that no mention has been
made in the Address for the removal
cultural backwardness of rural life.”
(85)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about determination
to ban communal parties, communal
propaganda organisations and literature.”
(86)

That at the end of the motion, the
following be added, namely :—

‘“but regret that no mention has been
made in the Address about making an
appeal to all the progressive forces to
unite in order to defcat the apartheid
policies.” (87)

That at the end of the motion, the
faliowing be added, namely :—

“‘but regret that no mention has been
made in the Address about the ¢léar-cut
policies of socialism.” (88)
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That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address of the need to
ensure the preservation of language,
culture and other rights of the miniority
communities.” (89)

SHRI MADHU DANDAVATE (Raja-
pur) : I beg to move :

That at the end of the motion, the
following be added, namely :—

“but regret that no reference has been
made to the urgent need of restoring to
the Parliament through appropriate
amendment to the Constitution, the
severeign right (0 amend the constitution
80 that it may reflect the people’s will
to accelerate social change.” (111)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made of the measures to prevent politics
of defections and piracy which is under-
mining the democratic fabric of our
political life.” (112)

That at the end of the motion, the
fallowing bc added, namely :—-

“*but regret that no mention has becn
made of the need to ensure greater
economic equality which must remain
the basic tenet of socialist policies and
programmes.” (113)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made of the recent developments in East
Pakistan.” (114)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made of the socialisation of wholesale
trade in food and other esgential
commodities and also external trade.”
(115)

That at the end of the motion, the
following be added, namely :—

“but regret that nc motion has been
made of the nced to ensure a need-based
minimum wage to the industrial and the
agricultural workers.”” (116)
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SHRI RAM RATAN
(Banda) : I beg to move :

That at the end of the mation, the
following be added, namely :—

“but regret that the address fails to
refer to the serious misuse of the
Governmental machinery particularly All
India Radio and Television for the pro-
motion of the electoral prospects of the
ruling party at the centre and the steps
taken by Government to allay public
misgivings in this regard through a high
powered independent probe.” (118)

SHR1 S. P. BHATTACHARYYA
(Uiuberia) : | beg to move :

That at the end of the motion, the
following be added, namely :—

*‘but regret that while upholding the
cause of Parliamentary Democracy
throughout India, democratic verdict of
the people of West Bengal is  being
crushed by Central Government through
Police, CRP, Muilitary, hired goondas
and bureaucracy ; various ways and
means arc being tried to bring back
Presidential rule o: direct or indirect
Congress rule in West Bengal by any
means whatever™. (119)
DR. LAXMINARAIN PANDEY
(Mandsaur) : I beg to move :

That at the end of the motion, the follow-
ing be added, namely ;—

“but regret that no mention has been
made in the Address about the concrete
measures to be adopted to solve un-
employment problem and the programme
whereby unemployment problem could
be solved within a certain fixed period
and about the provision of certain fixed
amount to the unemployed persons in
the form of subsistance allowance till
they get employment.” (130)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about educdted
unemployed persons and fixing any rime
limit within which they would be pro-
vided with employment to solve the
problem and about cffecting any changes
in the educational system from this
point of view,” (131
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That at the end of the motion, the
following be added, namely :—

“hut regret that no mention has been
made in the Address about land reforms,
clear-cut guidelines to solve the problems
of small farmers and conversion of un-
economic holdings into economic ones.”
(132)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the failure
of nationalised banks to provide benefits
to ordinary peasants and suitable pro-
cedure to be adopted in this regard.”
(133)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address no
mention has been made of the failure of
the supplying of power pump sets 10 the
farmers for irrigation purposes to render
any benefit in far off villages due to
centralisation of such  schemes.”
(134

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about any time
bound programme for construction of
sanitary dwellings m cities, small towns
and villages instead of enhancing slums
as also for providmng houses to the
homeless persons.” (135)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about a definite
programme under which restdential
accommodation will be provided to the
landless people within a stipulated
period.” {136)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made to ensure a healthy competition
between the private and public sectors
s0 as to boost industrial production
whild dwelling on the need to speed up
the investment programme in these two
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sectors for the purpose of increasing in-
dustrial production.” (137)

That at the end of the motion, the
following be added, namely :-—

“but regret that no mention has been
madc to ensurc a reasonable price of
agricultural products to farmers while
refeccing to the technical know-how in
agriculture.” (138)

That at the end of the motion, the
following be added, namely :—

“but regiet that no mention has been
made to streamline the procedure regard-
ing the constitution and recognition of
trade ungons and about the share of the
workers in profit of the mdustrial pro-
duction through a deciaration to im-
prove the industrial refations.” (139)

That at the end of the motion, the
following be added, namely *—

“but regret that no mention has been
made about the procedure to be foliowed
to gear up the admmustrative machinery
and about the time-himit within which
such toning-up is to be accomplished.”
(140)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made about the procedure to be followed
for the formation of the managerial
cadre.” (141)

That at the end of the motion, the
following be added, namely :—

“‘hut regret that no mention has been
made in the Address of the measures to
check the rise in prices, economic im-
balances and the requitement of commo-
dities to be imported and time-limit of
such import.” (142)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about the disorder
and votlence in West Bengal and other
parts of the country resulting in & sense
of insecurity among the countrymen and
failure of the Government to protect the
countrymen,” (143)
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That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of any steps to get
the Indian territory forcibly occupied by
China as also other border areas of the
country under the occupation of foreign
countries vacated.” (144)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the pro-
gramme to manufacture atom-bomb
with a view to increasing the defence
potential of the country.” (145)

That at the end of the motion, the
following be added, namely —

“but regret that no mention has been
made in the Address about the indus-
trial development of backward areas.”
(146)

That at the cnd of the motion, the
following be added, namely :

*“but regret that no mention has been
made in the Address about the expedi-
tious introduction of Hindi as an official
language and action proposed to be
taken in this regard.” (147)

That at the end of the motion the
following be added, namely :—

““but regret that no mention has been
made in the Address about India’s atti-
tude and relations with forcign countries
in future and lack of concern on exodus
of Indians from neighbouring countries.”
(148)

That at the end of the motion, the
following be added, namely :—-

*“but regret that no mention has been
made in the Address about future re-
Jations with Pakistan following the re-
cent hijacking of an Indian aeroplane.”
(149)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the misuse
of Government machinery and All
india Radio including television service
by the party in power during the
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mid-term elections to Lok Sabha.”
(150)

That at the end of the motion, the
following be added, namely -

“but regret that no indication has
been given in the Address to appoint an
enquiry commission to go into the
charges levelled by the prominent per-
sonalities in the country regarding mis-
use of Government authority and rig-
ging of elcection results during the recent
General Elections,” (219)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of the measures to
be taken in respect of transacting busi-
ness in our national language only within
the country and outside the country.”
(220

That at the end of the motion, the
following be added, namely :—

“but regret that no indwation has
been pgiven in the Address of the
measurcs to be taken about labour parti-
cipation in management and making
them partners in mills and factories.”
(221)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does not
spell out the measures (0 be taken for
the defence of the country keeping in
view that China is in possession of atom
bomb and nuclear missiles and her
friendship with Pakistan,” (222)

That at the end of the motion, the
following be added, namely -

“‘but regret that no mention has been
made in the Address of the fact that
national income could be increased by
10 per cent, by recasting the Plan into
Swadeshi Plan and not by depending
on foreign money for its implemen-
tation.” (240) )

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about giving voting
right to the persons between the age
group of 18 and 21 years.” (241)
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That at the end of the motion, the
following be added, namely .—

“but regret that no mention has been
made in the Address about the steps
proposed to be taken m regard to the
hijacking and burning of plane of the
Indian Airlines and Pakistan’s refusal to
hand over the hijackers to India and to
pay compensation for the plane hyacked
and burnt.” (242)

That at the end o' the motion. the
following be added, namely -

“but regret that no mention has heen
made in the Address about the proce-
dure to be adopted in providing loans
to small farmers, small entrepreneuts
and to others who want to start their
own business but are not in a position
to arrange »ecurity for obtaining loans.”
(243)

That at the end of the motion, the
following be added, namely -—

“but reg-ct that no mention has been
made 1n the Addiess about the supply
of electricity at cheap rates to farmers
and villagers.”” (246)

That at the end of the motion, the
following be added, namely *—

“‘but regret that no mention has been
made m the Address about the measures
to be taken to ensure fair price to the
agricultunists for their produce as in the
cas¢ of non-agricultural products
247

That at the end of the motion, the
following be added, namely —

“but regret that there 15 no mention
in the Address about the steps to be
taken by India to retiieve thousands of
miles of our teriitory under China’s
illegal possession.” (249)

DR. SARADISH ROY (Bholpur): I
beg to move !

That at the end of the motion, the
following be added, namely :—

“but regret that the Address gives no
indication of abolition of the post of
Governors and of President’s rule in the
States,” (151)
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That at the end of the mouon, the
following be added, namely —

“but regret that the Address makes no
reference about the revision of the allo-
cation ot powers and functions between
the States and Centre with a view to
10 making the State’s power real.” (152)

That at the end of the motion, the
following be added, namely * -

“but repret that the Addiess gives no
mdication of most of the subjects mn the
concuttent hist of the Seventh Schedule
to the Constrtution  to he transferred to
the States ™ (153)

That at the end of the motion the
following be added, namely

“but regret that the Address gives no
mdicauon of complete control by the
State Governments over all its officials,
ncluding thoe who belong to All India
Services ™ (154)

That at thc end of the motion, the
following be added, namelv -

“but regret that the Address gives no
refetence about overhaul of the policies
of taxation with a view to make the bui-
den on the 11k heavier while giving sub-
stantial relief to the poot ”* (155)

That at the end of the molion, the
following bc added, namcly —

“but regret that the Address makes no
reference about the complete elimination
of all feudal and big landloid interests
m the countryside ncluding the abolr-
tion of all the privileges and privy purses
of the princes without compensation,
annulment of compensation amounts
which are stull due to the Zamindars and
other feudal landlords, take-over large
estates held by big landlords.” (15 )

That at the end of the motion, the
followmng be added, namely :—

“‘but regret that the Address makes
no mention about a total reversal of the
procurement and piice policies i such a
way as to benefit the poor and middle
peasants on the one hand, and to the
mass of consumers on the other." (157)
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That at the end of the motion, the
following be added, namely :—

““but regret that the Address gives no
mention of any immediate solution to
tackle the problems of inflation and ris-
ing price.” (158)

That at the end of the motion, the
following be added. namely :—

““but regret that there is no indication
in the Adlress in regard to the granting
the right of franchise to persons in the
age group of 18 to 21 years.” (159)

That at the end of the motion. the
following be added, namely - -

bt 1egiet that the Address does not
throw amy fight on the problems of
poseriy aml unciaployment which are
the outcome of 23 years of Congress
Rule.”” (160

That at (he end of the motion, the
following be added, namely :-

“but regret that the Address makes
no mention about the serious nature of
growing defecion and action to  be
taken to curb the defection,” (161)

That at the end of the motion, the
following be added, namely : -

“but regret that the Address makes
no mention ahout the non-fulfilment of
the commuments made (o the Scheduled
Castes, Scheduled Tribes and Backward
Classes in the country,” (102)

That at the end of the motion, the
following be added, namely ;-

“‘but regret that the Address docs not
mention aboul Government of India’s
ban on trade with Noith Vietnam and
steps to promote trade with Democratic
People’s Republic of Korea and
Cuba.” (163)

That at the end of the moion, the
foll wing be added, namely : -

“*but regret that the Addiess does not
mention about the question of quitting
the British (‘'ommonwcalth even after the
Rhodesian 1ssue and the arms aid to
South Africa and racial tmmigration
faws.” (164)

That at the end of the motion, the
following be added, namely (—
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“but regret that the Address does not
mention about the threat to peace and
independence of the people around
indian Ocean due to the establishment
of British and American bases in that
area.” (165)

That at the end of the motion, the
following be added, namely :—

“but 1egret that the Address does not
mentjon about the measures to be taken
by the Government to reopen the closed
factories all over India.” (166)

That at the end of the motion, the
following be added, namely - ~

‘‘but regret that the Address does aot
mention about the crash programmes for
relieving rural unemployment.” (167)

That at the end of the motion, the
following be added, namely : —

‘‘hut regret that the Address does not
mention the steps to be taken to curb
the rise in prices, black marketing,
hoarding. etc.”” (168)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no indication
of repeal of all repressive laws including
the Preventive Detention Act, the Indus-
trial Sccurity Act.” (215)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address makes no
referencc about putting an end to the
practicc of resorting to prohibitory
orders, security proceedings to prevent
workers’ strikes and other popular
struggles.” (216)

That at the end of the motion, the
following be added, namely :—

“but rcgret that there is no reference
about the necessary amendments to the
fundamental rights laid down in the
Constitution so as to make it possible
for Parliament and tre State Legislatures
10 legislate against the private propecty
of foreign and Indian monopolists and
big landlords and other top strata
society, together with measures which
will further strengthen the democratic
rights of the common people, incuiding
their right to the land, instruments of
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production, and other small property
they won,” (217)

That at the end of the motion, the
following be added, namely :—

““but regret that the Address gives no
indication of nationalisation of all the
heavy industries and other key sectors of
the economy, whether they are owned
by foreign or Indian capitalists.” (218)

SHRI A. K. GOPALAN (Palghat) : I
beg to move :

That at the end of the motion, the
following be added, namely :--

“‘but regret that the Address does not
mention any intention on the part of the
Government to curb the right to com-
pensation by the feudal property owners
and big monopoly capitalists.” (169)

That at the end of the motion, the
following be added, namely :—

*“but regret that the Address does not
mention any measures to abolish foreign
private capital,” (170)

That at the end of the motion, the
following be added, namely :—

“‘but regret that the Address does not
refer to the measures to be taken to curb
expansion of Indian big business houses.™
amn
That at the end of the motion, the

following be added, namely —

“but regret that the Address does not
mention any measures for granting the
States the widest measure of autonomy
so that they can develop without bemng
dependent on and restricted by the
Centre.” (172)

That at the end of the motion, the
following be added, namely :—

“but regret to note that the Address
has failed to mention the fascist type of
repression let loose on the people of
West Bengal and the politics of murder
and assassination initiated by the Govern-
ment of India under President’s Rule
against the democratic forces in that
State.” (173)

‘That at the end of the motion, the
following bo added, namely :—
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“but regret t0 note that the Address
does not mention the Government of
India’s policy on land reforms in concrete
terms and has not declared a moratorium
on peasants’ indebtedness.” (174)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does not
mention any steps to amend the electoral
laws to provide for proportional repre-
sentation which only can ensure a demo-
cratic Parltamentary system.” (175)

That at the end of the motion, the
following be added, namely : —

““but regret to note that the Address
does not make any mention of the
question of abolition of the post of
Governors in States and measures to
stop the imposition of Piesident’s Rule.”
(176)

That at the end of the motion, the
tollowing be added, namely :(—

*“but regret to note that the Address
does not make any reference to the
increasingly frequent use of the Armed
Forces for suppression of democratic
movements.”” (177)

That at the end of the motion, the
following be added, namely :—

“but regret to note that the Address
does not mention the question of aboli-
tion of privy purses of former rulers
without compensation.” (178)

That at the end of the motion, the
following be added, namely —

‘but regret to note that the Address
ignores the question of full diplomatic
recongnition of the Democratic Republic
of Vietnam, Democratic  People's
Republic of Korea, the German Demo-
cratic Republic, in subservience to
imperia'ist pressure and blackmail,” (179)

That at the end of the motion, the
following be added, namely :—

“but regret to note that the Address
fails to condemn U. 8. aggression in
Vietnam, Laos and Cambodia and the
military occupation of South Kores.”
(180)
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That at the end of the motion, the
following be added, namely

“‘but regret that there is no mention
of unsocial elements and armed hooligans
who at the instance of the Four Party
Alliance (Grand Alliance) captured
polling booths, ran away with the ballot
boxes and forcibly prevented the Hari-
jans, Muslims and other Scheduled
Castes voters from voting at Begusarai,
Maharajganj, Aurangabad, Mujaffarpur,
Patna, Navada and in many other areas
of Bihar during the recent mid-term
election to Lok Sabha,” (181)

That at the end of the motion, the
following be added, namely :(—

“but regret that there is no mention
of iflegal intervention and misuse of
Government machinery by the Ministers
in the S. V. D. Government of Bihar
and by the State officials and Police
during the mid-term elections to Lok
Sabha.” (182)

That at the end of the motion, the
following be added, namely :—

“Bbut regret that there is no mention
of communa! propaganda openly made
by the Jan Sangh candidates during the
mid-term elections.” (183)

That at the end of thec motion, the
following be added, namely :—

“but regret that there is no mention
of the failure of the §.V.D. Government
of Bihar to provide facilities to Harijans,
Muslims and Scheduled Casts for casting
their votes in spite of an announcement
to this effect made by the Election
Commission.” (184)

That at the end of the motion, the
following be added, namely :—

“hut regret that there is no mention
of any sound and clear cut programme
for liquidating proverty from the
country.” (185)

That at the end of the motion, the
following be added, namely :—

“'but regret that no mention has been
made in the Address of adopting & non-
9ayhlistic policy by deviating from the
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capitalistic one pursued at present for
the development of the country.” (186)

That at the end of the motion, the
following be added, namely :—

‘“but regret that no mention has been

made in the Address about breaking the
monopoly capitalism.” (187)

That at the end of the motion, the
foliowing be added, namely :—

‘“but regret that no mention has been
made in thc Address of providing
employment or unemployment doles to
unemployed persons in the country.*’(188)

That at the end of the motion, the
following be added, namely :~
““but regret that no mention has been
made in the Address about making it a
Constitutional right to have employment
or an unemployment stipend.” (189)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been

made in the Address about setting up

big industries to banish proverty.” (190)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about laying a net-
work of industries in the public sector,
instead of the private sector for the
rapid development of the country.” (191)

That at the end of the motion, the
following be added, namely -

“but regret that no mention has been
made in the Address about nationalisa-
tion of basic industries,” (192)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address regarding national-
isation of foreign banks.” (193)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about ndtionalisa-
tion of general insurance,” (194)

That at the end of the motion, the
following be added, namely :—

s“but regret that no mention has been
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made in the Address ahons Aethonalisa- That at the end of the motian, the

tion of foreign tradc'.” (195)

That at the end of the metiop, the
following by 9ided, napely :—
“byt Tegnes that o montion has been
made in the Addvess ahout nationalisa-
tion of forei%n oil companies.” (196),

muattheMofﬂaeminmthe
following be added, namgly “—

“‘but regret that 'no mefition has been

made 1 the Address about any affective

nacasures £o check the rising prices.”’(197)

That at the end of the motiop, the
following be addgd, namely .~

“hut regret that ng mention has been
mage in the Address about any action to
be intiated against those responpible for
risipg prices and blagk-marketing ” (198)
That at the end of thg mption, the

following be added, namely ~—

“hut regpet that no mention has been
madep in the Address about any steps to
check prige rise or to pay dpaxpess
allowance 1n proportion to the rise in
prices ** (199)

That at the end of the mogwon, the
follqwing, be, added, namely —

“but vegret that no mention has been
made in the Address about provading
need bassd wages to Goverament or
private employees or to the labourers.”
(200)

That at the end of the motion, the
follawing be adt'ied, namely ‘—

“but regret that na mention has been
made in the Address about any effective
measures to check corruption.” (201)
That at the end of the motion, the

fottewing be gdded, namely -
" put that no menfion has been
made 111 the Address dbout checking the
increass of cortopfion in the nationa-
lised banks.” (R02)
Thes ap the end of the motion, the

rquw{?:u?mqﬁt;ﬁ;ﬁmm bee
made in the Address about granting
thoit of the toans lo farmers, unem-
ployed englnicers and other unemployed
persons, siall entreprencure and cottage
Industries.” (204)

That at the end of the motion, the
fellowing be added, namely i+

“‘put regret that no mention has been
made in the Address about any steps to
uncarth black money irom the safe
deposits of monopoly capstalists and
to use the same for development pur-
poses ™ (203)

That at the end of the motion, the
following be added, namely .-~

“‘put regret that no mention has been

made m the Address about any

measures to recover arrears of tax

amounting to abous 500 crores of rupees

outstandmg egainst the bsg captalisis
and big busmessmen.” (206)

That at the end of the motion, the
following be added, namely *~

““but regret that no mention has been
made in the Address about any measures
to prevent foreign capitalists f¥om
remitting therr profits to their coun-
tries.” (207)

That at the end of the motiom, the
following be added, namely —

“hut. regret that no mention has been
made in the Addeess about any sigps to
nationalipe forewgn industries.” (208),
That at the end of the motion, the

following bé added, mamely —

“‘but regret that no mention has been
made in the Address abiout setting up
an Inquiry Commission ta enquire imto
the unfair means adopted mn Bihar
duting the fast mid term eléktions to
Lal;i §abha.“ (209) ’

That at the end of the motiog, the

folidwing be added, naswly, i~ following be added, namely :—

“hut regret thut no mertfon has been “but regrot that no mdntion thay: betm
made in sthe Address apout any magde in the A shopt, banning
measures to op lemus 10; black sommung) | , a0 gommynal
magkatass 2R, w W)y
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That st the end of the motion, tke
SlsWing B ‘alflied, riamely -

“but regret that thére ik no fention
of doing away with the mmport of
food-grains.” {250
‘That at the end of the motson, the

following be added, naely

“but regrét that there & no mention
of nationnksation of sugar fadustry,”(251)

That at the end of the motion, the
followinp be added, namely —

“tult regret that there is no mention
of any provision to supply fertilisers,
seeds, power and other agricultural
implements to cultivators at cheap
rates.” (252)

That at the end of the motion, the
following be added. namely :—

““but regret that there 15 no mention
of any provision 1o check the eviction
of cultivators from thetr holdings by the
Landlords.” (25%)

That at the end of the motion, the
following be added, namely —

“‘but regret that thére is no mention
of fixing & ceiling on the land-holding
and a time himit for the distribution of
fajit land amonp landless and poor
fartners.” (254)

That at th¢ end of the motioh, the
followeg be added, namely

“‘but regret that there is no mention
of distribution of public fallow land
dmong the Haryans and the landless.”
(255)

Thit at the end of the fwtion, the
following be added, namely -

“but regret that there is no smentom
of exempting the unprofitable holdings
from land revenye and gradual introduc-
tion of agricultural wealth tax.” (256)

Thit at the end of the motion, the
following be added, pamely »—
“but regre. that there is no mention

‘f  vdbpibg  Tigation ngs
relating to peasatt aid Tabour ‘move-

mehts.” (257)
That at the end of the motion, the
b liEwRg be wided, hitwely -
‘it ‘Ydgret thit there is ho fhention

b
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of time lhué‘fét 'H‘xing a ceiling 6i1’ urban
Ad 8)

That at the end of the motion, the
folowing te wided, hanmély <.

_ “But regrét that there 5 po Hiention
of Spening a branch of pationilised
‘banks at all places having a rural popus
lation of 25,000 peaple.” (259)

That at the end of the motion, the
following be added, namely :—

‘puit regrct that there I8 no meption
of lowgring the rate of interest for the
loans granted to peasan(s by the nationa-
lised banks.” (260)

That at the end of the motion, the
following be added, namely

“‘but regret that there is no mention

of cent percent gragt to the State

Governments Yor slam-clearance.” {261)

That at the end of the metion, the
following be added, namely :—

‘“but regret that there 18 no mention
of owing the 'respohsibility for the
development and rejuveiiation of oter
Stete capitals hke thit of Calcutta
oity.” (262)

That «at the end of the motion, the
following be added, namoly .~

“‘but regret thet there is 710 mention
of checking the corruptiom, nepotism,
favouritism, casteism in the distribution
of housing umits constructed by wvarious
State Governments.” (263)

That at the ond of the motion, the
following be added, namely ;—

“‘but regret that ther¢ 1s no mention
of any provision to allot constructed
tiotses to Tandless agricultural labourers,”
[l
That at the end of the motion, the

following be added, camely -

“But regret tHat there is no mention
of granting more amotmt to State
Governments for the construction of
housing units.” (265)

That at the end 'of the motion, the
following be added, namely

‘but regret that no Mmemich hhs heéh
made in the Address about the abondon.
mient &f the old Kzii-lbﬁbur policy of
the t. (420

B opﬂ » L4
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That at the end of the moticn, the
fouowmg be added, namely S

“but regret that no mention has been
made in the Address about introducing
 secret ballot system in determining the
representative  character of labour
unjons.” (322) '

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of the need for
bringing about a change in the attitude
of the managements of industrial insti-
tutions." (323)

That at the end of the motion,
following be added, namely ;—

“but regret that no mention has been
made in the Address about putting an
end to the tendency of bureaucratism
prevalent in the administrative machi-
nery.” (324)

That at the end of the motion, the
following be added, namely :—
. “but regret that no mention has been

.made in the Address about abolishing
the privileges of 1.C.S. officers.” (325)

That at the end of the motion, the
following be added, namely

“‘but regret that no mention has been
made in the Address about abolishing
Privy Purses of the princes without pay-
ing any compensation.” (326)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has _been
made in the Address about condemning
the bombardment by America on
Vietnam.” (327)

the

That at the end of the. motion, the
following be added, namely :—

“but regret that no mention has been
made in - the Address about a concrete
suggestion for ‘the solution of the Indo-
China problem.”. {328)

That at the end ‘of  the - motion, the
Inlhwmu be added, namely :—

. *hut i'egtet that no mentlnn has been
mda in Addreu ‘about thenettle-
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mmt of disputes whh Peoples xapublic
of China and Pakistan.” (329)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about strengthen-
ing and increasing friendly relations and
trade with Socialist countries.” (330)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about amending
the Constitution for putting a cciling on
the right of personal properiy.” (331)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has bqen
made in the Address about the major
irrigation schemes such as, Kosi,
Gandak, Sone, Swarna Rekha, Nagarjun,
Rajasthan Canal, etc., for eradication of
famine from the country for ever.” (332)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about the measures
for removing corruption, provincialism,
casteism and losses which are¢ prevalent
in the public sector enterprises.” (333)

That at the end of the motion, the
following be added, namely —

“but regret that no mention has been
made in the Address about adoption of
standards of exemplary austerity and
economy by the Members of the Cabi-
net.” (334)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about adopting the
policy of economy in the administra-
tion.” (333)

SHRIMATI mmm GHOSH (Naba-
dwnp) I beg to move !

That at the end of the’ motion, the
following be added, namely S B _

~ “but regret that the Address gives 0o
- indioation of beld . initiatives to bring
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India’s relation with peoples’ China
and Pakistan back (o normalcy.” (211)

That at the end of the motion, the

following be added, namely :—

“but regret that the Address gives no
indication of all the cultural agreements
with foreign countries with a view to
eliminate all those provisions that cnable
foreign powers to penetrate into the
social and cultural life of the nation.”(212)

That at the end of the motion, the

following be added, namely :—

“but regret that there is no reference
about a firm line of struggle against
imperialist (particularly American) policy
in relation to the three Indo-China
States, to Korea to West Asia,_ .to
Germany and Cuba ; full recognition
by the Government ol Vielinamese,
Koreans, the G.D.R. and Cuban
Government with exchanges of Ambassa-
dors between each of these countries
and India and recognition of the Pro-
visional Revolutionary Government of
South Vietnam.” (213)

That at the end of the motion, the

following be added, namely :—

“‘but regret that the Address makes
no reference about new initiative to be
taken by the Government to organise
common struggle of all the anti-imperia-
list countrics.” (214)

SHRI LALJI BHAI (Udaipur) : I beg

to move :

That at the end of the motion, the

following be added, namely :—

“but regret that no light has been
thrown in the Address on the malprac-
tices and irregularities such as misuse
of money, publicity on radio and tele-
vision in favour of the New Congress,
late starting of counting of ‘ballot-papers
by the Election Commission, all of a
sudden change in the system of counting
of ballot-papers, non-availability of
correct electoral rolls, ignoring the use
of force in the election and absolute
lack of arrangements for peaceful, fair
and fearless voting, committed during
the list General Elections.” (223)

That at the end of the motion, the
following be added, namely ;—

‘“but regret that no mention has been
made in the Address about the grave
malpractices and irregularities committ.
ed in the recent mid-term elections,
particularly misuse of Government
machinery by the party in power in the
Centre and very defective electoral
rolls.” (226)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
mude in the Address about the number
of educated persons, specialists and
others who are unemployed or under
employed in the country and the
measures proposed to be adopted for
providing them employment instead of
resorting to slogan mongering.” 244)

That at the end of the motion, the
following be added, namely :—

**but regret that no mention has been
made in the Address about the steps
proposed to be taken to check the entry

of great powers into the Indian Ocean.”
(245)

_ That at the end of the motion, the
following be added, namely —

‘*but regret that there is no mention
in the Address about the steps to be
taken to check the efforts being made
by thc Ruling Party at the Centre {o
encourage defections.’” (248)

That at the end of the mo.ion, the
following be added, namely —

“‘but regret that the Address has failed
to give any indication of the measures
to check the increasing violence in the
coanfry aand the encouragement being
given by Government to cqmmunal and
fissiparous tendencies.” (268)

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
in the Address of the measures to solve
the problem of non-avajlability of drinke
ing water in lakhs of villages in the
couniry.” (308)
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That at the end of the moton, the

foliowing be added; naniely "o
“hut regret tha' tHere is mo mention

of any schtme to advance interest-free

{ouns for a perrod of five years to farmers

for the purchase of implements, sceds

and Jertihrers so that the countty could

become self-sufficient 1n & short period »

(309)

That at the end ol i motion,
‘following be added, namxly -

sshut regret that no hight has been
(Kedwh oh the measures to be adopted
#or $01VviNg the problems of poverty and
uremployment which Has resulted from
23 yeaty’ rule of Congress and to include
Whe ‘Righ. to Work® in the Fundamental
Rights enshniried in the Constitution, by
wmewdifig  the  Constitution for  the
irpose ~* (310)
That at the end of the motion, the

following be addexd, namely +—~

“‘but regret that the Addiess has failed
to present a programme for flood cont-
rol, provision of urpigational facilities,
checking of sal erosion, fisheries,
development of navigation and for digg-
ing canals alongwith preparation of a
Maater Plan 1m respect of Ganga River
passing through area of 1500 sq miles
and mflvencing the lLives of 21 crores of
people.” {311)

That at the end of the motion, the
Y6llowing be added, ngmely . -

“but yogrot that there 15 no mention
in the Address of the measures to rehabi-
litate the persons affected by soil esosion
on the rivex banks dnd to provide hous-
ng facilities to Jhugg: dwellers near the
iptices of their employmbent in tities '(312)

fhat at the end of the motion, the
fpn'gwmg be added, namely :—

““put regret thas Ahe Address has failed
to mention the fabts that the New
Copgress has prepared the ground for
thie feithet division of the country by
entering into aft ‘#fharide wath the Muslim
League dunng the last General Elec-
twons,” (313)

That 8t e end of the motion,
Aollowiag b added, bixmely :—
“but tegret that theté is no Higntion

he

the

Makot 3! 1

' Ritdreds ™

{

in the Address about the constitution of
a highipower Comnussion 'to MY the
the fears of the peoplé by 'holdig oh
impartial enquiry 1nto the allegation that
Government machinery lhke A LR. and
Television weie widely misysed to im-
prove the chances of the victory of the
Ruling Party at the Centre ” (314)

That at the end of he motioh, the
lollowing be added, namely -

“but regret that there 15 no  mention
in the Address of the facut that the
clectoral rolls used 1 the recent nud-
term elections were very faulty as a
result of which lakhs of genuine voters
were deprived of the rnight to exereise
their franchise * (315)

That at the end of the
following be added, namely

*“but regret that the Address has fatled
to mention concrele méasures to be
adopted for solving the problems of
unemployment and spirathng prices *'(316)

motion, the

Fhat at the end of the motion, the

following be added, namely —

“*but regret that no mention has been
made of the steps to be taken by
Government to compel Pakistan 1 pay
sompensation for  the hylicked plane
and to hend over the Hijuckers to
India ™ (317)

That at the end of the motion, the
following be added, namely *—

*“*but regiet that thcie 1s no mention

of formulation of an independent foreign
policy ”* (318)

That at thc end of the metion, the
foilowing be added, namely -

“but regret that the Address has failed
to mention the necessity of India be-
coming af nuclear fowér in ogder to
have an independent foreign policy and
independent defence poticy.” (319)

That at the end of the dshioh, the
following be added, namely

‘“but regrét thut there Is 3o miention
of revrienthtion of the Fourt Fjye Year

Plad ' achieve ¥aif-sufiéh g;qm
stats gnd m@ i éﬁ'&y (32:;
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SHRI VARKEY GEORGE (Kottayam)
I beg to move *

" *hit'dt the éend of the totiow, the
following' be Added, namely -
““hut zegtet to gotg that no mention
has been abput the Manne
?esoums and hence, efforts should be
irected to fuller explontation of marine
resolirces to augment our sources of food
supply and to earn foreign exchange
through ¢xport of marine products **(372)

SHRI KATHAMUTHU (Wagapatlinam)
[ beg to move

That at the end of the motion, the
following be added, namely —

“‘but regret that no mention of con-
crete schemes has been made in the
Address about the uplift of poor and
backward classes especially the MHaryans
in the country.” (376)

That at the end of the motion, the
following bo added, namely ~

*but regret that the Address has failed
to menuon of any programme to fix
wages for agricultwial workers and 1ts
impiementatuion 1n all States ** (377)

That at the end of the motion,
following be added, namely —

**but regret that no motion has been
made in the Address regarding disputes
over 1atet-States rivers between Tamil
Nadu, Mysore, Kcrala such as Cauvery
378)

That at the end of the molioa, the
fallowing be added, namely —

*‘but regret that no mention has been
made in the Address of any concrete
programme about rural housing and
providing social insurance scheme for the
agricyltural workeis.” (379)

That at the emd of the motion, the
followng. be added, namely —

““bhut regret that no mention bas been
made: 1n the Address regarding extsngion
af.credst factljties to small peasants at
cheap tate of wterpst,”” (380)

SHRI MUHAMMED SHERIFF (Peria-
kufamy ™ T kg tb move -

That at the en!d of the motion, the
fotfovhii mb; added, namely ‘—
n‘(, [ M

Sh), rogrct that Tgye 33 no mention

the
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in the Addt;css about the oommlpml x;ipts
in Aligarh dad Mtradibhd {r‘0. P¥{381)

That at the end of tiw mgtjon, the
following be added, namely *—

“but regret that rthcw is no, mention
in the Address about the' protection of
the Urdu language * (382)

That at the end of the motion, the
following be added, namely —

‘*but regret that there i¢ no memtion
mn the Address about the qregtion of a
special force to comtmol the cogamunal
riots 1n the couptry.” (383)

That al the end of the motion, the
tollowing be added, namely :—
“but regret that there 13 no mention
in the Address about the uplift of poor
and Harijans in the country ™ (384)

SHRI ERASMO DE SEQUEIRA
(Marmawgao) 1 I beg to move ;

That at the end of the motion, the
following be added, namely —

“‘but regret that the Addiess contgins
no mention of any inlent, to rgeogpise
that national progress 1s the responsi-
bilily of the cntire nation, and 1q define
the nationalized, retracted, and credable
sphere, m which Government will assyme
responsibility ” (400) '

That at the e¢nd of the motion, the
tollowing be added, namely .—

“hut regret that mention 15 made m
the Addiess merely of massive majarity,
without simultaneous siatement of wele
come 1o comstructive criticism, and
tespect for dissent ** (401)

That at the end of the motion, the
following be added, namely -

“but regrcet specically the abgence in
the Address of any concrete plans to 3

(a) tumn the national Council of Mikis-
tars into an efficient team of hatic~

nal manegement, ;

(b) resmould planning ;

(c) revitalize the bureaderacy ;

(d) turn the mobilization of reso
into an insgmr?ien“ozf‘ chaxsg'e;'_:'

(¢) re-allocate revenue between the

' Cenfye and 1Hé Stk oottmengy.
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rate with respective responsibi-
lity ;
() re-cast priorities
and
(g) provide Parliament with opportuni-
ties of contribution and instruments
of control.” (402)
That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of intent to grant
statehood to the Union Territory of Goa,
Daman and Diu.” (491)

in investment ¢

SHRI KALYANASUNDARAM (Tiru-
chirappalli) : I beg to move :

That at the end of the motion, the
following be added, namely : -

“but regret 10 point out that the
Government of India has failed in the
matter of rehabilitation of Indians,
particularly Tamils, repatriated from
Burmah and Ceylon, which is casting
undue burden on the Government of
Tamil Nadu.” (411)

SHRI CHANDRAPPAN (Tellicherry) : 1
beg to move :

That at the end of the motion, the
following be added, namely :--

“but regret that no mention has been
made in the Address about the question
of eradication of rural unemployment
and also of the unemployment among
the educated youth.” (412)

That at the end of the motion, the
following be added, namely :—

**but regret that no mention has been
made in the Address about the effeciive
control of monopolists in our country.”
(413)

That at the end of the moiion, the
following be added, namely :—

“but regret that no mention has been
roade in the Address regarding the
nationalisation of export and import
trade.” (414)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the nationa~
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lisation of foreign banks in Indis and
also the general insurance,” (415)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has boon
made in the Address of any measures
to ensure any ecffective check on and
to arrest the galloping prices in India.”
(416)

That at the end of the motion, the
following be added, namely —

‘‘but regret that no mention has been
made in the Address about the removal
of regional imbalances in economic
growth.” (417)

That at the end of the motion, the
following be added, namely :-—

“but regret that no mention has been
made in the Address of any scheme to
introduce meaningful structural changes
in the administration by which the
socio-economic changes can be expedi-
ted purposefully.” (418)

That at the end of the motion, the
following be added, namely :(—

“but regret that no mention has been
made in the Address about representa-
tion of students in all the administrative
and academic bodies of all the univers|-
tics in our country.” (419)

That at the end of the motion, the
following be added, namely :(—

“but regret that no mention has been
made in the Address of the need to
ensure the full democratic rights of the
students in all the educational institu-
tions.” (420)

That at the end of the motion, the
following be added, namely :—

“but regret that more employment
opportunities are not visualised in the
Address by effective curbing of overtime
work in factories, mines, railways, admi-
nistration, services, etc, and also by
employing new hands.” (421)

That at the end of the motion, the
following be added, namely :—

“but regert that no effective proposal

has been suggested in the Address for

eradication of illiteracy, by sppointing
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part-time teachers from among the
educated unemployed youth and by
promoting adult education through
official, non-official and voluntary
agencies."” (422)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no concrete
suggestion in the Address for a rapid
meaningfull and thorough reform of our
present system of cducation, which is
outdated, unrelated to life and insufficient
to mect the requirements of a modern
society.” (423)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no concrete
proposal in the Address to introduce
measurcs by which communal and
reactionary organisations like R. S. 5.
and Siva Sena, be banned in the interest
of perserving communal harmony and
unity of our country.” (424}

SHRI S. L. SAKSENA (Maharajganj) :
I beg 10 move :

That at the end of the motion, the
following be added, namely :—

“but regret that therc is no mention
in the Address of ways and means to
eradicate rampant corruption both in
Government and in public life.” (435)
That at the end of the motion, the

following be added, namely :—

“hut regret that there is no mention
in the Address about any definite plan
of distributing Jand to the landless by
reducing ceilings on land holdings and
distributiag surplus Government lauds.”
(436)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of nationalisation of the
sugar industry in the country as was
decided by thc Bombay Session of the
Congress presided over bv Shri Jagjivan
Ram in December, 1969." (437)

That at the end of the motion, the
gol lowing be added, namely :—

“hut regret that there is no mention
in the Address about the failure of the
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Government to enforce Sugar Wage
Board recommendations by refusing to
pay arrears of increment in wages since
November, 1969, and to announce that
sugar labour shall be paid 50% wages in
the off season.” (438)

SHRI BHOGENDRA JHA (Jainagar) :
1 beg to move :

That at the end of the motion, the
following bc added, namely —

“but regret that no mention has been
made in the Address of immediate
nationalisation of three foreign oil com-
panics.” (459)

That at the end of the motion, the
following be added, namely :—

“sbut regret that no motion has been
made in the Address of any proposal to
immediately nationalise all the private
banks including forcign banks.” (460)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about immediate
pationalisation of entire foreign trade.”
(461)

That at the end of the motion, the
following be added, namely :—
“but regret that there is no mention
in the Address about immediate nationa-
lisation of general insurance.” (462)

That at the end of the motion, the
following be added, namely :—

siput regret that there is no mention

in the Address to maintain constant

balance between the prices of industrial

products and agricultural produce.” (463)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address to provide employment or
uncmployment allowance jmmediately 0
all the educated and uneducated unem-
ployed persons.” (464)

That at the end of the motion, the
following be added, namely :—

sput regret that there is no mention

in the Address to grant loans to the

farmers and the agricultural labourers

from banks without asking for any
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gurantee of their property with a view to
increase production.” (465)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address about fully checking the
rise in prices.” (466)

That at the end of the motion, the
following be added, namely :—

“but regret that therc is no mention
in the Address to show sympathy for the
valiant struggle being launched by the
people of Bangla Desh for their demo-
cratic rights.” (467)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of any decision to estab-
lish full diplomatic relation, with Demo-
cratic Republic of Vietnam.,” (468)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of the rerewal of the
trade pact treaty with Nepal.” (469)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address has not
termed the setting up of a Naval base by
America in the Indian Ocean as a hostile
act.” (470)

That at the end of the motion, the
folfowing be added, namely :—

“‘but regret that no mention has been
made in the Address to quite the British
Commonwealth.” (471)

That at the end of the motion, the
following be added, namely :~—

“‘but regret that no mention has been
made in the Address about the demand
for early withdrawal of cntire Amcrican
troops from Indd-China.” (472)

‘That at the end of the motion, the
following be added, namely —

“but regret that no mention has been
made in the Address for immediately
establishing full diplomatic relations with
the Germaa Democratic Republic.” (473)
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That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of the decision to
grant recognition to the provisional
Revolutionary Government of "South
Vietnam.” (474)

SHRI A.X. GOPALAN (Palghat) :
Before 1 come to the President’s Address
proper, T would like to draw the attention
of the House to an important and serious
development taking place in Fast Bengal or
Fast Pakistan. This was not there at the
time of the Addiess by the President.  The
situation has developed rapidly, and the
People’s Republic of Bangla Desh has been
declared and a provisional government
formed.

16.09 hrs.
[Shri K. N. Tiwary in the Chair]

Fiewee fighting is going on, with the
people of Bangla Desh fighting heroically
against the West Pakistant aggresston,  In
this strange situation, it is not cnough to
give lip-sympathy to the people of Bangla
Desh, We have expresscd our moral support
alr.ady, but now the time has come for con-
crete action and material support.

We demand that the Government
immediately recognive the Republic of Bangla
Desh and provide all moral and material
help to the fighters of Bangla Desh, We
should actively intervene in mobilising sup-
port among other countries of the world and
in the UN.

In India, we have got a history of sup-
port to people fighting for freedom and
democracy against fascist repression, It has
been a glorious tradition during our national
struggle, We cxpressed our sympathy and
support to the Republican forces in the civil
war in Spain and extended our help to
many Afro-Asian countries in their fight for
freedom. If we are not to besmirch this
great tradition, let us rise up and be one
with the people of Bangla Desh in word as
well as in deed.

Coming to the President’s Address, it is
a futile exercise in evasion. It conceals the
deep economic crisis we are passing through,
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a crisis generated, fostered and deliberately
imposed on the people of India by the
Congress Government. It is an excellent
illustration of the bankrupt policies of the
Congress Government from which we have
suffered for the last 23 years, The Puesi-
dent’s speech is full of empty promiscs and
platitudes, 1t states that the Government
have got a massive mandate for change, @
change which must come swiftly. Yus, the
masscs also want swift and redical changes ;
if we delay, the masscs will tahe their
own course, whether  peaceful or non-
peaccful.

The Addicss gives no indication of how
the rulmg Congress proposes to fulfil its
promises. Howcover, 1t is ciystal clear on
onc fuct, that the basic policies of the last
23 years are not going to bhe changed,
policies that have admirably scived the
monopolists, the Jandlords and the burcau-
crats, The Indra Government has come
out with a slogan, garthi hatco, but in
practice, the 1esult of the policy followed
is * garibon ko hatuo.

The Addiess contains many vague pro-
mises to cradicate poverty and unemploy-
ment,  This has also been mentioned in the
Budget presented a few days ago. 1 also
looked into the President’s Addresses from
1952 up to date and, fortunately, in every
Address there is a patagraph about uncin-
ployment and a promises that unemployment
would be eradicated.

In the Budget, the Government have in
creased the cxpenditure on the Cental
Reserve Police by Ks. 9.5 crotes. It has w0
announced a decision to raise two rore
battalions of the notorious CRP an* ¢xpand
the Central industrial Securiy toiee, s
this the fulfilment oi the pledy> 10 Lohet
progress and social justice ¥ lo Leip the
toiling masscs of India, Who b ¢ laced the
barbarities of the CRP, v.ho airc hen ‘worn
enemies, this 1s the step Govern .ont have
taken,

As far as the pion.i-cy are voncerned, [
am not simply saywyg that they will not be
implemented ot julfiled, | am say.ng this
because of my expeticice in this House for
the last 18 y:urs and the fate of piomises
made here ana outside.

A rrenae vas given to the people of

Kerala that thete would be a second ship-
buiiding yard, 1t was only a year ago when
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the people of the locality of Ernakulum,
launched a boat not made by Government but
by themselves, not of steel but of paper, to
celebrate the 10th anniversary of the premise.
So every year, they will celebrate the anni-
versary by launching a paper boat.

Fiom 1952 onwards, every session we
had put questions on this and the answer
given every time was the somebody will go
to Japan immediately and find something.
Shri Raghuramaiah was busy going to Japan
every now and then. Now he is not
there. } do not know who will go now.
That is how the promises are kept.

As far as the phyto-chemical factory is
concetned, not only was a promise given but
they advanced a little further. The iand was
also acquired and so the people were satis-
fied, but now theie is only the land, no
phyto-chemical factory. In the case of the
precision tools factory a'n, lund was simi-
larly acquired and even some work was
done, but after that it vent to some other
place.

SHR1 K. MANOHARAN (Madras
North) : No prucision.

SHRI A. K. GOPALAN : So, if you
think tat the people in the country will
feel sa.shid by your promise that something
will ve wone, the people, as well as we here,
hnow that these promises will not be
hept.

The Congress has declared its policy of
f.ghting unemployment and the President’s
Address talks of a scheme to provide for
cmployment opportunities, but this is a moc-
kery ot the rcantics that exist in India today,
because the Government’s figures themselves
show that there were over 200 lakhs of un
employed in 1970 and that this would in-
crease to 315 lakhs by the end ot the Fourth
Plan. This does not include disguised un«
empioymeat and under employment. The
Congeess now promises five lakhs additional
jobs cvery year whereas the labour force is in-
creasing at the rate of 57 lakhs every year.
$o, this will not decerve the people,

The problem of uncmployment is worsen-
ing. Apart from fresh entrants to  the
ranks of uncmployed, thousands of workers
in existing cmployment are being thrown
out of their jobs, The coir mat, cashew,
hand'oom and textile industries are being
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destroyed because the Government refuses to
get rid of the monopolistic traders, expor-
ters and middlemen  In the case of textiles,
because of blackmarketeers, the yarn prices
have gone up by Rs 20 in thec last four
months, an inciease of 50 per cent This
has led to distiess sales and closure ot
factories in Tamil Nadu, Bengal, Maha-
rashtra and other places Thousands ol
workers have been thrown out of then jobs

In Kerala, the corr mdustty which sup-
ports six lakhs of workers and their depen-
dents 1s suffering 4 slow death  Despite the
struggle of the workers, the Cential Govein-
ment has callously evaded the question Two
months back the Minister from Kerala came
here and ashed for Rs 15 crores, at the rate
of Rs, § crores per Year for three yeats, so
that they might revitalise the comr industry
That was not given. Now 1,25,000 wothers
are unemploycd  Now there 15 a promise of
Rs 52 crorcs to be set apart for solving the
question of unemploynicnt, but these 1,25,000
workers are going to be saved because by
the time they do anvthing, these workers
will not be there, they will die. From the
Assembly proceedings 1 find that the Labour
Minister in Kerala has said that they had
asked the Central Government for some
help but this was not given.

When the coir revitalisation scheme was
submitted by the Kerala Government requir-
mg Rs. 15 crores from the Centre, this was
rejected desprte repeated pleas Now  the
Budget allocates Rs, 52 crores {or employ-
ment programmes, when a whole industry
could have been saved by the timely ex-
penditure of Rs. 15 croies

As far as the cashew industry 1Is con-
cerned, 1t 1s similarly 1n doldrums not only
because of money but because the Govern-
ment 1s not witling to break the guip of the
monopolistic traders and exporters  We de-
mand that these tiaditional industries should
have ntensive care from the State and the
export-import trade in these products be
nationalised.

Till the schemes mooted by the Addiess
come to fruttion, there 1s no suggestion of
relief for the unemployed. We demand that
relief of atleast Rs. 50 per month be given
to every unemployed person till he 1s gan-
fufly employed.

1 think the Minuster is aware of the pro-
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blem faced by the handloom industry. Iln
many States even handloom co-operative
societies have been closed down In Kerala
alone about 15 lakhs are employed in the
bandloom industty , it i1s a maor industry
Fhe workers are statving because the
Government 1s not able to control black-
markcteers, profiteers and monopolists and
the price of vain goes up and cotton ptice
also has gone up Unless and until the
Government could control these things and
also cvolve a machinery for the distribution
ol yarn thc problem of the unemiployed
persons m the handloom industiv .annot be
solved

Rural Unemployment 1s more chronic
than wiban untmplovncnt Here the Govern-
ment by encouraging mechanization 1s
actually swelling the rarks of the rural poor
and destitutes  Muchanization through trac-
tors in agriculture 15 creating havoe in the
countiyside Morener «ven in industries
Iike Coir , mechanization of  thieshing husk
15 throwing  thousands of women labourers
out of work  In this industry alone there
arc 125 lakhs who are out ot jobs The
Government while talbmg of fighting un-
cmployment 15 by 1ts policies of mechani-
zation and automation creating unemploy-
ment,

My request to the Government 1s that
they should dot create unemployment, In-
stcad of solving the problem of unemploy-
ment they ate today c¢reating  unemployment
by allowing mechanization 1n these mndus-
trics. Untl some alternative jobs can be
provided automation and mechanuzation
should not be intioduced.

Next, I come to the question of land
rcforms. It s 8 very important question.
In every session we had been talking about
land riforms  The Piewidenual Address has
shown no awareness of the eriousness of the
agrailan c11sis and the uselcssness of paper
legislation on land reform  The Address has
said that 2 Commutice on land Rcloims s
to be mstituted under the Union Mmister of
Agriculture  Fvery un ¢ you are faced with
4 problem a Committee will be appointed
and then 1t s fergotten,  After sumetime
when it comes up again another Commiltee
will be appommted So many panels and
Committees had been there What s the
use of these panels and Committees if they
do not solve the land problesa ? 1 was my-
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self a Member in one of the panels, They
had so many panels and then they had some
agricultural commissions. Now also they
say that they will appoint a Commission.
1 want to point out that at the conference of
Chief Ministers which was held last year
when the Prime Minister said that the land
ceiling must be reduced atleast two or three
Chief Ministers openly seid that they could
never lower the ceiling. Ceilings have not
been lowcered. If T refer to the land reforms
and say how it has been implemented it
might be said that we¢ are attacking the
Government because we are in the Opposi-
tion, There is a report of a study group
set up by the lome Ministry. 1t is a big
report of about 10C pages and 1 hope the
hon. Ministers have rcad it. 11 says that
nothing had been done about ithe imple-
mentation of the lund reform legislation.
We also know that nothing would be done
if we depend upon burcaucrats and also do
not want to change the system thst exists
today. This is an extract frem the Home
Ministry's report.

“No fixity of tenure to 81 per cent of
the tenants. About 82 per cent of the
total number of tenants mainly in the
States of Andhra Pradesh, Assum, Tamil
Nadu, Punjub, Bihar, Haryana and West
Bengal do not cnjoy finity of teuure,
They are either tenants-at-will or subject
to landlord’s right of rcsumption or
enjoy a temporary protection only."”

Secondly, large-scale forcible ejection of
tenants is there. In scveral States, parti-
cularly where attempts are made to prevent
eviction, the ¢jectments of the tcrnants have
occurred on a large scale under the guisc of
voluntary surrenders. Certain States like
Gujarat, Kerala, Maharashira, Madhya
Pradesh, Rajasthan, Manipur and Tripura,
have made provisions for ycrification of
surrendets by the revenue authorities.

As far as the most down-trodden people
the agricultural labourers, are concerned, it
is said here that no material change in the
conditions of agricultural labour has been
there, “The condition of agricultural labour
has not changed materially and in some
respects has worsened.”” This is not what
1 say, This is what the Home Ministry, Mr.
Chavan, sgys. If 1 say that, it may be
denjed. But this is what Mr. Chavan says :
that “the condition of agricuitural labour
has not changed materially, and in some
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regpects has worsened in spite of land
reform.”” The incidence of unemployment
is as high as 15 per cent for agricultural
labour as compared with three per cent
among the other rural households. What
about minimum wages ? 1t is a dead letter.
That is what it says. They are not imple~
mented. It is a dead letter, That is what the
Study Group report says. As regards
minimum wage in agricultural labour, the
report says that the Commission came to
the finding that the Minimum Wages Act
remains a dead letter, because wages were
fixed about eight to 10 years ago and have
not been revised. The ruling wages in some
cases are higher than the statutory wages.
The rural labour is mostly ignorant of the
Minimum Wagces Act.

So, they have come to this conclusion.
What 1s the conclusion ? As now, the land
reform measurcs have not benefited the actual
tiller in all cases. There is considerable
concentration of owncership. Much of the
land is cultivated in small holdings by tenants
and share-croppers who have no security of
tenure and who have to pay exorbitant
rents.

The conclusion of the Study Group has
been cared for by the Government at all,
because the officers who went there gave a
warning ; they said that *‘the problem, in
other words, has to be tackled on a wids
fiont effectively and imaginatively. Failure
to do s0 may lcad to a situation where the
discontented clements are compelied to
organise themselves and the extreme tensions
building up with the “Complex” molccule
that is the Indian village and in an explo-
sion.” That is what has been said by them.
1 see you arc going to put your hand on the
bell. Please give me some more time,

MR. CHAIRMAN :
taken 20 minutes.

You have already

SHRY A. K. GOPALAN : The Mover
and the scconder have taken more than one
hour, you must also give me one hour.

Qur party believes that there caa be no
real land reform with the bureaucracy and the
courts. Uniess they are changed, land
reform  will remain a dead letter, The
Kerala High Court has blocked the Kerala
Land Reform Bill. Only two days back,
the Supreme Court passed a stay order,
staying the clause in the Kerala Land Act
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saying that the Jand that is in excess should
not be given, 1t must be stayed. Why talk
of land reform ? Where is the land reform ?
Where is the legislation ? What happens to
the legislation. I want to know f{rom the
Government. Beforc talking of land reform
legislation and implementation of the legis-
lation, either you spell out what you are
going to do and allow those who are bencfited
and implement the land reform  legislation
and help them for implu cntation of that
legislation, or else, sce tl ot the Censtitution
is changed. Ever) day, whatever the imyor-
tant clouscs are there concerning the small
peasants and agricultuzal latouicrs and Lut-
ment dwelleis, they we scropped by the high
courts and the Supreme ( ourt.

It 1s only three daye back, before the
President’s Address, that tle copciation of
the Keitala 1and Reform jegwslation, which
is \cry important because 1t is taking away
land above the ceiling was stayed by the
Supreme Court. How can the goveinment
implement it when 1t 1s stayed by the courts?
Even if the goveroment want to 1mplement
it, they cannot do <o tecause of the hindr-
ances placed in thar way by the Supreme
Court and the High Court. Gosvcrnment
sheuld change the Constitution so that once
a legislation is passed, however ineflective
or meagre it is, 1t can be implemented by the
State without any hindrance from the
Judiciary. Unless that is there, what 1s the
use of having a land reform legislation
because it cannot be 1mplemented.  So that
problem has to be tackled at the root.

Comung to the implementation of land
reforms, 8 decision was taken 1n Kerala that
10 cents of land would be given to the
hutment dwellers. But when the hutment
dwellers tried to occupy land, government
did not permit them. In fact, the govern-
ment in co-operation with the landlords
prevented them from occupying lands or
evicated them and there are 50,000 cases
pending against them in the courts. When
the government itself 1s against the land
legislation, how could it be implemented.

It was only the other day that in
Edvankadd a landiord shot a labourer and
inflicted injuries on others. Yet, no case
way filed against him. On the other hand,
120 labourers were arrested.

We demand that the land ceiling should
te reduced at least to the Jevel as in West
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Bengal and Kerala of five hectares of irrigated
land per family, cultivated with their personal
labour, We also dcmand that the landlord
terror which is taking place in Uttar Pradesh,
wheic gram  panchayat land has been in
possession  of landloids and  agricultural
lubowers @#1¢ being terrorised by armed bands
backed by the polie ot the State Govern-
ment should be put an end to. Smmilar
«vents aic happenmg 1n Andhra, Ganganagar
of Raasthan and Andhia Pradesh. We
should rot vliew the police, CRP and aimy
to Lelp the landlords to beat down the toiling
masses,  Thete should be a aub on the
powdrs of the court to gine mp tiep, s far
as land 1cform legislations we concerned.,

Comng to Cenire-State relations, which
iv 4 vy amportant problum, the Central
Govannct has concentiated on  1self all
powers, financial, lerislaine and executive,
L nder this svstem the State Governments are
nothing moie than glonifivd municipatitics.
‘thiough the nsttution of Governors it
summiatiy - dismisses  and  mstalls Ministries
1cgatdicss of the ropular maendate. Non-
Congress Governments are  treated as poor
relatives and thens demands lor finance, aid
cte, are hightly drnus ed, We would like
1o afliun tf ¢ nulii-natiosal  character of the
Indian Unnn and demand autonomy for
States and therr rights should be recognised
by drastically amending the Constitution.

I or making the powurs of the State real
wc demand that 75 per cent of all the
Centially collected tanes should go to the
States and must of the subjccts in the Seventh
Schiedule to the Constitution should be
translerred to the States. The Centre should
essentially contine themselves to the coordi-
nation betwcen differcnt  States, foreign
affurs, defence, currency and similar all-India
subjects.

The President’'s Address is surprisingly
silent on this 1ssue, when right now the
Centre is trying (o suppress the people’s
movement in West Bengal by sending its
Cential police and troops to murder and
violate the basic rights of the people,

Coming to Kashmir, the President has
spoken of dumocracy as if the Ruling
Congress weic the sole repository of demo-
cracy. The conduct of the elections in
Kashmir, where the respected leader of the
Kashmir people, Sheikh Abdullah, was
prevented from entering Pakistan, and the
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illegal banning of the Plebescite Front shows
the respect for democracy of the Ruling
Congress.

The problem of Kashmir will not be
solved by military means and semi-fascist
methods. Elections won by jailing onec’s
opponents cannot still the grievance of the
people of Kashmir, We say, give the State
of Kashmir full autonomy as per the Instru-
ment of Accession ; allow Kushmiris
to run their affairs through their frecly
elected representatives.  What is  happening
today in Bangla Desh isa lesson to our
Government. They should see that not
in Kashmir but in other parts also full
autonomy is given to the States and they
help in  developing  those States  with
coordination by the Centre.

About nationalisation of industry, the
Government  boasts  of nationahisation  of
14 banks and of its determination to do
away with privy purses and princely privi-
leges.  That is good, but the nationalisation
of banks has not been followed by taking
over the monopoly concerns, nor have the
forcign banks been nationalised. The credit
policy of these banks, in essence, continucs
in favour of the big business concerns and
the landlords and not in tavour of the
small industrialists and the poor. If you
only go to the Rescrve Bank in Haryana,
you will sec that about 80 per cent of the
amount is given to the big people and small
industrialists and farmers do  not get
loans and credits.

The Government refuses to take over
foreign banks and nafionalise the British and
American concerns and plantations. Nationa-
lisation is a meaningless slogan with heavy
compensation, We demnd that all forcign
concerns and Indian monopoly houses bhe
taken over without compensation. Do
away with privy purses but we would wel-
come that if compensation 1s not paid, The
Supreme Court should not stand in the way
of these measurcs, For this it as {o be
drastically overhauled.

The FFundamental Rights should be
so amended that the right to work, cduca-
tion and health is guarantieed as also the
right to cnjoy personal property while those
of big business and landlords arc abolished,
That is how the Fundamental Rights should
be amended,

Instead of taking over foreign firms and
monopoly houses in India the Government
is actually strengthening them by patronising
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them with licences, Monopolies have grown
enormously. Between 1963-64 and 1967-68
the assets of the top 20 houses increased by
54.6 per cent while the real wage of the
workers was declining. The Government
was using repression and the police to
crush the workers, the peasants and the
middle classes.

About foreign aid, we are mostly build-
ing up on foreign aid. Foreign aid has
become the mainstav of our development
programm®, Our foreign debt has increased
from Rs. 32 crores in 1951-52 to over
Rs. 7,000 crores in  1970. Foreign collabo-
rations have increased to 3,151 industrial
ventures by Scptember 1970.  We now colla-
borate with the Americans aiso (o produce
chewing gum, biscuits, cosmetics and to
build luxury hotels. What a terrible distor-
tion of our economic prespective ! The
same government uscs CRP and the police
force to beat down the workers when they
demand an increasec of a pittance in their
wages. Of what usc can these collaborations
with foreign monopolists be to the starving
coir, cashew and textile workers except to
appease the profit-hungry monopolists ?

As far as foreign policy is concerned,
the Government promises non-alignment and
an independent foreign policy but in action
it is not sn, The dismal record of our
forcign policy is a record of capitulation and
weaknesses in the face of mounting imperia-
fist aggression all over the world, On
Vietnam the Address calls for the withdrawal
of all forcign troops from Vietnam,

This is what the American also say,
They also say, ““Withdraw all foreign
troops.” The Indian Government should
categorically demand that the American
aggression shouid stop and the American

troops should quit Vietnam. It refuses to
recognise the Provisional Revolutionary
Government of South Vietnam. It has no

word of condemnation about the barbarous
kind of warfare using chemicals and also
indi~criminate bombings that the American
troops arc indulging in Vietnam.

1t does not repudiate the UN resolution
of Korea and does not demind the with-
drawal of American troops from South
Korea. It refuses to give full recognition
to North Korea and the German Democra-
tic Republic. Where is this so-called non-
alignment ? It is not non-alignment. If you
want to call it like that, call it doyble
alignment,
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The Government has no word of con-
demnation on the latest American invasions
into Cambodia and Loas, It does not
recognise Sihanouk’s Government as the
Jegally representative one even though the
countries like Ceylon have do e so.

The Government does not take any
action on the sale of arms to South Africa
by the British Government. 1t still clings on
to the membership of the colonial Common-
wealth., It refuses to express solidarity
with the oppressed people of Africa. 1t
does not dare nationalisc British concerns
because it is 100 much dependent on Western
loans.

Befcre I conclude, 1 have to only touch
upon one punt and that is about politics of
murder as prominently mentioned by the
President in his Address. The Government
has expressed its determination to supress the
politics of murder. Wc accuse the Govern-
ment of initiating and encou.aging this
murderous politics. In Srikakulam, more
than 120 Girijan leader were arvesied and
shot dead as Naxalites, They ariested
Nirmala, Annapurna, the wives of Girijan
leaders, raped them and killed them. In
Punjab, its police arrested the so-called
Naxalite leaders and tortured them and shot
them dead.

Even in the Kerala Assembly, the ques-
tion came up of the so-called Naxalite who
was captured, who was put in boiling water
and his eye was takea out and was shot dead.

In West Bengal, the Centre’s the Home
and the Intelligence Departments conspire
with the anti-social elements and Naxalites
and encourage them with the direct conni-
vance of the police to murder CPM cadres.
The politics of murder has worked, 250 of
our party comrades have been killed
and martyred at the hands of these assassins.

It is the police in Bengal that arrested
some of the Naxaiites, shot them dead and
dumped their bodies in Barasat, about
which we had a disussion in this House.

They also tried to stab an ex-High
Court judge who was conducting an
inquiry through the hands of a police
agent.

They have hatched conspiracies like
attributing the murder of the respected Shri
Hemsnta Kumar Basu on the C. P, M,, an
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infamous slander which rivals Geobbel’s feat
of the ‘Reichstag Trail’,

During the elections, the military and the
CRP were used to terrorise our workers and
sympathisers, The murder and arrest of
our cadres continues in Bengal. Now after
the elections, we are going to give a memo-
randum to the Prime Minister which
contains how many of our workers have been
killed,

The declaration of stopping the politics
of murder is going to be used to further
repress our movement and the democratic
struggles of the people. But the Congress
rulers should take a lesson from East Bengal.
There a military dictatorship is trying ruth-
lessely Lo stamp out a people’s movement.
But it cannot stop the clemental force of a
people awakencd. T hope, the Government
will Kkeep this in mind. We will fight the
policies of this Government tooth and nail
and expose the true character of the ruling
Congress. The CPM pledges itself to  scrve
the people of India.

The Government talks of democracy and
talks of stopping the politics of murder,
practised goondaism and terror with the aid
of the police and army in Bengal and
Kerala. But without going into the past,
fet us look at what is happening after the
elections, In Bengal, police and military
attacks have been intensificd. Towns and
villages are being encircled as in a war and
people are being arrested and tortured em

masse. The whole State is under Section
144, Curfews have become a regular
feature,

West Bengal has been  practically placed
under Police-military rule. The voice of the
people is being gagged. This beginning
shows what further dangerous all-out attacks
are in store for the people if the conspiracy
10 impose a Congress Government or to
continue President’s rule succeeds, as it has

succeeded. It also signifies a serious dan-
ger to democracy in the country as a
whole.

Similarly, in Kerala police attacks are
continuing and increasing. In Nochupalli,
Mandur, etc. several labourers were beaten
and arrested and tortured in lock-up, Nahu,
an estate worker at Vandhazhi Choora-
patta estate, was killed by the estate manager
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aided by his family and goondas. All this
happens under the cover of the slogan ‘Stop
the politics of mwurder.’ Sir, it is the case
of the theif calling ‘Stop Thief." I would
only wish to say, ‘You can foist and do all
these things but, as far as the people are
concerned, people are determined and they
will resist all these things." I ,hink the
Government will understand what is happen-
ing in Bangla Dcsh to.day and will not
resort to these things so that such a thing as
what is happening in Bangla Desh may not
happen here, Sir.

Thank you. Sir.

o Mfasa qra (swagR) © aarafy
oY, =Y MTAT & TAT W W Y
afY gAFT & T W AT IgH A @
FEY WrEt § A AT §F worar ff 7 w5
wgeT 9 F w4 feY aF & aro-
qT% 97 | 3% W ¥ gt & agiaw
gaamT 1T A w8 gd 9 e
wvar & faw aga 3@ T AR wOA
ATQUT FY AT 1 G FF g v
afeq ¥ w7 17 F) g 0 fw iy sran
X gwar g7 Gaar faar &1 qwa ¥ AW
qfeaw aF #1T IO & AF}T foam a%
sfraefy gfeay afdy Y S qwEaAT gE }
T qF AT Y gFAT A4y ¢ ! afk qg
qEAT FAAT HY A5 § oY FFT spamr o7
arer oY e & g § War Tl T

SAFT Faw & qrF ody o Sy A
e & g, a8 5 & agma g
o &Y 78 R 9% g% AFT0 g A QN
aw a% w¥1 9%t wfial w1 A wwar O
wiifF gol@ A58 @A 1 G W) Y
MNTHT F T GG 9T AW Sqi A7
g | @0 T wEIR 9z oD fr
e wga @ At R FEE, g
ot geTd #HATY & 9% o ek
w7 § afcga 481 § ¥ @ aw ¥ of
o6 wourt AT W 9T N gF am
Y anifigd
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we & w=r fasa¥ v g § oifie
7dY grgar ¥ w1y woAr wEnE gufey
X g o wag ot ¥ qgt 9T 3w fear
g ax ged o & @ w1 wEe
AT TG | NG o g &7 qady
5 St 8, T A R g o g
afrw ag adel s wraft #4Y § gEwR ST
oo 78 war 1 ag wdw gmeht qw
fro & fr deaT &, frawl & &) wra-afier
wged 51 & & 78 oo el araft o ot
% wfrg swa S T & oaw ex
qrorEY A www § W1 IF wrer ¥ wew
FT g8 997 9gEa § | AR wffy
wel do SATEL AW HgE X WA ¥ gy
w3 qger aaea ¥ sfaw wredy wiie
afufy § ov wr far ar—fevdifen
Arafesa o

A fadtar Wy aF & Iq @A N
s asar sy Y & 99 o= H 0w
5T S T a7 wrgar § | fedzorgss
vefer Aafaen sala fadfae son-
gifys gurwarz | afz g0 @ ¥
TR FY X F0 ARy § dei &t
QTR 7 ¥ A qrgd § 6 oo
F AT 7 77 TAFT TS FE@T AEd §
@t ag frdfa somaifas e § &
R asar v AT F Ar W @ oy
¥ grd Aw ur ardt § Yar o oww
# us Ber a1 AR § 6 W AR
& a7 ama Tk qAY w% WE

g & g5 ¥ B9 E ot qworard
§ 7o ST WY WA | 5 A
& wEi soraew § gATSATT AE | AR
¥g 3w QX WY § o srorraifes aqToREE
HiamrRictmor fr g W g
ot frfg srarraifas gaTaAT #Y AT
F7aT & a1 3¢ v frar e @@

forg og ot aw g e @R wrat §
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[xre Wfax arw)
oiT 9@ W 7 WY FTaEA § IHY 7 A
wi Ay & wam wel & R AR
GOFT ¥ WA AT g ) §REY miEw
WA FT gH 99 Aol &Y F1E €T A
ofre s & 1 fadfee  owrnfas
garvae  (fedzamssr Wafes  awr-
forowr) &7 ag wTdeT ¥aw @4g & NAT
A X & & @ A & awAT ) TR
forr 28 dw W1 g7 FrAw AT ENT
qgeT W9t v @aE T &) gAT ¥ WA
& fagré wa «fmAY gfer ey 1 arA
Rrzaryg faam & fr oAb o SR
faifiz soanfa® AATHEE B AW &

forz wearr &9, fodaw @9 ¥ AEm v
T fFT wTA | AT AYET gET 9
¢ fir g 0¥ wiwwrfen . sw=fr
FT ATATET ¥ AV 7w 74 & fam e -
aag @ wrd a1 wast 7 fay =
wg § ag wfwde &t 9 | & oft MaeA
# 59 ar@ 4 @ Far g v gan
agr ¥ w1 wwfwg T A f& Toq
woaTd 37 w0 7 e w7 qfvwa
adf vy gAfag & oF AL A AR
amy @ @ § v wa 1 wfawd
Wi Twr sAAFET A HraEFar § wy
wo g o 9y i o ish ¥ sfeds
wgd § ww F AR faaay g=fa s
wafy OWi s w4 9T fiT @)
T qE FT% OF H& § &Y I I=fy
gt wrfag Fog W a8 & 8% w8
@& § @Y T mEafy @Y =iew
y® faware § fr aft W Tsa st
s sfwifa 1 gragy fear oar @
ageTd A X X & W Tow wEwrd
gim ) @R WY wo e g,
windy T AT 7 v | Aww
dyaf oft & wg wr g W A 39
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e queTd guwt & Gz W oy e
wiwe 7 wiw 7 F Afew @ @
Wy g far & Wk g
graw § g¥wre FY Afa v1d w9 & afoga
£ vF § ar Ay ) ¥ gar wew & fag
grwy frafasy 1 srargn s Wifeg )
s feenfaay & WY smEAdEaT ot
FNATAT TN E & ot ow a7 §
QT B2 A% 7 A sy | safan qa
¥4 T2 FUAY IX FAFR AT A4 €T R
afars 7% & fo @t ov Fw
FLAT EATUF 797 ¥, ZHF req FH-
stfedt ¥ v fy gast & qwsa ¥,

wfy wgtem e Gz e
ATy w3 10w a9 Aifqq & i Faq

ga’ﬁ}wﬁﬁ FNT 26 HTTHY DA FT
|

3o stfare a18 ; 43 w9 20 faaz
F AT AN 7 & A 37 AN gww A AE
7§ | € grew & wad qerd Aeal A
gfaga & ag AT Aty qTT wAATT T
waara g f5 & aga W awwar
AT A & @ owEET qT gy we
dAEar g A g IE QU FW & fug
o fAaar wifgd 1 qv7 & @ad qud
¥eE E17 & ary 73 g A ag gfA

g

off v wgw ai (Toz i)
zto Mz a1 g7 27 & qad g
weer ¥ ot o gl ara g F &
foau wafer qwa fagr s

¥o Mfsw arw: gAY ag A X
YR AT S Agar § 9y ag
W gafa & faw gw ag @9 w0 Y,
3% §, ¥ R wifew ssafe v g
wiifis oy ez § e Sy Wifew TR
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& gart wedi w1 gw O arer WY R
wiefy ofr & ey wrew ¥ way @ gwET
uF far gwk o et @1 W) 9N
gremfens geafa Y g & F97 wifas
I=fa #Y mer far o | " gAY fomr
# sax Ny g faag By s drar ad &
A ghrar & 507 w3 ag =0 & ™
Badmeg fr 9 fAdle foer agfa
Tt g q4 forerr qgfr &1 #4387 1<
T & 1 aT gur AW Ay foer qgfa ¥
feaR g s 77 & wad v Y oEe
At faefY 3m 9Y forenr qgfr At 0
a5 N & frater & fan fas s &
&t &1 fqmrear afgy gq wwww ¥
#S WA A 7% wfafaai @ 9@ §
afFa ag wrws § fF 3T wEm AR
7 afafedt & oY gwrr &, s fawmfe
2, S9%1 29 F19 w9 ¥ qfvwm F

-

g foer ogfa & ag & ww &
et & wraer W AEAT WA £
wgt aF fgt &1 amar § & sqer A%
Tmararg fv 7t v 5@t & wox
wTgA FT A gyew T fwar wrga A
UG o agt ferdy 9 yoE S ag A
Jard, N faq ¥ GrA@ g @9 TW A
Y wgwg &4 f wfes wrifa @ax
gawr w17 faar fg=Y & ady 99 |war
fox A FgaT & 5 sewc A€ uw
freqa w7 AT & A 9§ wa¥ fagew
% wd w9 ¥ afcga s § @ifgr
g ¥ forw gag wast =1 sfafsaa
oW g% 9w & for uw fagew o
farar qr asft g% sea A e feay an)
IR weare F fgly &% qAd & graew
WNaf s o dy ag oF =7 w7 &
uftgre #gf & of | AN FH e H
iy 3& 7 wreasar § 1 5a% fag
& @ g WO WTHA TEAT WA §
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ggar gy ag § e ¥fhw woee
FY ey wror AndY i & @ wwAr
werd a7 Egre e § v Wiy
ot g H e @t @ & oo
FITeT & guT Y ¥ Srar @ ¥
TN AET AT | FENT q@ER 9 A
oy ¥y g oag W R R oW
arfew |

T g ag § fr @ qar wrEw
7 ferdy AT fgedt & @y e St Al
AN § IAFT €41 AT FEH | TEHRL
TEY FHIIT FT GHT § O g W F7d
sTHafma aEr g1 w®r §1 & ¥aw
fet & o 7Y Fear wfyg o+ W
Al & fad sgar g9 @9 FEY §
fr & 3= fosd) =1 g § ag Tew
e ¥ | & e fgedy 7 Y qaurE
agr § mfag & aaey wredw Ao &7
qaaTelt § | w A § o A v g
T8 ¥ o & guFr wiex Fvar § Afew
ot & gfr {0 feafr aft § ooy
oY #7 FUSY Uy F gEaed § o7 | iy
WFgrad 4 5 g%y ¥R fax §
aqA § F 9w v § fog wrw ww
a1z & Y AT WAT WHT ¥W MK
AT FFAT 1 4 wErnlaw § Wi ag
gama st wrfed 1 & It avw WAl &
TR FgaT g1 qUN F awar g R
uF a9 weE AT & WIS Ahr 9@
et 9rgd & ag 9% fa § Afww fow
rar &1 2 gfgwd & 9 Gl e g
wTaT 59 3w ¥ o Q@ 98 uF seariew
feafy & wIT 7g w4t wifg |

arq § AT F arary ¥ HgAT ATEar
g1 & o7 aa £ 4w wY frogg
arr s s § T shwelt afiew oy
T A & A 98 W QY 9w 7T
alt § 1 g7 farg A of wll @ ey
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ther ot Nt w R W wwwar
forert | freg vt % arer & mg o wE
W freafaey & 30 A qwaw
gwty 7 g, B O Al @, o
% WA § Wy wad wwx ad g,
YT & T QAT | T aF Mg qq &%
T Iw T W § Fm W AgeA
AT T GHET § WA T4 w9
afems war arfed | wilsy amem
W fraial St w14 w7 ¥ ofcra =
FT 97T ;19 K § AF6T Maw F waw
¥ 399 qPC w1 w0 A oA A@
FE | ¥y N wrd-ww ¥ qfce T
aiEd | e v & werdaEy wy ey
FAFE & variarl #) fay, ey A
WG AT IAN HIET AT § | TE) 4T
€T gl

17.00 hrs.

sifere § OF @1 W wgAr WgAT
Wik ag ardfa @osfa & graw A 3
T aewfa a9 I Aewly @ &
whfoe adf-facwar <@ gegfa #7 qa@
¥Qr T § AT AR e gfgara § of
W & fear & ) anlt arfre g &
o AT ¥ oft s gf 97 g weghy
ST sfasa &) =0 a@ N D
A §q 1964-65 F ot gf € 1 WY
Y FY I WY L IF TN N Fgr own
a1 fF Jow ¥ T A Few & feai &
w0 oY B guT A gH TuTEATA ATAET
& far simrT SwR AT & Fae-fae,
ggdogd  dit seEiwet ¥ F@r
wifgl | & soer qgr faqe g1 gw A
wgfegar ar §, sfgerard €1 g T

3¢ aw gefgar @A o § wigarors
& s wY aly udf &fer wib & fasgoar
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U gard® waATA T FY W g wET
# gFare A foar « qrgw] aTew w7
o agt s w19 AR gER w19 I
a%g #71 =quge frgr sy faw s Er
AR IF AR A WA UF H7 F
¥ forlt & oy frar, 7w sgfamam
sfteeft gfeger aneft Taw, ¥ 99 3 €
I Y Y g9 qgt Pear AT A W&
wifed gom 1wt g wn X ST R
FEAH qd FW R FE g1 ghaar
AT, whzT A1SH, Fargar T W q@
T 0w X § aty T A & fay agh A
depfa, agi & af wgarg 57 § 9 =N
THTL A Friart W A gy T@ fawg H
LI A1 Agq A gar gy 1 W
1% o wvEr T faww § A9F af
A @) AN T AT IAH gE@d
T =1fEd |

W NE Yoredl ¥ @/ O N
ggr<@r AT § & INFT AT ¥ AWNGA
FW@TE I

SHRI FATEHSINGHRAO GAFKWAD
(Baroda) : Mr, Chairman, this is a long way
from division No. 24 on that side where
I sat for ten years to division No. 366 on
this side, But 1 am happy to note that my
former senior colleague Shri Krishna Menon
has also changed sides with me. Once a
Parliamentary Secretary in this House and
lately a Mmister m a State Government and
now a Member of a sadly depleted party, it
is nice also at the same time to be back
again in this House after a lapse of 4 years.
Iamsure I am going to enjoy speakmg
from this side of the House as much as I
enjoyed speaking faom the other side of the
House. While 1 shall not spare Governs
ment when it comes to actions detrimentsal
to the interests of the country, my criticism
shall always remain constructive and ob-
jective, and 1t is with this approach that 1
propose 1o treat the subject before the
House, namely, the Presidential Address—
! am glad my scnior colleague is back in
the House,
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Itisa crying shame that with all the
recent emphasis on the eradication poverty,
the Address makes no mention at all of any
programme to accelerate the pace of econo-
mic progress or advancement of the back-
ward classes, especially the Scheduled Castes
and the Adivasis. Ever since the dawn of
independence while wild pramises have been
held out to them, all that has been carried
out has been a ruthless and blatant exploi-
tation of these communities. Article 17 of
the Constitution reads :

¢ **Untouchability” is abolished and
its practice in any foim is forbidden.
The enforcement of any disability arising
out of “Untouchability’” shall be an
offence punishable in accordance with
law.’

But the condition of bachward clusses
in this country, thc downtrodden classes, 15
worse than it ever was. In India’s thou-
sands of villages thic Harijan community, the
backward community, is compelled to live
in segregation even today. It is 24 years
after independence and we have been having
our own national Government. In the vast
majority of the villeges, and I would like
any Member of this Housc to challenge this,
especially from the other side, the Harijan
is forced even to make his own arrangement
drinking water supply. In most cases he has
10 share his drinking water with cattle, He
dare not do it normally but the only day
when he is allowed to drink the common
well with the others of the village is when
some official or high dignitary visits the
village. ‘Thereafter or on any other day if
he dare repeat it, the least he has to pay for
it is with his hfe.

Last year in a village in Gujarat, a
village which only the previous year had
been awarded a prize for its contribution
towards the integration of the backward
classes with the other classes, Harijans were
brutally assaulted,......

AN HON. MEMBER : You were
Minister there.

SHRI FATEHSING GAEKWAD :
Yes, | was.
«oofor committiog the crime of drink-

ing from the same well.

In the urban areas where one is told
that there is considerable eni.ightment, that
people have progressed since the dawn of
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independence, and wheie large sums of
money are being speni for slum clearance,
even when slums are cleared,—~some have
been cleared, there is no doubt about it-—
separate tencments are being built for these
backward classes, I do not think this is a
fair contribution and a fair treatment to a
class for whose uplift we have been
struggling for years.

=Y feraam FEET) ¢ AR
%m%mmgqgrg?%&c

st wagiag wawary : w9 ST
Frag af oy, ofen § agier &
7T JqET W g |

SHRI N. K. SHARMA (Dausa) ;: That
system is also out of date.

SHRI FATFHSING GAEKWAD : You
don’t have to tell me. It is written on the
wall, 1 can read it.

This in brief is the appalling condition
ot the backward classes of this country even
after 24 years of independence. Since the
time at my disposal is short, 1 shall deal
with this matter in detail when the report
of the Backward Classes Commission and
Scheduled Castes Commission come before
the House. 1t always comes a year or too
late. This 1s my experience in the past.

There is another subject to which 1 shall
now turn my attention. Iam very happy
to note that the President’s Address makes
specific mention of this. This is a matter of
great vital importance not only to this
country but to the world at large.

It is the stress that the President has
laid on the dangers of air, water and soil
pollution and on the need for ecological
balance of nature. The dangers of pollution
were first felt and realised about 10 or 12
years ago. But the subject ¢id not reccive
the attention due to it until about 4 years
ago. It wasonly in 1967 that the Centre
wrote to all the State Government request-
ing them to pass resolutions in the State
Assemblies under article 252 of Constitution
empowering the Centre to bring forward a
Bill for the purpose. In the very first
session of the Gujarat Assembiy in 1967 a
unanimous resolution was passed (o thig
effect. It is sad to imagine that it took
three years for another State Government to
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pass a’ similar resolution. [ think it was
passed by Kerala after repeated reminders
from the Centre. In sheer desperation I, as
the then State Health Minister, decided to
bring forward a Bill of my own in the State
Assembly. But unfortunately to my amauze-
ment I discovered that once having surren-
dered the power of legislation to the Centre,
the State Government could not pass an
independent enactment in this respect. The
Maharashtra Governmeni(, n many iespects
a clever Government, did not pay heed to
the Centre and they did not pass thc neces-
sary legislation. They are to-day probably
the only State. I am subject to correction,
who have passed an cnactment {or the pre-
vention of pollution of water.

This is not the first time thut reference
to poslution has been made in the Presi-
dent’s Address. An assurance was held out
in Jast years Presidential Address that a Bill
would be introduced in Parliament. It is
true that a Bill was introduced, I gether, in
the Rajya Sabha, and then referred to a
Joipt Select Committee which has now fallen
through becaus¢ a new Parliament bas
come into being. I do hope that the second
assurance given to us in this Presidential
Address will mean something and sooner
rather than later a comprehensive Rill on
the prevention of pollution in air, water and

soil will be brought forward in this
House. 1 hope there will be no delay in this
respect,

Coupled with this question is the urgent
need for an ecological survey in this country,
The balance of nature which is what the
definition of ecology is, has been badly aid
sadly upset in this country. Fforests have
been rapidly receding and some of the
valuable dumb denizens of these forests arc
on the verge of exinction. Early this year
the Gujarat Government took steps to sct
up & State Ecological Council and is pro-
bably the only State to have done so,
0 far.

With all the emphasis at my comusiand,
1 would stropgly urge the Central Govern-
ment to give this matt¢r their urgent and
immediate attention, and take speedy steps
to set up en Ecological Council at the
Centre.

T would not give you the oecasian t®
ving the bell ; I will sit before you do so,
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T am also greatly distressed that there is no
mention in the Address of the Narmada
project. The delay in its implementation
because of the differences over it among
certain States, has been so great that it is today
even beyond a joke, 1In the past, one can
understand that there was a weah Centre and
the Centre could not persuade the State
Governments to take action, but now, since
things have undergone a dramatic transfor-
mation and since there is so much talk going
around about the massive mardate given by
the people to the new  Goverument, the im-
plementation of the Narmada project, ! feel,
should be the very first task that should be
undertaken by this Government.

While undoubtedly it will mean the
bringing ubout the green revolution 1n the
Staies ol Gujurat and Madhya Pradesh, my
fervent plea is that the Narmada project
and simsiar other projects be viewed not as
State projects or projects beneficial only to
some States but as national projects solely
beneficiai to the nmaton. 1 hope that the
new Government will pay due heed to this
plea.

Sir, there are other subjects with which
I would fike to deal, but the leuder of my
party has told me that he wishes to take
part in this debate, and I should not erode

into s ume. ‘lheicfore, 1 shall conclude
my speech today with thanks (o the
Chair,

ot Arg W (AY) - aegafa oft &
ARy 9T S aHATE FT TR 6
g1 &, SUF gHYT 3@ & forg & @
guar g 1 usgafa i & ot whraray wsa-
3ATAT & ar AT wEAT § 9 feaT d, @g
TF g9 &) 9% wife w7 wfuwew
fan Afadl &1 sfawrey g9 wfwamg §
foar mar & o7 Aifdl Fak ¥ gt ¥
F AT FAHA FT gATET $ 9GH T
aTd Y A N I qA avA #7 gROAT
g giawsy § w3 feqr nar & oww
Ay fam sk o d gom Q@A
e g & ugh sy wrw ARy
1967 ¥ grveli & arx site fre T
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g & T = A g 3 afifw-
famt o+t e forr &t oY e ¥ Ty
o AT TN OF agA AT qfcadta )
GTAFAT 41 | T AL AT §) wgAd
HT AT AT FY 39 999 N §LF A a7
frody fear f5 3 & gei@ Y swA W
@Y gu AR WA @ A wma gu
gAY AW A 3§ afvadw aEay § fiv A
qfd=t 1 o & 3w &7 STy &Y gew
&, &w gATEl & d=rA A a1 Ror 4 ST
¥ = JArEl ¥ Wt Awar frw gawny ==
wa & @t AT AT IR 5% g
Y ST T WIS AY FTATA A9 Y A X
TR o7 797 2 5w W waar 7 @
tueT faar & f% 92 oF wuam e A
qgAqreY §, F A7 UFNIIH VT g7 TEAT
gt § o 7 & vawdW AR v AT
grEAT ¥ afer B & oF wery W A
UAT T WWT JIAT FIEAT & | ey TR
T FALT 9 QHIIATE AT FY FHoqar
FIATEHIT TH Y 9T AN FC AW H
"HTSTATE FTAT ATAT q¥9a WY & | g
fazam v wdar T A FAwr w1
W ww ¥ &t wfafefa 97 3 am o
g A TR F g T O ¥ sarer whA-
fafg shwer sfrerr Wt N &y goere
ofY, A% qUWAF § | §HN Aaar #1 qg
w3 faemar & B g7 faar oy oy &
A ¥ afcadw a0 ¥ @ow @9, gw e
@ 9T o dfgum ¥ dewy w9 o
QRTTATE FY FqTaAT & fAC gw g R
wifard ofmdd T | osgafy &
wfwwmaw & aga @ sl a7 farga
frqr war ¥

qror Y A grea FTH iR ¥
W ¥ & rEEaT 53.70 7y & A%
G AN G & ¥ s X frara &
wgelr ot Y & ) 39 Ay a9 gE o
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¥ forg O, Ooft o wer gl 9o~
o O A7 |ATe gy Aoy § 1 vefag
7g W= § i sraer Y G el
®OF ST AT WA | W A T
war & fie e gud fog fedlt wreer o
HAETFFAT g1, T qg T AT awy

gAA R #T IeWER AT 1 Og
oF g oy & ag ¥N-are W)
IA-ET FT IQATEA FIH GG | B
Fr g g W A g e Jmw H
T3 8¢ 97 ¥ u@Y feacw § w4 @ wf
Fiaar av 59 & gy ¥ dfww &
i g 1w A A AL, | gfeare AW
g, % am a3 g 9 #1 §g9 A9 9T
aedw ar feear & 1 vUd H QrOg WY
feear A% qrg & wiT W &Y 53 sy
wAar & 99 fad 1< o w feeat §)
AT H g7 THAAH F1 WeH FN L | AW
# g7 /17 agrar § AT g% faaw
frarst A @@ FCAT & 3w fam g
aferar s FraR-Frg ¥ afadT r
q3T |

Ffu ¥ geared ¥7 AW g AT
FA FT FZA TS qESH § ! @WQ
T W9 FT 41 qzdE wry A gy &
IqTEs ¥ arar ¥ | gfy ¥ gEmraw W
femfad & wgafa off ¥ A alx ¥ e
fars FaR v wgr § fF gurt wme-
FT71 & fon fefeady s E=ie ol ¥
g1 F1fge, dfier 9 syEear @AY Wi
A gfadat wy oofly 3 wnfgg | &
fa¥ew s =@gar § fe ced wemRT
oF w0 oA 9% wer W@r 9,
foew DA & g7 ger fouy mav Ak
T wRW @z madne & of fagwy
W FT A R, wg ¢ wrwfaSaw W
gifeesw &1 N | w6 sEEErd A
B g vy el g € 1w
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o 39N dwfr @ e s

v gfy ®1 I @y F wheard

e g K § F o wTeA &

e Tawy S Qvoar F g frar 1Y

ghy-gamea ¥ 3fz & qre-qra 3w &
g w1 o fae o agm wwd
ety & ufawow ¥ sawr fow adt
four way & 1 A ¥ gw oA RS
TRz 7 gm qw & A
T §T W FA FT UGS FIF FTH
FardelY gzt @t wad § 1 gofoo g ool
#Y wedl #7 AU F, I Dfefrer w0
FAT IIHY, T AW HT H I *V

agrr wifgy 1 oy F gwafy o
g ¥ & fam ow ag7 weew #7 faww

2 | vafwo § suat aw gewTe W T
femray amgar §

gamfa wfm . AwAw gaew
AT WV GHTT FH T JIT F |

WNagw: o gRge 5y @
fomz ot 7t gu g

wamfy wew : WOk @ ¥ 26
ALY AT A § | AINAAA FT ATA
w9 TR Ad qW ¥ IT UF a9
W g® q7g fame w1 Ay fear sy, &)
fraffcs aua & ag & S awar g
Al g5 w2 912 FL

ot sw femre et : garafy s
ffa¥ver o 9z ¥ N awen a9
fame ¥ wamr Wi i @ & wEr ]
b ) wwfag o garo ag e
efiwT argT aF qgAr 4 5 gwer 9w
wfyw gow fear a1 B aw frasw
¥ 5 WAF qae oY 9 ¥ 79 W AQ

faee frmd g 1
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st gww Wi ywwm (qdar): &
weary &<ar g fw e wwt ¥ fag are
w02 gy yar fEar @ )

gamfa sfaw : alt W @wm
a7

ot g Tw : §N F oA A gfg &
qra gg WY S § 5 o o faqw
frar s ol FwAsTd ) ofag o
fem¥ 913 1 & oA oF ST A
HTEAT § ) AFR A NARHE FA F
fam arak & fafraw w7 52 w9 wfa-
faza ffma Y & 3w qfs ge
FTTTR F @07 g w7 & § gAfAg
FAR T ¥ FrIw 35 40 vy yfg-
P s fgamafar wr 1 8 fadew
FTAT 9rgAr § 5 W SEwrd #
gfam g 7 fad, g9 ewdfea g
faPrm, &Y Ao & AT FT ITOTRA FY
% M | SATAN g7 SqEwdr HIAT
qifer fF FeETd T HUN FeATEA Y
oz wrea 9 | o wfafom 3uT-
grafaw ok mrdfewr wife #1 wwenfe-
Faw @rar anfem | faaifaat €Y gar &,
FRIVTT @ TAFER g N
FUT FT qI*T FF AT 77 Iq0AT F e
T KA TR, fa® s Wy
AN &Hw aw Y i wegEd W
argr % Faa 9v fad | vegwfa &
afwarger & gg aww & Fow Al §
afan & ¥ ST AT EWAY ATE
wiwiya AT wrgar § o+ Ot s
FEAT 730, Ay wreawre A wTASgAT
AT &1 AT &Y |

foer st 7 oy a9z wew § W
¢ 5 gax frgd o @Y srwve fnd ¥,
ITH ¥ aga @ W ¥ wd wgY fea
FErT Y T awy ¥ wraf
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wTEEaT T A A & e g aga @i
AW FT AdE NIANE, T AGT &
T W AL T AR HTAHE X
A & Ay 87 F1 NEEE T
WOX G A B AR X ¥ X
o oy @1 g S swew -
FATE FY AP § AT T3 | WA &
A FCY 7 CTIATA AGT AT WX TART
fed Y qwg €m0 1 TAY AT,
HIARAIZE 1 F1ET FT SEA &G,
faadt v &7 ¥ =@ g 1 B
W&l i ATHIEA I g A9 @R AG L
g%y, 3% fau fafiea a1 af @ &1
QAFHT A & A0 IA0T QX ATHHH
g s wifzm, faq@ gWIA SWRA
T & GHAT & |

President’s

e § Bt 4P w1 9adEd
qaas § 1 SR & qr 100 fafesm
oo & otz & femfaza fafr §
fad 35, 40 wfyaT wwde ) o
IAFT FTA ANTAAT TT/ @ 99 @I
Trew g7 oA 1,000 = wfs fw
SYgqT FT @ & 1 97 2,000 = @ I
wrert & @ avAar & Wt 10,000 =
T ¥ W4T AFAT | W THIEA, AEA
HIT A GPR1 & TF FFRE TE FW
¥, frg 9T 35 w07 say aY fadel gar
qd QAT 2 1 www war § R 1974
T EWH! FEATEAL & FreAHEA 9% 90
e sar A fa3d ggr AT FA a3
% Freke gar ¥ A @ gwwey § |
IaH SreRNT &1 q3TAT  AEy | gER
frg WX wrgdl w1 oo fagen aga
ool §

oy aeg AFT ¥ Ry ¥ g9
fonfoew fax § | e & wradfew
FEATEAL F7 CF A4S FTC@AT q0AT
o7 goar §, fqad ¥ & agg v Fw
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9T ERHEE FATEwT Sowsy £ qwar
£ 1 S Uw wHEE gw oNE 3w &, I
¥Y £ 300 T ufq = §, wafy gk
qgt 39 £ HaT 125 T 150 T &
NI T WIAE W H T qH I
gderea”. foy wwar & sw fadsfr gar
Y FFAE EFAT 1 W & fom fady
ST FIA FY wraATar § | g W
¥ FRATIRA &1 FEATLAS 4T GGH A€
& wwfau suk searE &Y eqgear w0
TE § | A @AY § AT W ®
fam oft o & wEAT AR 0 TR
% uwa? g4 fenifaey T & & | aday
HIT T8 7 7 g FOC 52 F7 36
fafrrra =7 fewfae yoe § faed gvaw
& faw uw FreAmET A 9w @ § 99w
ar ¥ WIRA FIFIT ) TF A Fgl Iaw
g fr 1973 aF SE%T SETER gE 8
arvier P & searg fr fam elle &
FTH 99 TG § IGF! WY U IZ g
7Y &1 awAT | qafwe 5w ax fRw s
Ay o= F wiswdage &
aifeadsq § | 99 AT AGF F A
Teald Fvd & WL W o% fadalt gar @
gt & &Y IAF a9 & 9w ag Sy gaar
aer w1 fearfae § ST 9w 5@
Frfee ¥ @ WA F oFW FAY
ggrar ST AfET | g ag 9w ¥
fax e § foraal 18 garveq &
§IHAT ®T FTH I FIMAT T wHAT
& T, S, Rwdver, fawax g & &0
fewrfaze g & Mgz &1 wiag o
AL ¥ FREAT G @ g A&
JETLA F1 FTHT HIT TFTAT 7 7HAT § |
Torg wak fs fagrerem & ow fw
FT FTEMAT € v grree ddfaw ¥
WIW A1 qET YE HCT 479G F gL
w3 7gf W1 A Y ved agT el
g, Tafag waa fifedt W %t o)
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Mow § 5w AT B AE QA ST
wfg | T THTC ToRE & ¥ 5 wad
# 1 fereer ey Ay age sure §, defaw
R AT W=fors aga someT aT@e ¥ oag
|Yqe § foe wifeg Sl Y agm ST
wiw fawt awar §, 3w A age @ faRA
gar Ay A1 wEA §, | & 99 A
FgMT AT FFAT § W T B v
o7 AT ¢ 1 77 @ e gEr 9 e
A e g

uF a9 § I geareT  wEAT A
f5 qiavrEEa WX TF OEERE & A
faarfozg & S A FE T R A
aE Y frarmar & B oy foo g9
qTENT &Y @A SrEAT YT | WY RE
¥Aw FT FH I H AV F Q@ A
St T R & WA FT FW G I
F AT A QT AR w EF al
THARES o1 AT gW TG ST AFA
Wi 2 & fea ¥ SOl SWR & S
fardaft e T FT W W HT GFA §
ag AET HT R |

oa & OF a1 HI FEAT WG
A & & 31 WIE | TG TF
ghagma g g §37 ¥ AT 99
o ¥ W Afaeewe ¥ o S r Qfa-
fepw qawT 39 W § U R § gHiEe
%Y SHT FITAT 4T |

it wifwre wr qTEr (1) g
wafagrag §

g ow o9 gfag g @
wfete & o o, (swwe). LAy AT
g oww X & ad & g
gaTE o Wy % d § (vwawm)...
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st wYeTe W St tee

wamfy wgew : ed, 7z agt B
mir & faeg ) a1 W D
a1 gawt Ay A i afr a kg &
AR AT AT @ At A1 FT Afam ok
It gar Qfawmn 1 7y faar qofma &
S arer § ag twd a7 A sndew

St ATy YW IW G Y iy ¥ 12
regre T & grafray & afvg @A
BI1SAA 9 gT @Y FEr ¥ graTew
arifeat & g fo 9% & s wod
grry firfaas gfeea §Y 3= gre far
grAfm et F A 0y ¢ R "ow
gqua 7 A7 AT AT 2 TER 0%
FIEAFTT AT HT 47T &7 HI QAHT AT
FTATE T FE &T AT | I ATEAHFICA
gar 7T faar o gA ¥ a0 @ 9w e
FT T AT AW N qeme F faar
IAF IIC IAG AAATAT T qF WOHAT
T gez AT | A ¥ FY GwEy F w90
agt oy & ol I AN AT AT § )
IR IART TEHTAT WX ATHEAT | IAHY
qgr 9 I3 FT TF 99T & THoUFoYo
SR o W BT 9 Flew qIFA FAC |
(mawm) ¥ qord M A §, gD T
Afve 1 W e N arw & Fgm WK
AT EFE Y AT 9 | & wod
ffa sy wr o1 5 @ W @w
qraer agt g av ¥ § qer faar qr
afe fox smgw & &0 & JrRT A
IATET 1., (%wA). . qg &% qudfaw
qTHAT TG AT IHgy & WO Y @
TAEF O famr WX AT wY wew

FE TG TN W aw w1 A

*Not Regordod,

9 FE F R A DR e
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iy gl & wure & faers wg o
waw & g oaTey #F ST 9 A
*7 gelie geaHE 9T | T & OF
#g@r gk wqw & yofes o oW
wrrade ) gem F1 wiaw fear wur av
T IF ger Fear war ot L.

awnfd wgflem ;. wg WT TH

giferg

stamgum : g § Az F A
TAAT WTEAT § | T9 AFTL A IHH AT
frax frar 7e 2o firde 7T 2w &
fe % frat avg sy Ay &

wwrafa wgag @ AEAY aTE w9
w1 Y A ag FE 92 A i

sff gew w3 waTa : gaTafa wERy,
& nw sawqT & qAT ISTAT ATRAT E |
T A H @A wel) apw AW W@ §
ﬂh".

wwrafy witew : el w0 A g
THE FH F W@ § 1 AU 98 A1 @
& I g7 & A4T AEY qrEf A
%% § a9 919 A 97 § 99 o 9ned
FEAAT THI A | 78 FAT IOFT § S i
¥ @ 9@ 2T g 5 fewr | 9g qUAT
FQFT oY wrw G F wfcgar w7 fAa
g 3w T

off gon a1 wgNW : § @O A
TR MEAT AT | FAR FPIW X' TE
T W § 5 wad weew & waufy
& Wy qv et gw AT @ § AW
tw @ € fr sty a3 welt o wrge
UL @ & | I A A @ § 9w w
o Ay W Al v W

wwrgfe watay : Ad) ag wE saEedr
T waTR AT § o woolt off § | ag wrawY
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TN T FEA AT N A
wry 4 5 |

Y g o wgaw ¢ AU OF T
g & fin wrolt W g o enft ated
Ty §, wufig g9 9 97T wweT TRy Wik
Fq1 fear amar )

SHRI ERASMO DE SEQUEIRA
(Marmagoa) : Mr, Chairman, Sir, it augurs
well for the future of our Union Territory
that whet 1 make this presentatian, the hon.
Member from Pondicherry acts as the ear
of the Government in this House.

Even before our return to the Indian
fold, we, in Goa, Daman and Diu, always
wanted to be a full-fleged State of the Indian
Union. And when, at their request, Goa
was liberated in 1961, the people felt that
this aspiration would soon be fulfilled. But
this feeling was belied.

To the detriment of the progress of our
territorry, a distortion was deliberately in-
troduced into the territory. This distortion
caused a cleavage among people koown to
be friends. Tlus distortion caused a cleavage
in the bosom of many a family, We went
through painful days in Goa, Daman and
Diu.

This distortion, Sir, was resented by the
people of Goa, Daman and Diu. This dis-
tortion was fought by the people. And this
distortion was removed by the people of
Goa, Daman and Diu, always peaceful,
biiefly cleaved than reuniting.

In this process, the United Goans’ Party
became the vehicle of popular expression.
Contrary to what we had expected, we had
to fight hard, even for the opportunity to
decide our own future within this great
country. Still, we arc grateful to Parliament
and we are grateful in & very special way to
the Prime Minister, Mrs. Indira Gandhi, for
it was she who took the decision at our
behest to hold an opinion poll.

The wheo! has now turped full circle—
to the place from where, in the first place,
it should never have been allowed to be
shifted, In this historic opinion poll, the
people of Goa, Daman and Diu cast away,
once and for all, the distortion that had
played havoc with our lives. 1 pay them
my tribute.
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With the passage of time our case for
Statehood was reinforced by other evemts.

The demand of Himachal Pradesh was
conceded. Government accepted the principle
of Statehood to Unmion territories  Mani-
pur and Tripura’s demand was conceded 1n
principle

The Statesman m 1ts editorial of 4th
September, 1970 wrote

“The Centre would do well sumalarly
to anticipate the demand for full State-
hood by other Union 1eutories such as
Goa”

The Indian Enpress m its editorial on Sth
September, 1970 wrole

“Now, that Manipur and Tupura have
been conceded Statehood, Goa’s claim
must m all faupess be accepted. In
rational terms the clatm i far stronger
for a number of reasons Goa s eco-
nomically viable to a4 much greater de-
grec than Manipur or Tripura or for
that matter Flimachal Pradesh To aigue
that Gea's claim 15 weaher because 1t 1s
not backed up by a popular agitation
would be most mesponsible It would
only incite an agitation **

In Goa, Paman and Dt we moved
steadily towards Statehood In the rccent
Parliamentary clection, both the Goa seats
were won by canddates standirg on a plat-
form of Statehood  1his 1s whal the Fxe-
cutive Commuitee of the Goa Pra ltsh Con-
grese had to say in a resolution dated 28 h
March, 197} I quote from Patriof

“The Commitice saicd that the voies
polled by both candidates were voles to
the progiessive national policics of the
Prume Minister, mainly in favour of the
common programmes which the Congress
and the United Goans jomtly placed be-
fore the electorate, namely, attammment
of Statehood and mnclusion of Konkani
i the Eighth Schedule of Consu-
tution.”

By electing both me and my colleague
from the Congress Party the people of Goa,
Dummian and Dz expressed thewr clear man-
date for Statehood,

At midnight on Friday last week m res-
pose to this mandate, the Goa, Daman and
D assemnbly passed by a massive majority a
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hustoric resolution s¢eking Stat¢hood for the
Union Territory.

We have waited many years for this day,
It 1 my proud privilege (0 reguest today m
this House that Government should fulfi} the
asprrations of the people of Goa, Daman and
Diu and bring forward at the earliest oppor-
tunity egislation to this House granung
Stitechood to ow  Unmion  Tetrstory
Humachal's demand  has  been  conceded
Manipui and Iripma’s demand have been
wonwded  Let not Government be tempted
10 keep Goa, Daman and Diu away irom
the mamstrecam We do not seeh any addi-
tion of territorv or break of existing terrs-
toly mnto two  All we ash s Lthat a terri-
tory which has existed as one adnunstrative
umit for far onger thain any other m the
country should bc devated from  Unton
Territory to Statchood T seek  the support
ot every Mumber of this House and of all
our ¢ollcagues m the Rdpva Sabla i mak
ng this possible and 10 making this un-
animous

1 quote here the  oditornd of  the
Hindustan Standard Calcutiy, dated the Sth
Suptember, 1370 entithud  Delyed Jusine ™

“There secms to be 2 snag of sorts i
the announcument mad ¢ Patiiament 1
this 1egard The Government, 1 s stated,
has accupted i prnciple the demand for
Statthood for Mumpur and Tipura
Dots 1t mcan that the tianslation of the
punciple into praciice 15 going to be a
long drawn-out process ? It should be
realised that procrastination at this stage
will crese complicattons which should
be avorded  Ihe delay in coming to the
present decision has already robbed 1t of
much of 11s grance Turther tardihess
will make 1t a wholly ungracious act ™

1t has been a long quest, with many
obstacles 1 am proud that throughout it
has been praceful and without any untoward
incident. 1 am confident that with no logicat
obstacle now remain: g, we shall fulfil our
natuial aspirations soon and m the same
manner.

In Goa today, we have a minority
Government propped up by five defectors
whose services 1t has acquited We have a
Clue! Minister agamnst whom serwous charges
of mususe and abuse of office for personal
gain have been publicly made by two of hus
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own Cabinet colleagues and are now awaiting
fmvestigation. We bave a party in power,
whigh, with both its nomirees {or election to
the Lok Sabha summaziily rejccied in the
recent election has clearly lost whatever
mandate it might once have had.

I request this Govurrment {0 save my
present Chief Minister the acute embarrass-
mentfof baving himself to press for Statehood
for this is 1he fiat which ke has received, 1
suggest that this Government should persuade
him to resign before he goes through that
embarrassment. With the passage by the
Goa Assembly of the historle resolution
sceking Statehood in resporse to the clear
call given by the people in the 1ecent election,
the continuation of a Territorial Assembly in
Goa ceases to have any meaning and any
purpose.

T request, therefore, that Government
should recommend the immeditate dissolu-
tion of the Goa Assembly, that Government
should bring forward legislarion in the next
session of Parliament granting Statehood to
our fterritory and let the next elections in
Goa, Daman and Diu be held in our own
State. This has always been the desire and
the aspiration of the people of Goa, Daman
and Diu. This is now our immediate goal.

SHRI NIMBALKAR (Kothapur): In
summoning us to new endeavours on the
basis of a massive mandaie for change
accorded by the eleciorate, the President has
also wisely instilled in us a sense of urgency
for that change as clearly indicated by the
voter, 1t is rot that we were not aware of
this urgency before the elections. An imme-
diate war on poverty was a conspicouously
common promise included in the manifestoes
of all the parties represented in this Housc.
Never before in the history of out Republic
were we so completely united on a single
domestic issue,

It is, therefore, naturally understandable
that eur Prime Minister should keep in touch
with the Opposition leaders as often as
possible. I am, however, inclined to conféss
that thexe may be some Members it the
ruling party who with a touch of envy would
fee! thet it might have been better If they
had swod on the ticket of another party,
because it seems that Shrimati Iodira
Gandhi’s aftention could bave been drawn
to us more in that manner. But 1 suppose
that thes is the price that one has to pay for
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an overwhelming majority. Jokes dapart,
there is no mistaking the fact that we are
in the midst of an extremely uneven struggle.
The guns of poverty in our country are
heavily loaded and it is only the undaunted
will to win and an intelligent and imaginative
planning that can see us through. The
resounding popularity enjoyed by Shrimati
Indira Gandhi and other national leaders
among the people will, T am sure, be of
immense help in inflaming the minds of our
people with an unyielding will to win. Their
efforts, however, must be supporied by a
plan drawn up in such a way as to make the
peopic feel that it is their plan.

Their needs, aspirations and wishes have
to be considered. The success of the plan is
bound to be their success.

17.50 hrs,

|Shri R. D. Bhandare in the Chair]

It is a good thing that midway through
the Fourth Five Year Plan, Government have
decided to take a new look at it. Tt might
be advisable before any further step is taken
to first draw up a separate master plan for
every zila or district in the States taking into
fult account the wishes and idiosyncrasies of
the peopic of the area concerued. Pooling
theso plans at the State level, modifications
may be made to meet the interests of the
State as a whole. In order to ensure cohesion
with the national inlerests in view, the plun
should then be finalised at the Centre,

A Plan drawn up in this manner gives
almost everyonc at some stage or other a
chance to have his say and to make recom-
mendations without detracting  from the
interests of the nation as a whole. This is
surely what is meant by involving the people
and awakening in them a sense of participa-
tion.,

The Government certainly mean well in
setting up a Credit Guarantee Corporation
that will stand guaraattee upto 75 per cens
of the small loans advanced to farmers, with
no or insufficient security to fill the require.
ments of commercial banks. Since the
nationalised banks are rapidly opening yp
branches in rural areas, it might be better g
direct these banks to equip their branches.
with a loan administration department run
by officers with knowledge of both agricuMure
and banking. In case the farmer hag
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nsufficient security bot his scheme is feasible,
the administration department in consultation
with the BDO of the ares together with the
farmer should be made co-responsible for
the management of the scheme unul such
time as the loan is repaid.

This will have some definite advantages,
It will ensure that the loan is recoyvered
The money will be used for the purpose for
which it is borrowed. * Muic jobs will be
created for banking personncl, with o definiie
advantage for the k.. Through the
association, the farmers too will be enlig-
htened.

It is time to give srrigation the haghest
priotity as part of the super-structure of our
country. A formula should be drawn up
clearly defining the financial respousibilitics
in each State, as in the case of roads. We
have, for instance, national highways which
are looked after by the Centie ; there are
state highways which are looked after
by the States, zila parishad roads and 50 on

Where water is available for srigation,
it should be the responsibility of the Centre
to bear the cost upto 5 to 4 kms of the
farm in the area, the State from 1} to 2}
kms. and the zila upto 500 metres to 1 km.
and the rest the owner of the farm.

At present, too many baphazard wriga-
tion shemes have come up all over the
country. Much money and water are wasted
because of lack of overall planning and the
poor farmers are mostly left to fend for
themselves.

ity

17.54 brs,
[Shri K. N. Tiwary in the Chair]

A fall in the price of any agriculitural
commodity is a thing they look for with
fear, Together with a rise in the wholesale
price index of 3 to 4 per cent, a fall in the
price of grain by 5 to 6 per cent has to be
considered cautiously, for it could also mean
that the farmer who bears the brunt of the
burden of our economy is made to pay more
for other’s produce including agricultural
inputs, while for his own produce he receives
Jess. Government should, tacrefore, be
wary atid carefully watch this trend, for with
ancther favourable monsoon, ths prices of
foodgrains can fall dangerously low for the
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farmer. Government should anticipate such
a situation and be prepared to help farmers
with subsidies, if necessary.

No mention has been made of forestry.
My cxperience is that developing countries
somehow or other havc been shy to tatk
about forestry. It might be because the
Government which sows the seeds seldom
lives long enough to reap the harvest, Under
the circumstances they mght be agreeing with
Dr. Samuel Johnson who once said, “What
has posterity ever done for me that T should
do anything for postetity 7 But we should
not forget that if ymniediate’y after inderen-
dence enough had becn done for  this
department, v.¢ would have been reaping the
harvest today and with it might well have
bridged many a gap in our cconomy. Not
only that. With scientifically spiead out
vegetation it js possible to control  the
weather and st is the surest way of mcieas-
ing the ramfall i patticular areas of our
sub-continent.

I am glad that even though no mention
of 1t 15 made specifically in the Presidents
Address, the hon Finance Munister has
realised the importance of stepping up the
production of steel.  Many a modein econo-
nust  has gone over to calculating the
standard of hving of a nation by working
out the tatio of unit steel consumed per head
of the population. Tlus is a simple and
above all a moe telling way, because it
throws light not only on the standard of
living but also the state of the cconomy.
The prices of 1ron and steel have rocketed
in the past couple of years. I1f we can by
substantial hugher production normalise the
price of this commoadity, it 18 bound to have
a salutary effect on the entire economy of
our country,

I wish at this juncture to put into words
two solemn thoughts, one for this angust
assembly and the other for our nation and
those brothers fighting ag~‘nst imperialism,
brutality and inhumaulty beyond our eastern
borders. Just about a month ago all of us
were involved in canvassing for votes. In
no constituency in our country can we say
that we do not have large pockets of po«
verty., Even when 1 talk of the experience
of my own constituency, 1 think I can claim
to talk more or less for all. It was worth
watching how the people voted, particularly
on the polling day, with what fecling for
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democracy they voted. Particularly it is the
poor people who were worth watching. They
exercised their franchise as if it was a
religious rite. T was 80 deeply touched and
T was reminded of the lines of Shelly :

«1 give thee not what men call love
BRut wilt thou accept not

The devotion the heart lifts above
And the heavens reject not

The desire of the mnth for the star
The night for the mor.ow

The longing for something after
From the spheres of our sorrow ?

Our people arc so deeply stecped in
poverty that jt is our first duty, as lopg as
there is a drop of blood in our veins and
an ounce of energy in our hody, to see that
this poverty is really e¢radicated. The
people across the border are putting up a
huge battle. While in the batile of the
reople of Bangl: Desh they can see their
encmy in front of them, ours is an intrinsic
battle against povery in which we do not
know exactly what we are supposed to
attack. In this 1T want (0 request my
countrymen to be plcase patient. The laws
that we make here will take some time
before their effecis reach the common mun,
It may take longer than he can wait, but he
has to be paticnt like the people of Bangla
Desh who arc fighting with conviction for
their country. We must also fight poverty
with the same conviction. 1 want to quote
here the following lines :

“Say not, the struggle naught
availeth,
The labour and the wounds are vain,
The enemy faints not, nor faileth,
And as things have been they
remain.
1f hopes were dupes, then fears may
be liars,
It might be in yon smoke concealed,
Your encmy chase, even now the
fliers,
But for you possess the field.
For whilc the tired waves vainly
. breaking,
Seem here, no painful inch to gain,
Far back, through creeks and inlets
making,
Comes silent flooding, in the main,
And not through eastern windows
only,
When daylight comes, comes in the

light,
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In front, look; the sun climbs slow,
bow slowly,
But westward, look, the land is
bright."”
This is the last chance we have of
proving our honour and vindicating the
faith of our people in democracy.

18.00 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following messages received from Rajya
Sabha :—

(i) *““In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of business in the Rajya Sabha, I
am dirccted to return herewith the
Orissa Appropriation (Vote on
Account) Bill, 1971, which was
passed by the Lok Sabha at its
sitting held on the 29th March,
1971 and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Biil,”

(ii) *In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Orissa  Appropriation Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the
29th March, 1971, and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this
House has no recommendations
to make to the Lok Sabha in regard
to the said Bill.”

(iii) *In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of business in the Rajya Sabha, I
am directed to return herewith the
Mysore Appropriastion {(Vote on
Account) Bill, 1971, which was
passed by the Lok Sabha at its
sitting held on the 29th March,
1971, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no

recommensationy to make to the
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Lok Sabha in regard to the said
Bill.”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith
the Mysore Appropriation Bill,
1971, which was passed by the
Lok Sabha at 1ts sittiog held on the
29th March, 1971, and transmitted
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10 the Rajya Sabha for its zecom-~
mendations and to staty that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill.”

18.02 hrs.

The Lok Sabha then adjourned till Eleven
of the Cloch on Wednesday, March 31,
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